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LOK SABHA DEBATES

LOK SABHA

Wednzsday, August9, 1972/Sravana 18, 1894
(Saka)

The Lok Sabha met at Eleien of the €lock
[MR. Speaker in the Chair]

HOMAGE TO MARTYRS OF
1942 REVOLUTION

PROF. MADHU DANDAVATE
(Ragapur): Mr. Speaker, Sir, betore
we begin the proceedings of the House,
I would submit throu you, to all
sections of the House, that today bein;
the historic 9th August, we may stan
in silence for a minute to pay homage
to the martyrs of the 1942 revolution
and all other frcedom struggles.

SHRI S. M. BANERJEE (Kanpur):
Since we are observing the 25th anni-
versary of our Independence this year,
it is necessary that we should observe
this also on this occasion.

MR. SPEAKER : Yes; the House
will stand in silence for a short while,

The Members then stood in silence
Jor a short while,

ORAL ANSWERS TO QUESTIONS

Utilisation of unauthosised capa-
city by larger Industrinl Houses

*141, SHRI C. K. CHANDRAPPAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether a number of larger
industrial houses ate already unofficially
producing double their licensed capa-
city in their plants;

{b) if so, whether Government pro-
pose to make an enquiry into the mat-
ter; and

(¢) whether unofficial utilisation of
upauthorised capacity is one of the
biggm channels of black money in the
industry?

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI SIDDHESH-

2

WAR PRASAD): (a) to (c). From
time to time cases have come to the
notice of the Government where indus.
trial undertakings, whether belonging
to large industrial houses or otherwise,
have substantially increased their pro.
duction beyond their respective licensed
capacities,. The Industrial Licensin,

Policy Inquiry Committee had referr

in its report, to 45 such representative
cases, details of which are given in
Appendix IV4F of its report, Cosriec
of the report have previously been laid
on the Table of the House. The Com-
mission of Inquiry on the Large Indus-
trial Houses headed by Shri A. K. Sar~
kar, formerly Chief Justice of the
Supreme Court of India, is required, by
the terms of its reference, to inquire
into and report, inter alia, on the cir~
cumstances in which unauthorised pro-
duction in excess of the licensed capa~
city occurred in the cases brought out
by the Industrial Licensing Policy In-
quiry Committee. Government has no
information to the effect that unautho~
rised or unofficial utilisation of capa«
city is one of the biggest channels of
black-money in industry.

SHRI C. K. CHANDRAPPAN :
Sir, the answer, given by the Minis-
ter, itself says that the fact has been
brought to the notice of the Govern-
ment regarding the problem of wun-
authorised production beyond  the
licensed capacity. I would like to know
whether the Government have taken
any steps against those 45 cases which
the Industrial Licensing Policy Inquiry
Committee have pointed out. 1f so, may
1 know the details thereof and, if not,
the reasons for not doing so.

SHRI SIDDHESHWAR PRASAD :
1 have already made it clear that the
cases which have been referred to by
the Industrial Licensing Policy Inquiry
Committee have been referred to a
high%owa enquiry committee headed
by the ex-Chief Justice of India for

cific and detailed enquiry. The ex-
:.,E:ief Justice of India is enquiring into
the details of each of these cases and
after receiving the report of the enquirs
committee, we will surely take actio
in accordance with the report of t®
committee.
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SHRI C. K. CHANDRAPPAN : It
is rather a strange answer that the
Minister has given, that it is aggin be-
ing referred to a highpower committee.
May be the Government would farther
refer it to a higher power committee.
But what we are interested to know is
whether the Government has already

against those cases. Then, in
second part of the answer, the Gov-
ernment says that the Government is
not aware or the Government does not
have information whether the produc-
tion beyond the capacity of the licences
ganctioned is a source of black money.
I would like to know what exactly is
the information of the Government
with regard to this. (Interruption)

MR. SPEAKER : The
should be short.

SHRI SIDDHESHWAR PRASAD :
The Sarkar Commission has been a)
Pointed on the recommendation of

dustrial Licensing Poli Inquiry
u?)mmi&tae wl;-igz inter a‘;z, has also
recommended that each case should he
gone mip, and under what circums-
tances the unauthorised uction ot
prodyction beyond the licensing capa-
city has taken place. Therefore, on the
recommendations of the Committee,
this step has been taken. After getting
the report we shall know exactly under
::lgt ch:;ms;t:gces thehuna\:;himisec'il or

icen production has ep place
apd aiér that attion can be iﬁltﬁlteé.

stgml K. LAKKAPPA : Has it come

to fhe notice of the Goveriment that

ain larger houses have been utilising

huthorisedly electric power, water

d land and have also exceeded the

acity for which licences had been

? If so what have their investiga-

ofjs disclosed and which are those
Iarger houses

SHRI SIDDHESHWAR PRASAD:
No such instance has been brought to
our notice,

SHR] DINESH CHANDRA GO-
SV{A : Some of these industrial
units which have bases abroad by their

er production have affected the in-

genous industries. ‘What steps the
\Gaveraiment hag taken to protect the
intercsts of the indegenous units pend-
finalisation of the report of the

mmittee 7

‘SHRI SIDDHESHWAR PRASAD :
are awaiting the report of the com-

question
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mittee; till that time no action is being
taken.

SHRI INDRAJIT GUPTA: I under-
stood the Minister to say in reply to the
last part of the question that the Gov-
eroment were not aware that such ex-
cess production was a fruitful source
of black money, It is also being investi-
gated as to whether m th cases
where it hag been established that th
are producing in excess of th:iry
licensed capacity, the returns of produc-
tion which they have to submit every
month or every year correspopd to the
licensed capacity or are in excess of it
and glso if it 13 pot shown in the re-
turn, this is an obvious source of black
money.

T MINISTER OF INDUSTRIAL
DEVELOPMENT & SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : The information as such
that they are producing above the capa-
city iy based on the returns submitted
by them through DGTD. Therefore,
production has come in the accounts of
the firm and this cannot be a source of
black money but if they had not shown
the production in the accounts of the
firms whether they are prodi
under-capacity or above capacity,
could be a source of black money.

SHRI INDRAIIT GUPTA: Indalco
were producing aluminium rods in ex-
cess of their capacity and were not
showing it in their returns, This was
raised by me and the Government said
that they were looking into it.

SHRI C. SUBRAMANIAM : I am
aware that thig tion was in
the other H&us’et dthe Mines iry

is in and an ehqu
beig:mxgade. In our Ministry there

no such instance,

SHRI PRABODH CHANDRA :
it trye that some of the big houses are
producing much less thag their
rised capacity with a view to raise the
price of goods.

SHRL C. SUBRAMANIAM : That
is a different question altogether; this
relates, to production above capacity.
There are cases where there js under-
utilisation also but it may bhe due to
various causes,

ths:gu SURENDRA Mq}gAmt;ar s
oV ina
s whan the eport of {be highpawes



conimittes is expected and who are the
persons oo this committee?

MR, SPEAKER : He mentioned it;
be said the ex-Chief Justice

SHRI SURENDRA MOHANTY :
The House will be interested to know

when the report is expected.

SHRI SIDDHESHWAR PRASAD :
It is a judicial or quasi-judicial com-
mittee and we would not interfere with
the working of that committee. How-
ever we have requested the Chair-
man to expedite it.

SHRI K. S. CHAVDA : Some of
the companies, whose applications for
expansion have been rejected by the
government,  continue to _produce
beyond their licensed capacity. For
example, Messrs. Pfizer, Bombay, has
a licensed capacity of 14 tonnes. The

toduction in 1970 was 25 tonnes and

in 1971 it rose to 26 tonnes. What
steps will the government take against
these companies?

SHRI SIDDHESHWAR PRASAD :
Now that a specific case has been
gi'_ought to our notice, we will look into

18,

Re-commissioning of Tarapur Atomic
Power Plant

*142. SHRI K. S. CHAVDA : Will
the Mmister of ATOMIC ENERQGY be
pleased to refer to the reply given to
starred question No. 963 on 24th May,
1972 regarding recommissioning of
Tarapur Atomic Plant and state :

(a) whether Unit No. I of the Tara-
pur atomic station is working satisfac-
torily;

(b) whether Unit No. Il will be
commissioned as per schedule; and

(c) if not, the reasons therefor?
THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI K. C. PANT): (a)
and (b). Yes, Sir.

(c) Does not arise,

S A T
av! -
m t ¢t is 862 MW, including
190 Mmfeuﬁrapur atomic power sta-
ton. Gujarat is suffering from power
shortage merely bécause of shut downs

and breakdowns and recommissioning
and again shut downs of the atomic
power station. Will the hon. Minister
assure the House that another atomic
power station will be located in the
Saurashtra region, which has no source
of supply of coal and hydel power? If
not, are we to understand that the news
report that Prime Minister, Shnmati
Indird Gandhi, appears to have favour-
er the location of the atomic power
plant outside Gujarat is correct?

THE PRIME MINISTER, MINIS-

R OF ATOMIC ENERGY, MINIS-

R. OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): This is not a_question of
any Minister’s personal whim.

SHRI K. S. CHAVDA : What is the
reply to part (a) of my question, now
that part (b) has been answered by the
Prime Minister.

SHRI K. C. PANT: The main ques-
tion relates to Units I and II and the
supplementary is far afield. But, broad-
1y speaking, so far ag the availability of
power is concerned, which was the
question asked by my hon. friend, the
availability from the unit which has
been re-started has been about 87 per
cent. So, this is satisfactory and I do
not think that one can blame unmit I
for this reason. As for unit II, as I
have indicated, it will go into opera-
tion in September. On the question of
the location for sites, this is a question
which is gone into by expert com-
mittees. I do not think the expert com-
mittee has gone into the whole matter
even in the western region.

SHRI K. S. CHAVDA: Apart from
re-fueling and maintenance of units I
and II, may I know what were the
other r?easons for shut-down of units 1
and II

SHRI K. C. PANT: On unit I there
is an arrangement to hold down guid-
ing tubes inside the reactor and some
guiding tubes got loose. Therefore, the
whole arrangement had to be fortified
and strengthened and the whole desg:
had to be looked into. This was
main reason for the extended outage.
Then one of the transformers did not
function. Although that transformer
bhas been substituted by a transformer
in unit II, that also led to some more
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closure time. These are the normal re-
pairs which are carried on, in

to the re-fuelling to which my hoa.
Inendmadeareference, which is a
normal re-fuelling after the first two
years of operatwn It always takes a
certain amount of time. 1 am gﬂ

say that in respect of unit II total
outage time was five months whereas
unit I took eight months, So, they have
learnt by experience and they are
cutting down outage time.

SHRI VISHWANATH PRATAP
SINGH : I would like to know from
the hon. Minister whether one of the
reasons for the failure of Unit I of
Tarapore Atomic Plant was the fact
that out of 89 guide-tubes, 20 guide-
tubes were not loaded with fuel and
due to the pressure of water, they were
buoyed out because they were lighter
and, if so, what steps have been taken
to see that this does not occur in Unit
II. 1 also want to know whether the
loading of thesc guide-tubes will involve
the import of uranium from abroad.

SHRI K. C. PANT : The blanks do
not contain uranium. I do not think
any uranium is required to be imported
for putting into blanks. So far as Unit
II is concerned, the arrangement for
holding down guide-tubes hag been exa-
mined and this has becn taken into ac-
count while the repairs are going on.

ft srefaer gao w3w : ¥ F Y AR
qg FITTH Y FNO FE A AR fegr
&7 # oY & § §Awaqs o1 § a7 7@
DA swAAE gzTA g ?
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wr gt & fag o o afifs
AT !

oY woor wor av : off Tt
F.F.C. Financial Assistance to
Movie Makers

*143, SHRI B. V. NAIK : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total amount of financial
assistance given by the Film Finance
Corporation to Movie Makers during
the past three years;

(b) the amount which fell due for
recovery during these years to the
said Corporation and the amount actu-
ally realised; and

(¢) the amount of bad debt during
these years and amount written off by
the Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION &
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) A total of Rs.
47,41,496/- has_been disbursed to mo-
vie makers during the years 1969-70,
1970-71 and 1971-72.

(b) A statement containing the ip-
formation is laid on the Table of the
House.

(c) No debt has been written off by
the Corporation during the three years
mentioned above,

STATEMENT

1. Amount fallen due for recovery:—

Total recoveries due (including from loans given in pre-

1969 pertod)

As on Principal Interest Total
31-3-70. . 55,10,158 8,66,929 63,177,087
31.3-71. . . 59,48,459 11,23,720 70,72,179
31.3-72. . . . 69,02,859 11,14,804 80,17,663

The figures of loans fallen due at
the end of each financial year, as indi-
cated above, are arrived at after
justing the recoverieas effected, Total

loans fallen due (Principal only) as
on 31-3-72 in respect of loans aanc-
tioned o the od 196972
amounted to Rs, 1047,031,
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2. Amount actually realised:—

Amount
realised
Total amount realised(includ- from loans
g from loans given in pre- given dur-
1969 period) ing last
three years
only

L. Principal
Principal Interest Total only

Year
1969-70 .
1970-71 . . .
1971-72 . . .

Rs. Rs. Rs. Rs.
1591,032 3,86,748 19,77,780 52,234

4,47,195 1,87,037 6,34,232 1,75,367
9,51,703 4,60,312 14,12,015 3,48,079

29,89,930 10,34,097 40,24,027 5,75,680

SHRU B. V. NAIK : Since the re-
covery has not been very satisfactory,
I would like to know whether the Film
Finance Corporation will be in a posi-
tion to compete with black money
which is principally financing the film
industry 1n this country, whether it is
advisable to go-ahead because the old
debt position 15 as much as 80 per cent
of the total finance.

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI I. K.
GUIRAL) : The Film Finance Corpo-
ration is not intended to compete with
any white or black money, It is a pro-
motional activity in order to encourage
better type of films.

SHRI B. V. NAIK : Has the Minis-
ter been successful in trying to see that
better type of films are produced.
Would he give us the number of suc-
cesstul films which have been screened
and financed by the Film Finance
Corporation?

SHRI I. K, GUIRAL : I think, my
bon. friend is in touch with what is
commonly being called as a new wave
of films in the sense that they have
really changed the orientation of the
films. There are quite a few films, like,
“Sara Akash”, “Uski Roti”, “Dastak”,
“Anubhav”, etc. which have really
made a mark in the present trend. I am

d the Film Finance tion in

s new policy bas associated itself with
such films which have not only received
recognition at home but alsp abroad.

SHRI R. S. PANDEY : The con.
cept of having the Film Finance Cor~
poration is to encourage film producers
to produce good films, not films depict-
ing vulgar romance and all that. May
I know how many films have been pro-
duced which have got national award
as considered to be good films?

SHRI I, K. GUIRAL : I do not
know who are the people he is refer-
ring to. I am sure, the hon, Member
has already appreciated the films that
have been cncouraged by the film
Finance Corporation. Uptill now, the
Corporation has financed approximate-
ly 97 films.

SHRI R. S. PANDEY : How many
producers have got national award for
having produced good films?

SHRI I. K. GUJRAL : I gave the
names of some films, Almost all the
films have received one award or the
other. Recently, in the last films award,
the film, “Phir Bhi” and “Anubhav” also
received recognition,

SHRI S. M. BANERJEE : Sir, vei
good Indian films have been pmduceﬁ.
They may not be box-office hits but
still they have been liked by the le
and they are good films. I would like to
know from the hon. Minister what
financial aid has been given to the film
roducers thl: Bengal. Itf came Out im
ress that are facing serious
crui: They d be given financial
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assistance, because
good films What %%unt hupmg‘el::
given to the film producers in Bengal?

can

SHRI I. K, GUJRAL: 11 Bengali
films have been aided by the FFC and
the total amount sanctioned is of the
order of Rs. 28 lakhs.

SHRI N, K. P. SALVE : Assuming
and not conceding that a greater varicty

of films are produced though none of
the films he has mentioned has been
seen by any one of us here, may I

know at least as to what is the capital
of this Film Finance Corporation and
what are the debts that are considered
irrecoverable, because the popular be-
lief in Bombay is that what you borrow
fro:xy? the Corporation you need not
Tep

MR, SPEAKER : It is given in the
Statement.

SHRI 1. K. GUIRAL: Perhaps, the
hoti. Member is more aware of the capi-
“gt miatket of Bombay whereas I am
not,

Sir, the paid up capital of the FFC
is Rs. 50 lakhs and the loans given by
the Government to the FFC are of the
order of Rs. 95 lakhs. So, the total
capital at their disposal is Rs. 145 lakhs.
U now we had to write off Rs.
12.66 lakhs.

SHRI N, K. P. SALVE : What is
oe%nﬁdbred irtécoverable 7 Not written

SHRI 1. K. GUJRAL : Generally,
those films which have not made a
mark on the box office and the pro-
:lutﬁet has not been able to raise funds

ough usual legal proceedings are
taken the amount is written off.

SHR! SAMAR GUHA : Although
triatly Bengali filths have got both
nmationa! and international awards, as
my friend said, the Bengeli film indus-
try is facing a serious crisis so much
so that some of thetgrpdncers have al-
ready c¢loted down their film mproduc-
o, Y o o L G

ent a go in
afaits of o

film in in West
Bage

and give finanicial to
SHRI 1.

they can produte better
K. GUIRAL: We are
m«mmmmmmm
véry good filmg arve g
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made in Béngal. Bii,  tnfortuhately,
Bengali film industry has been i
through a crisis due to a variety of rea-
sons, A Committee has been set uiaby
the Bengal Government also. We have
also looked into it. But it does need
remedies which will lie outside the limits
of Bengal also, For instance, one of
the methods could possibly be dubbing
Bengali films in other Indian languages
so that the market opens up. But,
more than everything else, it is very
important that we set up some thing
like Film Councils where all these
things are sorted out and methods are
found across the table to get over the
crisis,

Delhi Telephone Disrupted by raim

+
*144. SHRI NAWAL KISHORE
SHARMA:

SHRIMATI SAVITRI SH-
YAM:

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether as a result of recent
rains in Delhi the entire telephone
system had been badly disrupted;

(b) the number of telephone connec.
tiony restored; and

ok to gvord recurrence of ‘e same?

dwiy #avea § Fo-Aoit (ofr wawre
agife) :

(%) o =i awmfe, «6) e
Y a3 qaEr wET o¥r 4ry

(&) for AT qT wawT FFaz
o8y o1 § w) A wT fry T
1
() 7 o § SNEA F wew

i F afiriverse o wiw ghafa
o 7§ A 1 wae) famfodf & g

A,
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o ot feslte ot 2 foeell &
Efwm # o gve gf & il &
wieot dgewad: ag wgdl ww gé g
7 ag @3 7 afe ag qgn adar
adf g€ ¥ A1 wn wiga g TR
ugd W wE g dw g @), afgEr
A F€ afer #Y 7 o i v afeAl
w€ o @ o ooty N wr gae
e frar s ar /@Y Ak s adt
farat ey v a /@ fay w ?

i g AfY afr & 5 EdNw
gafqr & guw & W@ £ fF
iz gon€ F (eafad # ar gAR
Frt & fawfed & a7 qaed & @)
$ar ax ¥ 6w W) w2 Ad §? afk
g & 371 g7 Haw §F AvEIC TO AN
I w1 fae w1 oy & afz @i, @
q 7Y weqd?

WA At (ot Fewatea agvon ):
AT qEer ¥ & 4w 98 € | U oY
g § & oga wft g ar N ek
o= g€ ot ? zawr 9w ag € fr g
W) AT FA) afr g ) g@ A
aw gt dar gE At gy SRR
® gerd F wF WS € AR
[ s fr wooy W dEr 0 wwR
ot wivor g7 & IaF facreor wF TEAT
IaT & war fear T &1 a® @w @
fr frox s 79w @ feed) & TR
wwt v Aver frar ot wr e ag ww
I TNAY ) e & W o)
i MR T e W ¥ @ @ &)
a% FIO7 FAew F wgadt A W
$W 220 FIA FAUT GTA T § §F 49
& wifow &1 ¢ ¥ 180 ¥ww & S
wom U ¥ AT QD AN &
St # awg A1 40 wyufet daw
oy ¥ wfid & wreor dar g€ 41y
ak o ww w< fear war § fe gard
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word) srre Wy d ot e daw olved
aqd g1 g & fear sy (e gadt
gn 7En fr e qf)  mr ¢ o
($=oma) 8T o3 Fw § aaAl A
W wge FT, OH1 qA wwm §

ot gwo qHo @il : form wY *hA,
gaHr gw wrs J o

= FFR WY weRlR : 34T a4 AR
wEr & f& Zqpw ofas qug aw gue
DX w1 Feor g N & fr IR
Y I W1 FHIMQA § I T FW
F1 dvar afgs & afT T wR
a8 ) 7 owar 5@ W d
qIgT FH FH AG Q1 oqEr § ! 4w
ag Al ¥ A% & &% wvw @ Arg”
¥ fo wim @ & @ 9% fran &
Fre faaeg g S & @R IFE A
Tq@ F1X0 7 € (% qgF FIW HIAACA
X ¥R T 9gy ofaw W 1 g@wy
s § wEd g H§ e wen ¥ fw
¥ F R FHATlE M ey a@e
amoRE?

fees) ¥ Flre F weaw ¥ wE
g # wremrfat ®1 ogaw § dfem
wex wEwW F g o oo § A
ddg Ty ¥ 1 ouwr gaw fae<it § W=y
T W) 9T AT FEL § T Sowe AEET,
Sa@ fewamed |

oft dty Wt : Sa A fadem

ot g wer woarR ¢ W) wERT aF
& & «F fir sare T ¥

Neqw A ¢ qg W feedr #
vy foeew & fogeome o &)
A1 wr A gaTet § A WA Haw Y
gt §1 g waw § gaw § T ER
YENT FATE AT XICAT
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oY gww W weww : qg¥ W
o fawar 1 17 w3 F a1 ¥4
WAl wgwT S T & fay «aF gu
L3

MR. SPEAKER: If the Minister gets

up on an irrelevant question, I cannot
help it.

it gen W wBAW : ag FAC
£
HoqW WERA : A0 qEGT Fo FAT
¢, wfan g qu <fed s

st goR W wOATT : HT T A
aerm Aft g AN AdRT vz @}
gy ¥} F oo

SHRI INDRAJIT GUPTA : May I
know whether any investigation has
been carried out to see how far this
new cross-bar equipment with which
many of the Delhi Exchanges have
been equipped, is capable of standing
up to the ﬂgressure of these heavy rains,
because, these are American designs,
perhaps designed for countries which
do not_experience such heavy monsoon
rains? May I know whether such inves-
tigations cover these cross-bar equip-
ments also and whether it has been
checked to see whether these crossbar
equipments are unsuitable or suitable
to conditions in the country?

SHRI H. N. BAHUGUNA : So far
as the cross-bar is concerned, it is true
this has nothing to do with the recent
defects which have been identified, but
this has nothing to do with the recent
rains, The rains did not affect its func-
tioning. It is not one of the causes
identi for ity recurring failures.

SHRI INDRAIJIT GUPTA : What
about its breakdown ?

SHRI H. N. BAHUGUNA : The
breakdown is not concerned with rains
or with the cross-bar, but it is only the
cables and the transmission system
which are involved,

Adoption of Hindi and Regional
Loanguages u3 Medin of Examivation
by URS.C.
*146, SHRI S. C. SAMANTA: Will

the PRIME MINISTER be pleased to
state :
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(a) the progress made in implemeat-
it:igthedecimonofthe(}ovemmentm
adopting Hindi and regional lan
as media of examinations conducted
the Union Public Service Commission;

(b) the reasons for delay in imple-
menting the decision; and

(c) by what time the scheme is likely
to be made completely practicable?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PERSONNEL
RAM NIWAS MIRDHA) : (a) to
(c). A Statement is laid on the Table
of the House.

Statement

In the Resolution adopted by both
Houses of Parliament in December,
1967 on the question of Official Lan-
guage of the Union, the following has,
wnter alia, been provided:—

“That all the languages included
in the Eighth Schedule to the
Constitution and English shall be
permitted as alternative media for
the All India and Higher Central
Services Examinations after ascer-
taining the views of the Union
Public Service Commission on the
future scheme of the examinations,
the procedural aspects and the
timing.”

Accordingly, a beginning in the use
of regional languages was made in
1969 when candidates appearing at
the Combined Competitive Examina-
tion for recruitment to the LA.S. etc.
were given the option to write their
answers in two of the compulsory sub-
jects — Essay and General Knowledge
— in any of the languages mentioned
in the Eighth Schedule to the Constitu-
tion, besides English. The question of
extending such option to more subjects
is under consideration of the Union
Public Service Commission in the light
of the experience gained so far.

Further, Hindi has been permitted
as an alternative medium besides Eng-
lish, for answering Essay and General
knowledge papers at the Assistants’
Grade Exammation conducted the
Union Public Service Commission
since 1964, From 1971, candidates ap-

hers' Examing-

aring in the Stenograp!
5:1; hive also been permitted op-
tion to write answers to the
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Knowledge papers and to take short-
hand tests oither in Plindl or in Eng-

Government _as weil as the Union
Public Service Commission are anxious
for the speedy implementation of the
decisions embodied in the Official
Languages Resolution with regard to
the use of all the languages included in
the Eighth Schedule to the Constitu-
tion and English as media for the All
India and Higher Central Services Exa-
minations. e preparatory work in-
volved in the introduction of the vari-
ous Indian languages as alternative
media in the Commission’s examinations
is stupendous in volume and intricacy.
All the same the Commission are pro-
ceeding with the preparatory work,
However, it is not possible at present
to indicate the time by which the deci-
sion about use of regional languages
as media of examinations could be fully
implemented.

SHRI S. C. SAMANTA : From the
statement I find that about four and a
half years ago, a resolution had been
passed and the views of the UPSC
were to be taken Government and
action taken thereafter. I would like to
know why there is so much delay in
ascertaining the views: What are the
definite views of the UPSC in the
matter?

SHR1 RAM NIWAS MIRDHA :
Soon after this resolution was adopted
by both Houses of Parliament in 1967,
we approached the UPSC for finding
ways and means of implementing it.
We are still in touch with them The
have implemented to a certain extent
for instance, in two of the comgulsory

apers, namely Essay and eneral

nowledge, the option to answer ques-
tions in the regional languages is avail-
able. But as regards extending this
option to other subjects in the UPSC
examination, there are g lot of difficul-
ties, and the UPSC is exploring how
these difficulties can be overcome, For
example, there are many universities in
the ﬂniry which hnv%e not muot}iuoed

i anguages at -graduate
m. There are many m Public
Service Commissions which still con-
duct their examinations through the
medium of English, Therefore, to

introduce all these languages as
medium in the UPSC examinations
would create ties. But we

great difficulties,
are still exploring, in consultation with
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the UPSC, all ways and means how
this resolution could be implemented as

early as possible.

SHRI S. C. SAMANTA : We are

reparatory work is bein

done at present by the UPSC I woul

like to know what difficulties they are

facing and why this preparatory work
was not done long before,

SHRI RAM NIWAS MIRDHA : I
gave some indication of the type of
difficulties that are being envisaged,
because the UPSC wants that the
standard of evaluation of the various
%tlpers should be as uniform as possible,

are in touch with the various uni-
versities for the type of examiners that
are needed for evaluating these answer-
books in the regional languages,

Then, again these regional languages
have not been introduced as media of
instruction for higher education in
many States. So, we are also examining
in consultation with the Law Ministry
whether we could allow some subjects
to be answered in certain languages
instead of all the languages at once.
So, these are practical and legal diffi-
culties that we arc seeking to overcome.

SHRI SEZHIYAN : The bon. Minis-
ter has said that in many States regio-
nal languages have not been introduced
for post-graduate education as media
of instruction, May I know whether in
the case of those languages which have
been adopted and used as media of
instruction for higher education, Gov-
ernment would consider the introduc-
tion of thosc languages as media in the
UPSC examinations? Further, I think
in 1966 in the Third Lok Sabha, I had
raised a half-an-hour discussion in re~
ply to which Shri Vidya Charan
Shukla, the Minister of State in the
Ministry of Home Affairs gave a cate-
gorical assurance that when the intro-
duction of the languages listed in the
Bighth Schedule was to be considered,
it would not be considered piece-meal,
but they will all be considered simul-
taneously so that one language will not
get benefit over other languages. A
categorical assurance had been given
on the floor of the House by the hon.
Minister, I would like to know what
has happened to that assurance that ail
the languages would be introduced
simultaneously so that one language
did not get advantage over other langu-
ages,
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SHRI RAM NIWAS Mm;}n\ :
Actually the two questions ask by
the hon. member are contradictory.
First be says that some States have
ifitroduced the languages up
to the ugiversity stage and asked why

languages cannol at Jeast be
adopted as media ip UPSC examina-
tions. Then he referred to an assurance
given in this House that all the langu-
ages would be introduced simultane-
ously, As I said earlier, we are exammn-
ing whether legally it is possible to
have only some languages adopted as
media for examinations, at least those
languages which have reached a cer-
tain standard :3' virtue of having been
adopted as S&x 1a og i}:b;trtuhction in the
respective States an e respective
State Public Service Commissions in
their examinations,

;o Wi Ttw : FAT WA wERA
g I A g 79 fE oW v
oY Are &Y TH R, I A F o e
gwg A Sd R g e & qfong
WG T ug AwAv F At wFh ¥ v
free wirsr & o Wl &Y quen

FT AISTY AATAT AT AqF 7

oy o faam fndff @ Anq, ww
aw ag wewrg wop fear @ s,
W AR ¥ frfg o1 3 Famar adfr
T @ 1 JG T TS AT A
MR FOAFT A &, odwr 7 A ¥
a9 «AT §, TE FA) ferrd ww
d3g ¥ a7 asdY €1 gw fag enfafa
qarers & qms § € 5 war g Fa
Y Wl A7) qF F Areww a0
Fed {, ar vy wrwrsh 7Y @R faadt A
TH-MT AR £ B AT E | o
xg fasa g AN T IW FEFS
Forersror § sday, ey gean # fafega
®¢ 3 oz fegr ar asar &

oo Wifx e : tw Frosor §
Iy ¥R fpaar aa @ Y qewTEAr
?

ot T frare foet : 79 % w19 W
i
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& fedf fhet : 4 sredte 1062
¥ qrw gari oW gw TEAMr W WR.
waf) wnA m @R vav a8 W §
¥ wa 2w w sgORd aofat arde
% & ¢ Af AN § fr fggeaw W
feams wrard s wid, § gaad € e
fermam #1 o wwar & yvefusy
Foard 4™ ¥ 9T FT WA D
wr, @ fad @ g eI WY 9y
gt wT w®E 7

ot vm fram fat: ey fe o
¥ Farat g, w9 A ww F wrarT feefa-
araqy ¥ ot qreys 4, g wE A FT
3T F To To TAo io F) yiEmaf
# qisTn AWMA AT FRAT

o fanfa faw : 3 €

st < frara faaf @ g o wt
# & zw fau g= fafg dow 3 99
@§ f& i wrard  Faeafaenadl #,
af e ¥ ofew g iy &,
HI6qR X4 AF) & | FITEHA ITHY TEA AN,
FT avx &, a1 wr ag  afvad
2 fx ox faaat ¥ ax wrawel F1 oF-
wra T, fean ww )

SHRT MADHURYYA HALDAR :
What is the position of linguistic mino-
rities in States in this regard? Also,
there are tribal people also whose
languages are not introduced as media
of instruction in any university? What
would be the media in which examina.
tion will be conducted for thém by the
UPSC? What lan would they use
in such examinations?

SHR] RAM NIWAS MIRDHA :
The Resolution of Parliament, as it af
present stands, refers only to the
ages mentioned in the th ¢
to the Constitution, Sofot.ﬂaa?xmt.
we are only concerned with its im.
plententation,

oy dvo ot WY : ey Wl e

72wk N pn WG e fad ok
# qof v A arerer ot @Y A
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# wH-qren 1% wn §, gt Feeafaegre
¥ qof w3 qrgwer # faan By
Srow w3 fear §, 3% w?ul ¥ franfaay
¥ fag 7o flo THo Mo & FrU fra
I FrA geagTl A 4 saedr #)
g7

st ww frma faaf o ww, A
T 4% § fe fafa worera A o= fawm
#§ migda 3w @ & 5 30 faw g©
qrEret # &) 29 AW &7 gwF qrady?
o T § *v durfaw fawwa Snii ?

s WMo o AT : 97 Jw F I
R i 2 fF g oo gfafle #§
Y & F) AT N TSA-ATET FT GFAE,
foyer #1 AEIW IW T 9T GFG &
@ ag Y A W ad T ¢ § oW
FOFT N A IT B I UL
7 &

Equal protection of the law apd equa-
bet%re the law should be guarante-
to those students who want to

education in their mother-tongue. t

is what I am asking you,

N oy foom feb : ok qarfs
g § fa ot faar fan smogin

SHRI M. KALYANASUNDARAM:
Sir, instea}d of o::mmultingh the w
inistry for intrp%m_' g the region
Enme as the medium of examina-
fion for the UPSC, the Government
should consult the State Governments
and press them to adopt the regional
lapguage as the medium of examina-
fion in all the universities as speedily
as possible. May I know what action
the Government took to take up this
watter with the State Governments?
Otherwise, the Government will be
guilty of going back on the assurance
iven formerly which will create
ﬁxguisﬁc troubles in other States, be-
chtse some of the languages will have
én unfair :vdﬁagtagehoivaer the %ther
Jan ch suc] nguages have
% adopted as the medium of
in the universities.
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SHRI RAM AS MIRDHA :
It does ‘not lie with us to tell the State
Governments as to what medium they
should adppt in their educational insti-
tutions. It is for them to sece how exa-
minations in their own States are going
to be conducted. But as regards dis-
crimination by putting at a disadvantage
one language group as compared to ano-
ther, that is exactly what we want to
avoid. If we introduce only certain
languages as the medium in the UPSC,
it could be argued that other languages
probably would be a: a disadvantage.
That is why we are examining this
question from the legal point of view
and also from the practical standpoint,
and have asked for the advice of the
UPSC as to what approach should be
adopted so thay this resolution could be
implemented at the earliest,

Satellite link with foreign
countries

+

*147. SHRI PURUSHOTTAM
KAKODKAR :

SHRI K, MALLANNA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether India is linked with 4%
countries of the world through Satel-
lite link channels operated by
Overseas Communication Services; and

(b) if so, whether the service
vide overseas telegraphs, teleph
telex and phototejegraph?

DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
(a) India is linked with 16 countries of
the world through Satellite links ope-
ga;teq by the Overseas Communications

rvice,

(b) Yes, Sir.

SHRI PURUSHOTTAM KAKOD-
KAR : What are those countries with
which we are having satellite links?

SHRI JAGANNATH PAHADIA
Australia, Bahrain, East Africa, Japan,
Kuwagit, Malaysia, U. K. Singapore,
Hong Kong, France, Italy West Ger-
many, Swilzerland, Canada, USA and
Austria.
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SHRI PURUSHOTTAM KAKOD-
KAR :May I know from the hon.
Minister whether it is a fact that the
Indian Space Research Organisation
has proposed that India should explore
the potentiglities of space telecom-
mumication techniques and that India
can deploy Indian satellites cent per
cent by 1980 and, if that is so, whether
the Government hag given top priority
to this?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N, BAHU-
GUNA) : The Communications Minis-
ter is not ing with this question.
May be put to the concerned Minis-

1ry.

SHRI VISHWANATH PRATAP
SINGH : I would like to know from
the hon. Minister whether the delay in
the augmentation of the exchange
capacity of the satellite earth complex
at Arvi has been mainly due to the
non-receipt of quotation from the
Indian Telephone Industries and their
collaborators in Belgium and, if so,
what steps are being taken to make
amends for this delay.

SHRI H. N. BAHUGUNA : In the
wmatter of supply of equipment there
is no delay.

SHRI RAJA KULKARNI : Is the
satellite communication service avail-
able to the private commercial firms
and if so how many commercial firms
have registered for its use?

SHRI H. N, BAHUGUNA : The
telex communication is available to
private commercial firms; we do not
deny it to any person who wants to
have it.

Payment of compensation to
former Rulers

#1438, SHRI S. M. BANERJEE :
Will the Minister of HOME AFFAIRS
be pleased to state :

(2) the reasons for giving compen-
sation to former Rulers after the aboli-

tion of their privy purses;

(b) whether this decision has been
taken without consulting the Parlia-
ment; and

(c) if so, the reasons for the same?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AR.
FAIRS (SHRI K. C. PANT) : (a)
to (c). The question of payment of
compensation to the former Rulers on
the abolition of their privy purses does
not arise. However, Government pro-
pose to pay them lump-sum ex-gratia
amounts in cash to enable them to ad-
just themselves to the changed circum-
stances,

SHRI S, M. BANERJEE : The
second part of my question is whether
this decision has been taken without
consulting Parliament. In the reply they
say that they propose to pay them some
amount. Before taking a final decision
on this matter, would the Government
take this House into confidence and
see that whatever is paid is approved by
this House? We are a&ginst payment
of any compensation. Will they take
the House into confidence?

SHRI PILOO MODY : It is not
compensation; it is bribe.

SHRI K.C. PANT : Certainly what-
ever amount is paid will come out of
authorisation by Parliament. Before it
is paid there will be supplementary
demands before the House and the
House will have a chance to discuss
amczl thereafter only payments will be
made.

SHRI S. M, BANERJEE: The hon.
Minister and also the Prime Minister
know the views of certain political par-
ties. Would they call a meeting of re-
presentatives of various political par-
tiers.s2 before taking a decision in the mat-
te;

SHRI K. C. PANT : As I said the
House will have a chance to discuss
this matter, Sugglementary demands
will be brought before the House and
all aspects of the question can be gone
into at that time. As at present we
have no proposal to call a meeting.
(Interruptions.)

MR. SPEAKER : He has given a
categorical reply.

SHRI S M. BANERJEE : Some
amount will be given. What is the basix
of that amount? We want to discuss
that basis,

SHRI K. C. PANT : Everything will
come up here,
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SHRI P. R. SHENOY : Is there any
g:oposal to permit the Maharaja of
SCY::P“ to sell his palace in Mysore

al

MR. SPEAKER : That is not rele-
vant to this question.

st aew qed - Fewer WEEA, W
ag av fw fagra 0 & 9a F Faawy
¥/ A q@ afwane § g7 s
T T F) T §F FT IAC AW WQRA
¥ ady fear w4 wddEw & s9T A
Tgr qEA ar g e a7 faeg
w¢ faar 3 f gy qa7 faar e
q wrmAr wgar g e g dardq
qFY 4T T 934 ¥ of) Fgw e fE
IF FY Ta1 fgar sty a1 ady faa s,
xfe feq1 wrg &t frawr dar fear aa?
TaERAaqr e fam § o
frerrt o7 3?7 %7 & wga ¥} «wrg
foam & qre sreay A ww@ N gwfa
&, T3 AN Faw T W AR AR
t—mr v fagra g3 fawe fear
X ?

oft §o% wE Tl : FA IAT A AR
fr qarasty &1 O ¥w AdY 51, THL
{far ara—am ¥ Tia § oft f gaaw
Al Y1 T 0T I Agr AEA Y @A
fe Tw w1 a0 wrare oA [l
w0 At gt wifgd ) v axw w= A
Arard g s g oWl v AR
w |

SHRI R. S. PANDEY: The hon.
Ministér said that some lump sum
amount has to be paid. Since the purse
has been abolished, if some amount
has to be paid from where will the
money come? So, may I know whe-
ther the government is seriously think.

of giving them only one rupee as
token compensation, so far as ex-
Tulers are concerned?

MR, SPEAKER: Shri Dinen Bhat-
tacharyya.
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& fetn wezrend: mgt ot ag
@i wegw @ € § B wo wed
TR A I A femwr & T Wy
waaa § & Mg wesmw dar wigd
g MR & o9 9% o9
fagra 1 ard T g TR ¥ s
arqfer 1 arge gfrar & Wi F o g
AN dx RE | T T F AIH P o™
qgate ®) T ¥ i frraT Tran qRed
qerr § gmwe fagr g7

oY yor WA @° e w Feaar e
MR § 97 UF Ay a7 ¢ | fadan
AT & AET 7 Hfewes Fgaw ¥ T A
%7 wear 5 e fafeed & qia
T T ATFE § | 4 EMA GEA
fafredl & daw T@ar &, ¥few ow Ak
X fog %) 1 Qfew ¢ N

ot fedn wEzramd : I angx Ao
4]

oft g W QR : FEge ar T
EAR

SHRI DINEN BHATTACHARYYA:
What amount has been sent by them to
foreign countries?

st g WA R : AR G SN
¥ qe @ { adell ¥ s @ AR
AT GuA Fd | 7 I FEAT AIGATE
fim <Y arge WA Fg AR T | Fra)
fada) qar agr &, W A F omww
fa w4 19 I

*154, SHRI ARJUN SETHI:
SHRI PILOO MODY:

Will the PRIME MINISTER be
pleased to state :

a) whether Government to
cm(ate All-India  Services m
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Eagineerjng, Education and  Agricul-

ture; an
(b) if so, when these would come
into being?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
F,;ms AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) and (b). A
;Itatemznt is lsid on the Table of the

ouse.

STATEMENT

The All India Services Act, 1951
{61 of 1951) was amended in 1963 to
vide for the creation of the Indian
orest Service, the Indian Medical and
Health Service and the Indian Service
of Engineers. The Indian Forest Ser-
vice has sincde been constituted with
effect from the 1st July, 1966 and all
the State Governments are participating
in the Service. The position about the
other Services is as follows :—

Indian Medical and Health Service

Formal orders were issued to consti-
tute the Service with effect from 1st
February, 1969. No action has so far
been tak?\ u;ither o cont;tinne the
Cadres a Service in the various
States or to take in hand the initial re-
cruitment thereto because as many as
7 State Governments viz, Tamil Nadu,
Mysdre, Maharashira, Assam, Jammu
& Kashmir, West Bengal and Punjab,
which had earlier agreed to pa!tlm&ptte
in the Service, subsequently withdrew
their consent or expressed their reser-
gtions about the constitution of the
jce and their participation therein,
'I‘hematteriubgu}greeonmdmdinge
gtg‘ht of the opinion expressed by the
te Governments,

Indian Service of Engineers

The Service has not so far been con-

stituted, because six State Government
namely, Tamil Nadu, West Bengal,
Assam, Jammu & Kashmir,
Pradesh and Kerala have declined to
participate in the p: Service. The
matter is under the consideration of the
Government.

Indian Agriculture Service and the
Indien  Educational Service

After jya Sabha had passed »
mohn;oms% lundcr Article
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312(1) of the Constitution, in
156'5, for the matipnmognthe %
tural Service and the

ucational Service, State Governments
were consulted on the broad-outlines of
the scheme for the creation of the two
proposed services and on the provisions
of the draft basic rules and regulations.
Since, however, a large number of
States opposed the creation of All India
Services m the fields of education and
agriculture, the Government decided
m 1968 not to take further action to
amend the All India Services Act, 1951
to bring within its scope the creation
of tthesc two Services and for the pre-
sent.

SHRI ARJUN SETHI : It is men-
tioned in the statement that as many as
seven States have replied jn the nega-
tive to the suggestion of having all-
India services? What are the reasons
givgn?by them for giving this negative
reply

SHRI RAM NIWAS MIRDHA : In
my reply 1 have given the position with
respect to the various all India services
and the stages at which the matter rests
at present. As regards the Indian Medi-
cal and Health Services the present
position is that we are pursuing the
matter ip the light of the opinipns gx-
pressed by the various States. The posi-
tion is that some States agreed to start
with, but later on, they said that they
are not prepared to join these all India
services.

Some States raised objec&ims mxmk
ing promotion quotay or the an
nature of posts that will bemmcor-
porated in these Services and similar
administrative matters, So, in the light
of those remarks and observations, we
ate again examining the question. We
ge in touch with the various State

overnments and we are trying to per-
suade them to join these Services.

SHRI ARJUN SETHI : Is he going
to have these All-Indig Services as soon
as possible or is he going to drop the
proposition?

SHRI RAM NIWAS HA :
As I said, the Indian Medical, Health
and Engineering Services reached
quite an advanced stage of
Objeﬂig:ll: Some o?at{:m Iater on wi
drew the origin "nlconsmtﬂntihe‘y&

&',ven. We have not dro&ped nt‘h‘%;ugﬁ;

e gre still pursuing
the Str:te Governments.
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MR SPEAKER : Shri Piloo Mody.

SHRI PILOO MODY : Since I
asked the question from the Prime
Minister and somebody else is replying,
1 have no supplementary.

MR. SPEAKER : You are not in-
terested in the answer, only in the
Prime Minister.

SHRI B. V. NAIK : In view of the
Centre-States relations being what they
are, 1 would like to know from the
Minister whether he would expect any
smooth sailing and that the States
would voluntarily ask for the constitu-
tion of the Central Services or an all-
India cadre and whether it is not inmate
in our Centre-States relationship  that
this sort of a conflict or an opposition
from the States would come, wherever
they are, whatever the States are, and,
if that be so, what arc the remedies
that the Centre s trying to find out.

SHRI RAM NIWAS MIRDHA :
There is no malady. We thought that
the Centre-States  relations are in a
very good shape.

Increase in rate of Telephone culls
+
*157. SHRI K. BALADHANDAYU-
THAM :

SHR1 ISHWAR CHOU-
DHRY :
Will the Minister of COMMUNI-

CATIONS be picased to state :

_{a} whether Government have de-
cullled to raisc the rate of Telephone
calls;

(b} if so, the broad vutlines thereof:
and

(c) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICA-
TIONS (SHRI JAGANNATH PAHA-
DIA): (a) to (c). It became neces-
sary to revise the local call charges for
the Public Call Offices from 20 paisa to

0 paisa due to mechanical require-
ments resulting from the weight of new
coinage, available.

SHRI K. BALADHANDAYU-
THAM : I want to know from the
Minister as to why he should not
change the machine to suit the new
weight of the colas.
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THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA) : That will be a huge exercise
in futility because, ultimately, evem if
we propose to change it, it will take a
lot of time. In between, this facility
will not be available to the people. We
cannot possibly put them off for a year
or so and start them all over again.

SHRI INDRAIJIT GUPTA : Itis a
huge exercise in taxing the people,

SHRI K., BALADHANDAYU-
THAM : Is it only for Public Call
Phones that you have raised the rate or
is it for all the phones?

SHRI H, N, BAHUGUNA : It is
only for Public Call Phones. The pri-
vate parties pay rental charges and call
charges. Here, there is no rental charge.
Actually, they are almost on parity
now.
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Setting up of new Industries

in Public and Private
sectors

+

*158. SHRI S P,
CHARYYA :

SHRI B. N. REDDY :

Will the Minister of INDUSTRIAL
DE\;ELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state @

the number of new industries
ataggd in the public and private sectors
during current year, State-wise;

BHATTA-
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(b) the names and location thereof;
and

(c) the number of the industries
started by larger Industrial Houses?

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) to (c). A list
of new industrial units set up during
the period 1-1-1972 to 30-6-1972, as
borne on the records of the Directorate
General of Technical Development,
giving the relevant particulars, is laid
on the Table of the House. |Placed in
Library. See No, LT—3314/72]

SHORT NOTICE QUESTION

Closure of Skmpson Group
of Industries, Madras

SNQ. 1. SHRI M. KALYANASUN-
DARAM : Will the Minister ot INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether Government are aware
that the Simpson Group of Industries
in Madras employing about 16,000
workers have been lying closed for a
very long period;

(b) whether many units connected
with Defence production and auto-
mobiles are affected consequently; and

(¢) if so, the action taken by the
Central Government for arranging the
retﬁg;nmg of Simpson Group of Indus-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHONOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir,

(b) Yes, Sir,

{c) The Government of India have
advised the Management to approach
the State Government to find an early
solution to the problems faced by it to
secure reopening of the closed units
without further loss of time. The Gov-
ernment of India are also in touch with
the State Government in the matter,

SHRI M. KALYANASUNDARAM:
This fectory remains closed for the
last one year. May I know whether the
Government of India are aware of the
root cause of the trouble and that un-
less the root cause is removed, it will
be difficult to re-open the factory? The
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roat cause is the advent of one union
and the leadership of that union in col-
lusion with the management and aided
by the State Government imposed an
agreement which was resisted by majo-
nty of the workers, That is how the
trouble started there in October, 1971
and it is going on for ncarly one year. .

SHRI C. CHITTIBABU ; Is he
making a statement, Sir?

SHRI M. KALYANASUNDARAM :
I must give the information because the
Union Government 1s so 1gnorant and
unless 1 give the information, how can
they know?

SHRI C, CHITTIBABU : If they
are so ignorant, how did they reply?

SHRI M. KALYANASUNDARAM:
Does ‘he hon. Minister hope that the
possihility of re-opening the factory is
bright now?

SHR1 C. SUBRAMANIAM : The
Governmeni js aware of the history of
this concern and the troubles which
are dogging this industrial group.
Every effort is being made to re-open it
and 1 hope the efforts would succeed.
Otherwise, the Central Government will
have to consider what further steps
will have to be taken from here,

SHRI M, KALYANASUNDARAM:
Those who have been following the
action taken by the State Government
cannot share the hope which the hon.
Minister is expressing now. What is
happening now ig that talks are taking
place between the DMK leadership. ...

MR, SPEAKER : Kindly ask the
question,

SHRI M. KALYANASUNDARAM:
1 must give the information and then
ask the Minister,

MR. SPEAKER : No information
please. Please come up with your
question.

SHRI M, KALYANASUNDARAM:
Will the hon. Minister take steps to
see that all the trade union leaders are
brought together to reach a settlement
so that that settlement will create con-
Aefon the ‘Dalon. Govemmeat propose

n n ernment
to take in that direction? If that is not
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possible, will the Government think of

g over the management of these
factories?

SHRI C. SUBRAMANIAM : Now
the talks are going on and I am told
even the Chief Minister had two rounds
of talks with the labour leaders. Let
us hope that some seitlement would be
arrived at. If there is no possibility of
settlement, certainly other steps will
have to be contemplated and we will
not hesitate to take such steps which
are necessary.

SHRI C  CHITTIBABU : How is
the hon. Minister saying that it is not
possible?

MR. SPEAKER : May I request
you to take my permission also before
you speak?

SHRI C. CHITTIBABU : How is
the hon. Minister saying that it 1s not
possible to come to a settlement?

SHRI C. SUBRAMANIAM : I said
that 1f it 1s not possible to come to a
settlement, then we will have to inter-
vene,

SHRI R, V. SWAMINATHAN :
Arising out of thc answer given by the
hon. Minister that he is in touch with
the management as well as the State
Government, may I know from the hon,
Minister. What is the present position?
Does the Minister belicve that they will
be able to bring out a settlement?

SHRI C. SUBRAMANIAM : I
would not like to hazard my opinion
with regard to this matter, because
attempts are going on. 1 do not want
to say anything which is likely to stand
in the way of coming to a settlement.
1 would like the settlement to be arrived
at. I hope so.

SHRI DINEN BHATTACHARYYA:
It is the concem of the whole country.
In Simpson group factories the trouble
is going on for a long time. 14,000
workers are unemployed for the last one
month, Is it true that the management
is bent upon taking action against 249
trade union militants in the factory and
that is the reason why lock-out was de-
clared and this matter is not being
settled ?

SHRI C. SUBRAMANIAM : The
management wants to take action
against some persons who had com-
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mitted breach of discipline and violence
there and as a matter of fact, this is
one of the things which is being dis«
cussed now and some settlement has to
be arrived at even with regard to this.
Naturally the labour union leaders are
averse to take any action against these
250 people about whom the manage-
ment insists that they should not be
allowed to enter the factories as other-
wise they think they will not be able to
run the factories.

SHRI K. GOPAL : Will the Minis-
ter tell us whether the Government is
aware of the fact that one of the rea-
sons for the continued closure of the
Simpson Group of Industries js that
the workers do not feel safe for going
to work there because of inadequate
protection?

SHRI C, SUBRAMANIAM : There
has been some breakdown of law and
order there, Two workers have been
murdered. It is unfortunate that such
a thing happened, With the resumption
of law and order, to that extent, we will
be able to infuse confidence in the
minds of the workers,
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SHRI C. SUBRAMANIAM : We
came to know about this strike as soon
as it was started. That was in June.
We have been in touch, as I stated al-
ready, with the managcment, with the
labour leaders and also with the State
Government, I want to give an oppor-
tunity to the State Government to deal
with this matter and come to a settle-
ment. If it is not possible, we will have
10 consider the situation when we find

that it will not be possible to come to
a settlement. N *h
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MR, SPEAKER : It is a suggestion
for actton,

SHRI K. BALADHANDAYU-
THAM : Is the Government aware of
the fact that while negotiations and
talks are going on, the management is
actually trying to shift the factories,
and have expansion of machinery etc.
in other places? They just want 1o gain
time. Is the Government aware of this
thing or not. If so, what are they do-
ing to provide against this?

SHRI C. SUBRAMANIAM : I am
sure the State Government would be
alert in this matter and would be taking
all possible steps 1o see that this & not
dismantled. But if therc is any such
thing, I would consider it to be a very
unwise move.

SHRI K. LAKKAPPA : The crisis
in the Simpson group of industries in
Madras 15 a consequence of the anti-
labour policies pursued by the State
QGovernment theie. Even though there
is an honest attempt by the Central
Government to resolve the crisis, the
State Government 1s preventing s
resolution, In view of this, may I know
whether the Central Government would
take further steps to see that the Simp-
son group of industries is taken over
:ﬁg the crisis is 1esolved once and for

MR, SPEAKER : It 15 a suggestion
for action.

SHRL C. SUBRAMANIAM: The
hon. Member is aware that there is a
scare that we are trying to topple the
DMK Government, 1 do not want to
%lilvc t{)c i.mprcs;ion that we iare ;ﬁgg

is also for the purpose of toppling
the DMK Government,

——

WRITTEN ANSWERS TO
QUESTIONS

Tripuri Programme over ALR.
Agartala

*145. SHRI DASARATTA DEB :
Will the Minister of INFORMATION
‘AmND BROADCASTING be pleased to

te:
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(a) whether Government have re-
ceived any representation to introduce
Tripuri programme over the All India
Radio, Xgartala Centre instead of its
being broadcast from Calcutta centre;
and

(b) if so, the reaction of Govern-
ment thereto and when it 1s likely to

begin ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION  AND BROADCASTING

(SHRII K. GUIRAL): (a) Yes, Sir.

(b) Government have already decid-
ed to shft the Tnpuri Programme
Unit from Calcutta to Agartala. The
Unit will start functioning as soon as
accommodation 15 arranged.
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Report on Rural Artisans
Development Scheme under
SFDA/MFAL
*150. DR. HENRY AUSTIN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:
(a) whether a P;ojcctR Rea];ort -
ing setting up of a Rur
ggvelopm%m gcheme under Small Far-
mer Development Agency/Mu‘ﬂ
Farmers Agricultural Labour hag
received from Government of Kerals;
and
(b) if so, whether the report has
been?apmoved by the Central Govern-
ment
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THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C,
SUBRAMANIAM): (a) Two Rural

Artisan Development schemes were

received by the Ministry of Industrial
Development from the Govt. of Kerala
under the Small Farmers Development
Agencies Programme, These were for
Cannanore and Quillon. No scheme
under the Marginal Farmers Agricul-
tural Labour Programme has been
received.

(b) The scheme for Quillon has been
sanctioned while the one for Cannanore
has been referred back to the Govern-
ment of Kerala for revision.
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Payment of Pension to
Freedom Fighters

*152. DR. RANEN SEN : Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have al-
ready started givini pension to the old
patriots amongst the freedom fighters;
and

(b) if so, on what basis they were
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI X. C, PANT): (a) and
(b). Government has approved a
scheme of pension for freedom fighters
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which will be given effect to from the
i5th of August, 1972. About 75,000
applications have been received; more
are still coming in, These are being
considered in accordance with the pro-
visions of the scheme, whose salient
features are given in the statement
which is placed on the Table of the
House [Placed in Library, See No, LT
3315/72). Pension has so far been
approved in about 2,500 cases.

Committee for review of Laws
on Boilers and Unfired
Pressure Vessels

*153. SHRI SHRIKISHAN MODI:

SHRI P, M. MEHTA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Central Government
have set up a 12-member Committee
for a comprehensive review of the
existing laws on boilers and unfired
pressure vessels;

(b) if so, the functions of the Com-
mittee; and

(c) the date by which the Committee
will submit its report?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir.

(b) The Committee has been asked
to make a comprehensive review of
existing laws on boilers and unfired
pressure vessels and make recom-
mendations, as per its terms of refer-
ence which are given in the statement
placed on the Table of the House.
[Placed in Libvary. See No. LT
3316/71}.

(c) In one year’s time.

Audience Research Unit of A.LR.

*155. SHRI T. S. LAKSHMANAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) studies conducted by the Audi-
ence Research Unit of All India Radio
during the past three years; and

(b) the action taken by the Depart-

ment on important findi of sych
studies during the pm“:ﬁ:,e years?
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (SHRI
I, K. GUIRAL): (a) A list of studies
undertaken by the Audience Research
Unit of All India Radio during 1969-
70, 1970-71 and 1971-72, is laid on the
Table of the House. |Placed in Li-
brary. See No. LT 3317/72).

(b) The findings of studies under-
taken by the Audience Research Unit
are made available to the AIR stations
concerned to enable them to take such
findings into account in their pro-
gramme.

Expansion of TELCO

*156. SHRI M. KATHAMUTHU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have given
their approval to the expansion of the
Tata ngineering and Locomotive
Company; and

(b) if so, on what conditions?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). A
statement is laid on the Table of the
House. |Placed in Library. See No.
LT 3318/72}.

Diversification of capacities of
larger units and Foreign
companies

*159. SHRI D. P. JADEJA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY he pleased to state:

(a) whecther Government propose to
do away with the present restriction on
diversification in large units and foreign
companies upto 25 per cent of their
capacities; and

(b) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) There is no
such proposal before the Government.

(b) The policy of the Government
is to avoid concenu;aeﬁon p%frt ecﬁ?;mtic
er and to provide opportun 0
?lgewmedium and small énterpreneurs.
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Special Ewmployment Progrmmme

*160 SHR1 SUKHDEO PRASAD
VERMA: Will the Minister of
PLANNING be pleased to state:

. (a) whether the Planning Commis-
sion has formulated a ial em-
ployment programme;

(b) if so, the number of States
covered by the programme; and

{c) the number of persons expected
to be benefited by this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). A provision of Rs. 26.5 crores and
Rs. 50 lakhs was made by the Gov-
ernment of India in 1972-73 for allo-
cation 1o the State Governments and
Union Territories respectively for tor-
mulating  special employment pro-
grammes for the benefit of rural and
urban job seekers in the States on the
understanding that the State Govern-
ments would also mobilise additional
matching resources at least to an equal
extent to finance such special schemes.
The State Governments and the Union
Territories were requested to formulate
special employment programmes for
both rural and urban job seekers on
the basis of certain guide lines given
by the Planning Commission as well as
the recommendations contained in the
Interim Report of the Expert Com-
mittee on Unemploymenf. Proposals
have been received from most of the
State Governments and Union Terri-
tories and have been given approval by
the Planning Commission. A statement
showing the details of the Schemes is
laid on the Table of the House.
%f;l]accd in Library. See No. LT 3319/

Uranium Corporation of India Ltd.

1401, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether hig attention has been
drawn to the press advertisement of the
Uranium Corporation of India Ltd,
Jaduguda, of the 29th June, 1972,
which was published in the Indian Ex-
press, New Delhi, dated the 13th July,
1972, on ﬁagg 2, in which, inter alia,
a post of Rubber Liner ‘B' was adver-
tised by this tion apd the
quirements prescri are that

b ( d
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candidate should be matriculates with
about ten years experience and below
the age of years,

(b) if so, whether Government
Undertakings, such as this one, expect
people below the age of 25 years to
possess ten years experience; and

(c) if not, what steps are being taken
by Government to put a stop to such
public advertisements?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) to (c). The agelimit
Prescribed for the post of Rubber-liner
B* is 35 years. In the press advertise-
ment, however this was inadvertently
indicated as 25 years. The Company
hus already taken steps to rc-advertise
the post specifying the correct age re-
quirement,

Guidelines for measuring
productivity

1402. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister ot INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

ta) whether guidelines tor measur-
ing and/or determining productivity in
industries have recently been evolved
by the National Productivity Council
and passed on to his Ministry and
others;

(b) if so, the broad outlines thereof:
and

(c) whether a copy of their guide-
lines repoit would be laid on the
Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) The National Produc-
tivity Council have not laid any guide.
lines for measuring and/or determining
productivity in industries but have
evolved guidelines for sharing the
guing of productivity.

(b) The broad guidelines evolved
by the NPC are as follows:

(1) Sharing the gains of produc-
tivity should regarded more as a
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philosophy of Industrial Relations
rather than a statistical technique or
a mathematical formula of distribut-
ing the gains,

(2) The task of increasing _pro-
ductivity is primarily a responsibility
of management. Management also
has the responsibdity of motivating
Iabour and seeking its cooperation in
this rask.

(3) Comparatively few enterprises
have adequate incentive schemes.
Therefore, wherever possible enter-
prise, should be encouraged to intro-
duce effecfive incentives schemes for
incieasing productivity and provid-
ing for its measurement. Production
norms and other related standards
for purposes of such schemes need
not he promulgated through an Act
ot Parhament, but should be arrived
al the enterprise level on the basis
of scientific productivity techniques
and finallv settled through mutual
negotiations  between management
and workers’ representatives.

(4) The incentive schemes 8o
adopted should be simple but com-
posite and must have provision for
training the employees and also
motivating them to reduce waste.

{5) Such incentive schemes should
be cvobved with  effective  participa-
tion of employees and their repiesen-
taunes,

(6) Enterprises should be encourag-
ed to introduce job evaluation systems
for a proper categorization of their
workers.

(7) Enterprises should be en-
couraged to enter into productivitg
agreements with the workers. Suc
agreements should keep in view the
interest of the consumer also.

(8) The gains of productivity as
a result of the application of incen-
tive schemes, productivity agree-
ments, waste reduction, etc., should
be equitably shared by management
and labour through mutual agree-
ments. In industries where the wa¥e
level is low, the employees should
be given a larger share of these gains.

(9) To start with, schemes for
sharing the gains of _productivity
should be introduced and tried in the
organised manufacturing industries.
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(c) Copies of the report on “Guide-
lines and Nlustrative models on Sharing
the gains of Productivity” are available
in the Parliament Library.

High level enquiry into frequent
break-down in Tarapur

Atomic Plant
1403. SHRI E. V. VIKHE PATIL:
Will the Minister of ATOMIC

ENERGY be pleased to state:

(a) whether Government have consi-
dered it desirable to institute a high
level enquiry to go into the mechanical
efficiency of the Tarapore Atomic
Energy Plant and the frequent break-
downs it is suffering; and

(b) if so, when the Enquiry Com-
puttee is likely to be set up?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) Does not anse.

Trunk Telephone Service
at Rewa

1404, SHRI RANABAHADUR
SINGH: Will the Mmister of COM-
MUNICATIONS be pleased to state:

(a) whether the Trunk Telephone
Services at Rewa after 7.30 P.M. 18
causing great inconvenience to the
people as also to the journalists;

(b) whether for hours together the
trunk line is kept engaged purcly from
the Saroriyas who conduct sarta book-
ing to Satna, Katni and other places
mostly from the city post office, public
telephone box and urgent calls from
% journalists and people are detained;

(¢) if so, the reaction of Govemn-
ment in this regard?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA): (2) No specific complaint
has been received from subscribers in
this regard.
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{b) No. Trunk calls are through
in order of priority and bo;k’?nlnz time
irrespective of calling numbers and
purpose for which calls are made by
subscribers.

(¢) Question does not anse,
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Delhi Telephone Directory

1406. SHRI K. SURYANARA-
YANA : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the issue of the Delhi
'(lj'elephone Directory is now long over
ue;

(b) if so, the reason for not bringing
up the 1972 issue of the Directory so
far; and

(c) when it is likely to be brought
up and circulated?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA): (a) Yes, Sir.

(b) The delav is due to acute short-
age of paper in the country und the
consequent inability of Chief Con-
troller, Printing and Stationery to sup-
ply printing paper for the directory.

. (c) The next issue of the Directory
llsg%:ely to be published by November,

Provision of basic needs to people
during Fifth Plan

1408. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of PLAN-
NING be pleased to state:

(a) whether his attention has been
drawn to the reported views of the
Federation of Indian Chambers of
Commerce and Industry to the effect
that the Fifth Plan will be successful
only if a shar? thrust is given to greater

o

production goods and services that
will provide the basic necessities to the
people;

(b) if so. whether these would be
k?ﬁ: in view while formulating the
Fifth Plan; and

(c) what would be the plan of ac-
tion of Government to increase
basic needs of the geople in the remain-
in Eeriod of the Fourth Plan, through
public and private sector undertakings?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) A reference is invited to the
Mid-term Appraisal of the Fourth Five
Year Plan as well as the Annual Plan
for 1972-73 which have already been
placed on the Table of the House.

Applications for licences from
Assam, Meghalaya, Nagaland,
Manipur and Tripura

1409. SHRI ROBIN KAKOTI :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the number of applicants for
industrial licences from Assam, Megha-
laya, Nagaland, Manipur and Tripura
and Umon Territories of Mizoram and
Arunachal in 1970-71 and 1971.72.

(b) the names of parties and indivi-
duals whose requests for industrial
licences were granted, state-wise; and

{c) the number of applicants whose
applications are pending State-wise?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF INDUSTRIAL
DEVE!I OPMENT (SHRI SIDDHESH-
WAR PRASAD): (a) A statement
skowing the number of applications
received for the States during the calen-
dar years 1970 to 1972 (upto 30-6-72)
is laid on the Table of the House.
[Placed in Library. See No. LT
3320/72}.

(b) The details of all the licences/
letters of intent issued are regularly
published in the ‘Weekly Bulletin of
Industrial Licences, Import Licences
and Export Licences’, the ‘Weekly
Indian Trade Journal' and the monthly
‘Journal of Industry and Trade’. Copies
of thesc publications are regularly sup-
plied to the Parliament Library.

(c) A statement showing, as on
1-7-72, the number of pending applica-
tions State-wise and year-wise for the
years 1967 to 1971 is laid on the Table
of the House, [Placed in Library, See
No. LT 3320/72).
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Demand for faciliies for Trans-
portation of Salt from Western
Coast to Assam

1410, SHRI ROBIN KAKOTI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

{a) whether there is a persistent de-
mand from Assam Government and the
salt traders for giving the letter of
adequate facilities for transportation of
salt from Western Coast of Assam; and

(b) if so, the reaction of

Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Adequate
facilittes exist for the movement of
Salt from the West Coast to Assam by
the Sea-Cum-rail route ie. trom the
West Coast ports 1o Calcutta by Ship
and thenceforward to Assam by rail.
This movement takes place under the
Zonal Scheme of distribution of salt
on prionty basis throughout the coun-
try. Subject to the availability of
wagons, salt is also transported from
the West Coast to Assam by the all-
rail route under ordinary traffic.

However, the Government of Assam
and the traders have shown their pre-
ference for movement of salt from the
West Coast to Assam by the all-rail
route only and pressed for it. In view
ot the long haulage involved in the all-
rail route and the need for adequate
return ca%o for the coastal shipping
from the West Coast ports to Calcutta,
it has not been possible to change the
existing pattern of movement of salt to
Assam,

LA.S. Officers in Government
of Assam

1411, SHRI ROBIN KAKOTI: Will
the PRIME MINISTER be pleased to
state:

(a) the total number of Indian Ad-
ministrative Service ers in Assam
State in 1971; and

{b) the number of Indian Adminis-
{rative Service Officers about whom
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Assam Government has requested the
Union Government to be withdrawn
from Assam in 1972?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHR!I RAM
NIWAS MIRDHA): (a) On the 1st
January, 1972, 116 members of the
indian Adpuinisirative Service were
borne on the Assam Cadre of that
Service.

(b) Two members of the Indian
Administrative  Service, formerly bome
on the erstwhile Assam Cadre and allo-
cated to the Union Ternitories Cadre
consequent on the reorganisation of
the North-Eastern Areas, continued,
after the allocation, to serve in connec-
tion with the affaus of the State of
Assam. The Government of Assam re-
quested the Government of India to
issue orders posting these two officers
out of Assam and this has since been
done.

Scheduled Caste and Scheduled
Tribe employees working in the
Department of Sclence
and Technology

1412, SHR1 AMBESH : Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) the number of class I, II, IIX
and IV posts in the Department of
Science and Technology;

(b) the number of Scheduled Caste
and Scheduled Tribe employees out of
them; and

(¢) the number of posts, category-
wise, referred to him to convert e
same into general vacancies in the last
three years for want of Scheduled
Castc and Scheduled Tribe candidates?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) and (b). A
statement showing the position so far
as the Department of Science and
Technology is concerned is attached.

(¢) None.
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STATEMENT
Question Class 1 Class II  Class Ifl  Class IV

Sanc- Filled Sanc- Filled Sanc- Filled Sanc- Filled

tioned up

tioned wup tioned up tionc¢ up

(a)
Deptt. of Science and Technology 9

6 33 29 50 41 35 15
Natipnal Committee on Scicnce
and Technology . . . 18 12 25 16 18 11 8 3
National Committce Bnviron-
mental Planning and Co-
ordination . . . . 21 8 1 1 1 1 1
TorAL 48 26 59 46 69 53 44 18
{b)
Deptt. of Science and Technology I 1 2
Nuational Committee on Science
and Technology . 2 2
National Committee Environ-
mental Planning and Co-
ordination . .
ToTAL 3 .. 3 .. 2

lustructions regarding implementation
of the decision given by the Supreme
Court on seniority of Central
Government Employees

1413, SHRI DHARMARAO
AFZALPURKAR: Will the PRIME
MINISTER be pleased to refer to the
reply given to Unstarred Question No,
3333 on 19th April, 1972 regarding
amendment in rules of seniority of
Central Government employees on the
basis of Supreme Court Judgment and
slate :

(a) whether  Government have
issued any instructions vide O. M.
No. 9/3/72-Estt(D) dated 22nd July,
1972 for the implementation of the
decision given by the Supreme Court;
and

(b) if so, whether Government
would lay a cog of the said instruc-
tions on the Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PERSONNEL (SHRI
RAM NIWAS MIRDHA): (a) Yes,

Sir.

(b) A copy of Department of Per-
sonnel's O. M, No. 9/3/72-Estt(D),
dated 22nd July, 1972 is laid on the
Table of the House. [Placed in Library.
See No. LT 3321/72).

Grant of Remission to Prisoners on
the Occasion of 25th Anniversary
of Independence

1414. SHRI HARI SINGH: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
issued orders for the grant of remission
to prisoners of Union Territories on
the occasion of the Twenty-fifth Anni-
versary of Independence;

(b) if so, whether those prisoners,
who become eligible tor release by
virtue of this remission or life convicts
who have already undergone imprison-
ment together with remission eam
for 14 years, would be set free on the
1Sth August, 1972, and if so, the
names such prisoners proposed to
be released in Delhi; and

(¢) if not, the reasons therefor?
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THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI F. H. MOHSIN): (a)
€8, WIT.

(b) and (c). A statement giving the
names of the prisoners who will be-
come eligible for release from the jails
in the Union territory of Delhi, after
the grant of remission on the occasion
of 25th Independence Jayanti, and who
would be released on the 15th August,
1972 is laid on the Table of the House.
[};laced in Library. See No, LT 3322/
72].

A statement showing the names of
prisoners undergoing lite imprison-
ment, who would complete their sent-
ence after taking into account the spe-
cial remission granted on the occasion
of 25th Independence Jayanti, i1s laid
on the Table of the House. {Placed in
Library. See No. LT 3322/72]. Ac-
cording to the provisions in the Punjab
Ja Manual applicable to the Union
ternitory of Declhi, the cases of these

risoners will be put up before the

evision Board. Their cases for pre-
mature release will be decided on the
recommendations of that Board.
Hence these prisoners will not be
released on the 15th August, 1972,

BaE & frar oA am S W
qAT WA HTAT
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Setting up of Committee for
Houslng Policy
1416. SHRI P. M. MEHTA:
SHRI SHRIKISHAN MODI:

Will the Minister of PLANNING
be pleased to state:

(a) whether the Union Government
have set up a six-member Committee
to formulate Housing Policy guide-
lines;

(b) whether those recommendations
will be incorporated in the Fifth Five
Year Plan; and

(c) the time by which the Com-
mittee 15 Iikely to submit its recom-
mendations?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(¢). The Planning Commission has set
up a Steering Group on Urban Deve-
lopment, Housing and Water Supply
in connection with the formulation of
the Fifth Five Year Plan. This Steering
Group would inter alia suggest mea-
sures for formulating housing policy
guidelines. The recommendations of
this Group would be taken into consi-
deration by the Planning Commssion
while formulating the Fifth Five Year
Plan.

wrsrege ® fase SaET | anfearh
ayfral o fawt

1417, st guesw waf : 0 qg
af 7 FmA W g AW B
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e
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§?
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Wigfen) ¢ (%) i (@) q@EA
qfem 91 ¥ uv atx N oW
arfgach  sgd wr osared & d@e



53  Written Answers

fazcfadi gror aggewr frar wr
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Import of Computers

1418. SHRI SHIV KUMAR
SHASTRI: Will the PRIME MINIS-
TER be pleased to state:

(a) Whether India proposes to csta-
blish contacts with various countries in
order to have collaboration with them
in the field of computers and if so, the
names of the countries;

(b) Whether so far compuiers made
only in US.A. and UK. are being
used in India; and

(c) Whether Government propose
to import computers from U.S.S.R.
and il so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. C. PANT) : (a) to
(c). Most of the computers in use in
India are of U.S. and U.K. origin,
though a few computers made in USSR
and some manufactured indigenously
are also in use.

However, it has now been decided
ag a matter of policy to set up indigen-
ous production of computers and peri-
pherals in the country to achieve self-
reliance in this area at the earliest. For
this purpose, it is being investigated as
to the specific areas in which foreign
collaboration and/or assistance is re-
quired and from which country or
countries could it be obiained on
favourable terms, In order to investi-

ate the possibility of obtaining know-

ow for establishing manufacture of
computer peripherals from USSR or
East European Countries, a team of
Computer Experts is curreatly visiting
those countries. The possibility of im-
port of computers from this area to
meet the difference between our most
immediate needs and the output from
indi s production is also being

ored by this delegation, ¥ succes-
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sful, this will enable import of sophisti-
cated items from Rupee Currency
sources, thus enabling saving in free
and hard currency. Correspondingly,
possibilities of exports to this area to
balance-trade will also be explored.

Refurn of Rebel Nagas from China

1419. SHRI VIKRAM MAHAJAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that Mr. T. H. Moba, Ambassador of
the “Federal Government of Nagaland”
to China returned to Nagaland with
about 70 Nagas:

(b) whether 50 Nagas hostiles armed
with automatic weapons entered the
Tamenglong arca of Mampur and had
an encounter with the security forces;
and

{c) the reaction of Government
thercto and the action taken in this res~
pect?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. €. PANT): (a)
Government have seen a Press Report
to thiy effect.

{b) There are reports that about 50
armed Naga rebels cntered Manipur
in ones ard twos and subsequently pro-
ceeded through Tamenglong area of
Manipur towards the Kuki-Zaliang area
of Naugaland. There was no encounter
between the Security Forces and the
returning gang of Naga rebels.

(c) Governments of Nagaland and
Manipur and the Security Forces are
alive to the situation and are carrying
out intensive patrolling and are main-
taining utmost vigilance.

Special Schemes for Providing
Employment to the Educated
Unemployed in West Bengal

1420, SHRT MADHURYYA HAL-
DAR : Will the Minister of PLAN-
NING be pleased to state :

(a) whether the West Bengal Gove-
rnment has prepared any special sche-
me for employment opportunity for
ten lakh educated unemployed persons
of that State and requested the Central
Government to bear the entire financial
responsibility; and
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(b) if so, the main features of the
scheme

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIJA): (a) and
(b). The Planning Commission had,
addressed the State Government re-
questing them to tormulate special em-
ployment programmes for the benefit
of rural and urban job seakers in the
State involving central assistance to the
exient of Rs, 2.18 crores. The State
Government had submitted the follow-
mng proposals mvolving an outlay of
Rs, 2.18 crores and an employment
potential of 20,272,

Name of Scheme Rs.
Lakhs
1. Expansion of employment
exchanpes 5:25
2. Expansion & Evaluation of
Nutrition Programmes 1.86
3. Civil  defence and relief
work mcluding emerge-
ncy rehicf 22-42

4. Tutorial centi1es for impart-
ing educatton to children
belonging Lo low 1ncome
groups viz. anaual income
Rs. 3,600 . . 2-50

5. One teacher Pathsala to
promote mass literacyin
the State

6. Seif-employment Training-
cum-Production_ Centres
encompassing Pulytech-
ntcs, Forestry Programes,
Anpimal Husbandry &
Vetermary Services and
Cottage & Small-sca.le
Industries .

7. Works undertaken depart-
meontally realating to
iumprovement in 1uralen-
vironments, fisheries,
tribal welfare, setting up
of brick kiln factory etc.

8. Roads programme .

9. Monitoring,  Evalyation
and Surveys relating to
Forestry, Roads etc.

1.50

45-99

117-13
7:00

1435

P il

These p have been examined
in the Planning Commission and given
approval subject to certain modifications.
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Taking over of Closed Mills and
Factories

1422. SHRI INDRAJIT GUPTA:
SHRI JAGANNATH
MISHRA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE

AND TECHNOLOGY be pleased to
state:

(a) whether Government have work-
ed out a plan for the takc-over of
closed mills and factories in the coun-
try; and

(b) if so, the salient featurcs there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). No, Sir. Gov-
ernment have not worked out a plan
as such to take over closed mills and
factories in the country. However,
where certain conditions are satisfied,
Government may consider taking over
of the management of 3 factory which
hag been closed for not less than three
months, These conditions are specified
in Secction 18-AA(1)(b) of the Indus-
tries (Development and Regulation)
Act.

Priority Schemes for Jobs
1423, SHRIMATI SAVITRI
SHYAM:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of
be pleased to state:

(a) whether high priority schemes
for providing jobs and other works to
young ones in the country, as envisaged
by Qovernment js working at a negli-
gible speed;

(b) whether the funds allocated by
Government for the above purpose
have not been utilised at all;

PLANNING

(c) if gg, ;lie action tak];:n or pro-

ed to taken against those respon-
Is,ﬁ:le for slow speed in providing jobs;
and

(d) whether Government are allocat-
ing more and more funds in this regard
for providing more and more jobs to
meet the unemployment problem in the
country; if so, the funds allocated so
far ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(d). The position regarding the progress
of the schemes tor educated unemploy-
ed and for rural cmployment, indicating
the reasons for the shortfall in the uti-
lization of the funds sanctioned for the
schemes and the steps being taken to
bring about more effective implementa-
tion arc indicated below :

(a) Schemes for educated unemployed :

These were initiated in 1971-72
and an amount of Rs. 12.5 crores was
sanctioned under this for the following
programmes:

1. Expansion and improvement of
the quality ot elementary education;

2. Rural engineering surveys;
3. Agro service centres;

4. Expansion of consumer

- co-
opcrative stores;

5. Financial assistance to entre-
preneurs for setting up of industries;

6. Advance action on investigation
of road works in the Fifth Plan in
the Central sector.

7. Setting up of design units for
rural water supily. These being new
ﬁhemes, it toof so:'ﬁe time for the

inistries for formulating program-
mes and sanctions could be issued
only atter November, 1971. A total
of Rs. 10 crores was finally released
to the State Governments during the
year for the implementation of thess
programmes. Since these schemes
have already been formulated and are
in progress it is expected that these
scheme would be fully implemented
during 1972-73.

The main reasons for the nonutili-
zation of the funds sanctioned under
the above schemes were the time
taken for preparation of guide lines,
formulation of programmes by Cen-
tral Ministries and State Govemn-
ments, time taken to appoint the
staff and organise administrative
machinery etc. The progress of these
schemes is being constantly reviewed
by the Ministries as well as Planning

mission and all possible efforts
are being made to effect expeditious
implementation of the programmes.



59 Writsen Answers

During 1972-73, a further amount
of Rs. 20 crores has been earmarked
for generating employment and
training  opportunities for highly
qualified personnel like  engineers,
technologists and scientists.  Ths
schemes under this category would
include the stepping up of research
and development efforts, natural
resources survey on a national scale
and strengthening ot  technological
base and personnel of public sector
enterprises. The schemes under the
Rupee 20 crore programme are being
formulated by the Department ot
Science and Technology.

An amount of Rs. 26.5 crores has
been allocated to the various State
Governments on the understanding
that thcy would raise additional
resources at least to an equal extent
for drawing up Special Employment
Programmes, A sum of Rs. 50 lakhs
is also earmarked for similar pro-
grammes in the Union Territories,
Proposals in this connection have
been received trom most of the State
Governments and the Union Terri-
tories and have been approved.

(b) Crash Programme for Rural Em-
ployment :

This programme was started in 1971-
72 with a budget provision of Rs. 50
crores for providing employment for
1000 persons on an average every
working season of 10 months in a yea:
in each District. As the scheme was
initiated for the first time in 1971-72,
a number of preliminary steps had to
be taken with the result that effective
working period was six months in most
areas. The expenditure incurred during
the year amounted to Rs. 32 crores. It
is expected that there will be full uti-
lisation of the fund namely Rs. 50
crores during 1972-73.

Based on the experience of the work-
ing of the projects, steps are being
taken to remove the bottlenecks and
streamlining the procedure for effective
implementation of the programmes,

(c) Drought prone Areas Programme :

Rural works programmes for chro-
nically drought affected areas were
introduced during 1970-71. Productive
and labour intensive works are under-
:la!ken gn 54 drgg% prone dimglcta with

e objective ing employment
to local labourers and creation of in-
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frastructure for agricultural ction
with a view to mitigate the severity of
scarcity conditions, A provision of Rs.
100 crores was made for the pro-
gramme in the Fourth Plan, Since the
scheme was introduced only in 1970.
71 several preparatory works had to be
taken both at the Centre and in the
States such as jssue of detailed guide
hnes,_ formulation of projects and
evolving  appropriate  administrative,
technical and financial procedures etc.,
with the result that as against an outlay
of Rs. 13.85 crores sanctioned during
1970-71 tor 45 districts, the State Gov-
ernment reported an expenditure of
Rs. 6.5 crores only. The programme
has picked up during 1971-72. An
expenditure of about Rs, 14 crores upto
the end ot December, 1971 and an
anticipated expenditurc of Rs. 12 crores
m the last quarter has been reported
by the State Governments. The total
estimated expenditure during 1971-72
15 Rs. 26 crores. A hudget provision
of Rs. 20 crores has been made for
1972-73.

Influx of Bihari Muslims from
Bangladesh

1424. SHRI S. C. SAMANTA :
SHRI HARI SINGH :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether any Bihari Muslims are
reported to be crossing over to India
from Bangladesh; and

(b) if so, the manner in which they
are being deal; with ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) There
has been no influx of non-Bengali Mus-
lims from Bangladesh and there have
been only stray instances of such per-
sons entering India without valid travel
documents.

(b) Such persons are dealt with under
the provisions of the Foreigners Act.
Steps have been taken at the border to
prevent the unauthorised entry of any
persons.

Special Employment Schemes

1425, SHRI NARENDRA SINGH :
Will the Minister of PLANNING be
pleased to state :

(a) whether there is & proposal to

formulate some special employment
schemes during 1972-73 ; and
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(b) if so, the salient features of the
scheme and the progress so far made in
this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). An allocation of Rs. 60 crores has
been made in 1972-73 for Special Em-
ployment Schemes. Of this about Rs.
13 ‘crores would be for continuation of
tlll;nﬁ%owm schemes taken up during

1. Financial assistance to En-
trepreneurs for setting up of industries.

2. Rural Engineering Surveys.
3. Agro-Service Centre.

4. Expansion of Consumer Co-
operative v ores.

5. Investigation of Road P~
fects.

6. Setting up of Designing Units
for Rural Water Supply.

In addition, an amount of Rs. 30 cro-
res is earmarked in 1972-73 for the ex-
pansion and improvement of the quahty
of the primary education. Out of the
amount of Rs. 60 crores, an amount of
Rs. 20 crores has been earmarked for
generating employment and training op-
portunities for highly qualified personal
like engineers, technologists and scien-
tists. The schemes under this category
would include the stepping up of re-
search and development efforts, natural
resources survey on a national scale and
strengthening of technological base and

nnel of public sector enterprises.

e schemes under the Rupees 20 crore
Programme _are being formulated by the
Department of Science and Technology.

An amount of Rs. 26.5 crores has
been allocated to the various State Gov-
ernments on the understanding that they
would raise additional resources at least
to an equal extent for drawing up Spe-
cial Employment Programmes, A sum
of Rs. 50 lakhs is also earmarked for
similar programmes in the Union Terri«
tories. Proposals in this connection
have been received from most of the
Staté Governments and the Union Terri-
tories and have been approved.

37 L.8.S./T2
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Employment to One Member for
Family

1426. SHRT MUHAMMED SHBE-
RIFF: Will the Minister of PLANNING
be pleased to state :

(a) whether Government have chalk-
ed out any plan for employment to one
member of a family in which nobody
is employed ;

(b) whether any State Governments
are having such plans in the country;
and

(¢) if so, the main features thereof
and the progress achieved in this re-
gard ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
(c). No specific scheme which ensures
employment to one member of a family
in which nobody is employed hoe beci

h~ owvecrnmtient of India.
;fﬂ‘.r.‘.‘.“]gg% lﬂoveruments like Govern-

ment of Maharashtra are examining ®
possibilities of having such programmes.

The Crash Scheme for Rural Employ-
ment, which has been initiated in April
1971, however envisages employment at
least 1000 persons in every District for
a period of ten months in a year and as
tar 4 possible, persons sclected for such
employment are to from families
where no other adult member is em-
ployed.

During 1971-72, the Crash Scheme
for Rural Employment was implement.
ed in all the State and Union Territo-
ties excepling Dadra and Nagar Haveli,
An amount of Rs. 34 crores was releas-
ed in 1971-72 under this programme to
the Statc Governments. The actual ex-
penditure by the State Government is
estimated at about Rs. 32 crores and the
emgloymem generated at about 740
lakh mandays. For 1972-73, an amount
of Rs. 48.5 crorcs has been allocated by
the Government of India to the State
Governments,

Black-marketing of Truck Tyres
in Delbi

1427, SHRI RAJDFO SINGH : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to State:

(a) whether Government are aware
that 50 per cent truck tyres quota al-
loted to Tyre Dealers Association,
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Delhi are sold in the black-market and
only 50 per cent of Delhi quota allotted
to the Civil Supplies, Delhi Administra-
tion is properly distributed; and

(b) whether in view of general com-
plaints of black-marketing tyres by the
tyre Dealers Association Government
propose to cancel their quota and allot
it to the Civil Supplies Department for
distribution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Prior to 12th
July 1972, distribution of automobile
tyres in Delhi wase®controlled upto the
extent of 50% of supplies. With effect
from 12-7-72, the entire supplies of
Rayon Tyres of size 9.00-20, 10.00-20
& 8.25-20 and all varieties & sizes of
Nylon tyres except 11.00-20 & 8.25-20
have been brought under distribution
control and consumers will get ‘their
requirements against permits issued by
the Delhi Civil Supplies authorities.

“Guarantee for Work” Scheme
1428. SHRI DINEN BHATTA-
CHARYYA:
SHRI N. K. SANGHI :

Will the Minister of PLANNING be
pleased to state :

(a) whether the Planning Commission
has proposed to the Government that a
“guarantee for work” scheme be intro-
duced on All-India scale instead of the
present “crash programme”; and

(b) if so, the main features thereof
and Government’s views on the propos-
ed scheme ?

THE MINISTER OF STATE IN
THE MINISTER OF PLANNING
(SHRI MOHAN DHARIA) : (a) No,
Sir.

(b) Does not arise.

gaqtE, fagi & @9ig am qaasaE

e | faemie

1429. =t waa fax mgsy @ a0
fast site Mg Te ag g3 9
Fqr 4 f& o

(%) #ar facwiz & aftonaesg T
gIT AqEAT  FF, GA=EE, fagie F@
FATT ¥ § /S gl 947
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R (@) afz &f, @ faediz & g2 =ron
9 41 I8 fag A oafeadt =)
ST sgrar a0 g ;

(1) saF afwmeasr ga frad
gfa gg & ; aix

() =8 &7 ¥ gwwic ¥ M0
FEAAG wr §?

srenfe fasa qar fasm o s
At At (& gagwonwy) ¢ (3)
FEY @A qTEIA FE (Fo THo
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12 97, 1972 #t zifq § gg faeme
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(@) aer Fdas faedies, 79T
F qftT W owEA & wiw @ W@
g | Q= gaH gfaqzT A gdEar g

() faewies fawm, 9g @R
¥ fafada & wq@ 1959-60 &
fafaa Austia wad A sl 9o o
3,900/- € A 3FH @ U faewies
TSl H FAT To 4,000/~ = |

() wen faedmizs @, AR
g af= dgdr gfggeT g 1 9T ™
qEmd a3 @frg Fwdal ) QeFr

fagic 9 @i w8 &

1430. it Faa faxw =mgww : @
At fawre 9 oz g@@ S g
i

() #ar faze § g a9 gwrd
& o =g s foge § ofs w=xad
qar A ATt & fanto § aga
Ff5E g1 @ § ;

(=) afe g, @0 fage aw=Ry
T A A FeEg GTHT AL FE A
qqQT Agar e 99 §
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() # fagrz § HAee T FH
AT F) HF GOATS F LT § AT FE0T
FTHIT AT STAT F FIA0; AT
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3T USA WAL F qFH 8 AT q A7
gz afas gaw gea 37 N Amfa &
2 oE e A S g oz STt
q gwao fegfa § gare g0

Grant of Licences and Permits to Indus-

trial/ Commercial  Establishments in

which Shri R. P. Goenka and members
of his family are partners

1431. SRI MAHADEEPAK SINGH
SHAKYA:

SHRI ONKAR LAL BERWA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the number and nature of licences
and permits issued during the last three
years to industrial and commrcial esta-
blishments in which Shri R. P. Goenka,
a Calcutta Industrialist and members of
his family are Partners; and

(b) the terms and conditions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Ministry
of Industrial Development is concerned
with the issue of licences for establish-
ment of industrial undertakings under
the provisions of the Industries (Deve-
lopment and Regulation) Act, 1951. No
“permits” are issued under the Act. The
following industrial licences have been
granted, during the last three years, to
concerns belonging to or controlled by

the Industrial House known as the
Goenka Group during the Ilast three
years :—
New Sub- Carry-
Un-~ stan- ing
der- tial on Total
takings/ ex- busi-
New pan- ness
article sion
1969 Nil 2 Nil 2
1970 Nil 1 Nil i
1971 Nii* L 2 3
1972 Nil - . .
(Uptoe
30-6-72)
TOTAL Nil 4 2 N
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All the licences have been issued setti
out the usual conditions attached to
licences in terms of the Industries (De-
velopment & Regulation) Act, 1951.
Details of all licences including the
items of manufacture and lice; capa-~
city are published from time to time in
the Weekly bulletin of Industrial
licences. . Import licences and export
licences, Weekly Indian Trade Joumal
and the Monthly Journal of Industry
and Trade. Copies of these publications
are supplied to the Parliament Library.

qa% ® 7 W afy
1432. %7t arq ww sl : s
setfre fawra o ag o A s
w3 fF :
(F) ¥ 2w ¥ uF & wedy ¥
wanfoma 3fz g€ &,

(w) W= 7 wfgdr & i fafaw
TVl F A9F F qEq ¥ 4, AR

(7) wem gfg & = www §
JYT AT ¥ W T 7 fag #
g e I § 7

wteitfes fase wWwma & o
(e fequvae wam®) @ (%) a7 (7).
Fwar § swrarow gfg w0 ard FoE
adr faa § 1

(&) sawr gwved) &) 9 W ¢
T GAT 92T YT @ I HArAM

Production of Goods by Com-
panies in excess of their
Licensed capacities

1433. SHRI JYOTIRMOY BOSU:
Will the Ministry of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the names of the Companies, In-
dian as well as foreign (separately),
which have been charged with illegally
yroducing goods far in excess of their
censed capacity, during the last three
years;

(b) the nature of charges against each
company; and
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Written Answers 68

(c) what action, if any, has been or is
beingd t?ken against the companies con-
cern

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR! SIDDHESHWAR
PRASAD): (a) to (¢). No indus-
trial undertaking has ben charged
m a court of law with illegally
producing goods far i excess of
their hcensed capacity, dunng the
last three years. The question of prose-
cution will have to be decided with re-
ference to the facts and circumstances
of each case.

Productivity Movement

1434 SHRI K. M. MADHUKAR :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state .

\ay . - o
ment has noi mififc Rroductivity move:
the country;

(b) it so, the reasons therefor; and

(c) the steps taken, if any, to ensure
better resulls from fhe productivity
movement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Productivity
movement has made 1ts mark m creat-
ing productivity awareness in various
spheres of economic activity This
has led to increased demand for
‘Productivity  services’ from the pub-
hc and private sector undertakings.
In order to meet growing demand,
the National Productivity Council has
been augmentipg 1ts complement of
speciabists by about 12 to 15 per cent
each year,

The NPC has, between 1958-71, con-
ducted about 3,500 training programmes
in various techno-managerial subjects
for different levels of management and
252 training programmes for trade
union officials and workers. Through
these programmes it has trained over
63,000 managerial ]personncl and 4,500
trade union officials and workers. It
has helped over 800 establishments in
improving their level of productivity
through its ccnsl\gtatt'zlcéfy servie;./ It has
organised over 10 & groups/ research
projects to study the problems affecting
industrial productivity. NPC has abo
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about 700 managers/techni-
cians for trainings abroad and sent 69
teams abroad which were partici-

pated by more than 500 technicians and
trade union officials.

Besides its activities within the
country, NPC conducted a year long
industrial engineering course in Cairo in
1970-71 and trained 30 engineers drawn
from Arab League countries. The NPC,
in collaboration with Asian Productivity
Organisation, Colombo Plan Authorities
and the Indo-German Technical Coope-
ration, participated in various program-
mes and has popularised its field services
internationally.

NPC has brought out illustrative
‘models’ and guidelines on  sharing the
gains of productivity which are being
adopted by a number of important in-
dustrial units, Besides, for creating a
new atmosphere for productivity in the
country, NPC also organised a National
Seminar on Productivity in March in
New Delhi.

Assistance to States for Rural and
Educated Unemployed

1435. Shi MADHURYYA HAL-
DAR : Will the Minister of PLANN-
ING be pleased to state:

(a) up-to-date, State-wise statistics
showing allocation and utilisation of plan
and non-plan funds for uneducated un-
employed people in rural areas and edu-
cated unemg!oyed during the current
Five Year Plan; and

(b) the reasons for failure to utilise
the tunds allocated to them within the
specified period ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): () and
(b). A statement is laid on the Table of
the House. [Placcd in Library. Sce No.
LT-3323/72].

Ro-grouping of Economic Ministries

1436. SHRI BANAMALI  PAT-
NAIK : Will the Minister of PLANN-
ING be pleased to state :

{a) whether a proposal to re-group the
economic Ministries is under examina-
tion by the Planning Commisson ;

(b) if so, the rcasons therefor; and

() the outcome thereof ?

THE Mmlﬂ'ﬂk OF STATE IN
THE MINISTRY OF PLANNING
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éiSrHRI MOHAN DHARIA): (2) No.

(b) and (c). Do not arise,

fagrr faam awr gra oifm =t
aetardt vpww fadaw e e
ofr Wt witgfs
1437, st qATSATT WO ¢ qaAT g
w7 78 FI7 F1 pAr w47 7
(%) 7av fagiT fagrm =91 & oy
T AR 57§ arer affed see
fagaw §d mwfs @ wifw ey ot ;
T

(&) afg g, & #ar g% fadaw
urgefa &) wgfs # fd qer g ?

g wAEg | Ie-HA (st Qo UWo
wglfeR) : (F) e (@), fagre gqfaw
A (dnvaT) faaas, 1972w e &
faurs qoga grey arity far ar wsgfy
# w@isfs * fag arew g & fadaw
& wfug sfvar a7 s O £ 1

v grA ® fwd fagie gfe seaw
famm & srdEw ax

1438 Y wuw fAw AgE< : v
aratfes fawrm W= ag 97 AN gur
Fon e

(%) #ar swrdl & F wgErT A
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eqrfyg # & fag agdEy s & @
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st foory femr & 7

sefre fewte sovem & 9wl
(* fdree saw) @ (%) o (@)
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fardwl) agdnT A W KT IOET VAK
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fagd W@ Tw W FY oW
1971 ¥ ardgw fwar av 1 @EaT,
1971 % o & ges #y Aqfaw
fear & & s & Fo wEar o &
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¥ afg aur saafaq, wfa 79 sqai=@
AT-ANT & IIIF7 IFAIAT 7) fafow
g * war ¥ friwagr o, tqoowe 39
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1 2 3 4
1 . 27,169 706 113
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% fawrs sam ey e dorer & s e farsar & fafaw sdanfor
W H 1-1-1971 F) g1 96 qrog 7F & 1 wanfe, o8 wdwfdi s o F

1-1-1970 %1 F4T LT AP § :—

1 2 3 4
r . . 1,213 22 :
I ) 1,040 16 3
11 . 1,03,950 10,818 643
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(7r? wimfeal ¥ erewv)

Proposal to tackle outbreak of
Fire in Summer

SHRI K. LAKKAPPA:
SHRI P. GANGADEB :

Will the Minister of HOME AF-
FAIRS be pleased to state :

. (a) whether her Mnistry is consider-
ing certain proposals on National level
to tackle the problem of fire out-breaks
in summer; and

1441,

(b) if so, whether there were unpre-
cedented fires in certain States during
this summer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes, Sir.
A proposal is under consideration to us-
sist the State Governments to improve
their fire services.

(b) Some of the States have reported
heavy losses on account of fires during
the period March to June 1972,

Trial of first unit of Atomic Power
Plant at Kota

1442. SHRI K. LAKKAPPA :
SHRI SHRIKISHAN MODI:

Will the Minister of ATOMIC ENER-
GY be pleased to state :

(a) whether 200 MW capacity  first
unit of Rawat Bhatta Atomic Power
Plant at Kota will be put on trial soon;

(b) if so, whether the Canadian col-
laborators have approved the trial of
the plant; and

() if so, the total cost involved in
this plant?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
and (b). Yes, Sir.

(¢) The total estimated cost of the
first unit of the Rajasthan Atomic Power
Project is Rs. 60.40 crores.

gafagm safew
1444. 0 P68 w7 $BII: IS
g 4 ax A 0% B opw w9 fF g
Haw ¥ ®) af wver & ST Ew ¥
na syfFaal @) e feedy & o fe
o F ST 4G g 7
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Mglaw) : WIe F| WO, 1971
HEaT-1 Wy, 1972 0 oX 2 §
stfoe wiwg) & ST R safeedt
%) w&av 36,083 § (19,366 ¥ qur
16,717 wfgard), sy “a¥ F oA

.~ . N

qgy" A & apdre faand 7T F o

Memorandum from Plywood Manufac-
tarers Associstion of Andamans

1445. SHRI C. K. CHANDRAP
PAN : Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have receiv-
ed any memorandum the Plywood
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Manufacturers Association of Anda-
llnga_;izs, Port Blair dated the 31st May,

(b) if so, their main demands: and

(c) the Government’s decision there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) Their main demands
are;—

1. Reduction in the price of timber
supplied to the industry.

2. Providing developed land with ade-
quate facilities of waler and elec-
tucty to willing entrepreneurs.

3. Financial accommodation in varl-
ous forms.

4. Subsidy and exemption from ex-
cise duty.

5. Supply of electric power at reason-
able rates.

6. Concession in shipping freight
rates:

7. Assurance for supply of timber at
agreed price for at least 15 years.

{¢) The Association bhad asked for
some facilities earlier also and action was
taken to meet some of their demands
such as lowering the selling price of
diesel oil used for generating power,
The question of exempting transport of
timber and timber products from in-
crease in freight rates is also under con-
sideration. The other demands of the
Association are under examination.

Employment Programmes d
P nFl!tl:Pltm wring

in brief

1446. SHRI C. K. CHANDRAP-
PAN: Will the Minister of PLANN-
ING be pleased to state :

(a) whether Government have a plap
to spend Rs. 10,500 crores to Rs. 11,500

crores for em) 1 programmes and
ion of l? necessities during the
Plan period; and

it the of
Pla(:)? 80, broad outlines of the

THB MINISI‘EI. OFSTATBIN
PLANNING

DHARIA) (a) snd
(b) Ww policy approved
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by the National Development Council,
the main stress in the Approach to the
Fifth Plan would be to launch a direct
attack on the problems of unemploy-
ment, underemployment massive
low-end poverty. The essential ingredi-
ent of this line of attack would have to
be provision of employment opportuni-
ties on as large and wide a scale as
necessary and to make this effort tech-
nically and administratively feasible. The
employment-intensive heads of develop-
ment would include:

1. Minor irrigation,

2. Soil Conservation,

. Area development,

. Dairying and animal husbandry,

Forestry.
. Fisheries.
. Warehousing and marketing,

. Small-Scale industries iacluding
agro industries,

. Roads,

10. Special programme such as SFDA,
pISICFAp O%SRE and Drought
Prone Areas Programme, State
Goverament Programmes.

The outlay on these heads of develop-
ment by the Centre and the States (in-
cluding institutional finance) during the
Fourth Plan works out to about Rs.
3600-3900 crores. The level of outlay
on these employment intensive program-
me in the last years of the Plan would
be around Rs. 1075 crores. The fte

of jnvestment in these employment-in-
tensive programme as well as on other
similar programmes such as comstruce
tion activity, road transport, processing
and the like would be substantially stepp-
ed up in the Fifth Plan.

Further, the programmes for meeting
basic minimum needs will provide em-
ployment to teachers. doctors, para-
medical personnel, engineers, veterina-
rians, agronomists and other educated

uncmpioyed.  In nddnjon. the pro.
grammes for surveys natural re-
sources and those in the ﬂold of -eience
and technology can tubltamml(
crease emp opportunities for the
educated
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by a national plan for the provision of
social consumption in the form of cer-
tain basic minimum needs like, elemen-
tary educaum; for children up to the
age of 14, minimum public health faci-
lities integrated with family planning
and nutrition for children, rural water
supply, home sites for landless labour,
rural roads, rural electrification and
slum improvement in the larger towns.
The minimum needs programme, which
would roughly involve an outlay of Rs.
3000 to 35000 in the Fifth Plan, will
have to be based on the active involve-
ment of all sections of the population.
The level of development ouflays on em-
gl_oyment intensive programmes in the

ifth Plan is anticipated to be twice as
much as in the Fourth Plan, or about
Rs. 7200 to 7800 crores. Thus the
tentattve conclusions at present are that
the two sets of p es may in-
volve an outlay of the order of Rs. 10,500
to Rs. 11,500 crores during the Fifth
Plan period.

These are tcntative assessments and
d:tfl; have to be gvorked out. Several
exercises are now being done in respect
of the different sectorsg with a vie‘se to
evolving an  integrated draft outline.
This is expected to be ready by May
1973 when a clearer picture will be
available.

Population of Adivasis in
Mahuadanr

1447. SHRI M. S. PURTY : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

. (@) whether the population of Adiva-
8is in Mahuadanr (Bihar) is constantly
on the decrease;

(b) if so, the reasons therefor; and

. (€) the population of other communi-
tieg in tribal areas five years ago and the
ratio of their population at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): () No data is
collected in the census for Adivasis as
such, but all Scheduled Tribes are
<covered. According fo the 1971 Cen-
sus, the Scheduled Tribes population of
Mahuadanr Development Block s
32.906. In 1961, their on in
the same area was 27,096, Thus, in
the decade 1961-71, thers has been an
iagfu» of 5,810 or 21.44%.

{) The question does not arise.
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(c) Census is taken only decennially.
The total population of those other than
the Scheduled Tribes in 1961 in the area
referred to under (a) was 5,293 and in
1971, 7,662. Their proportion to total
population in 1971 was 18.89%.

Recrpitment of Tribals to Government
Services in Tripura

1448. SHRI DASARATHA DEB:
Will the PRIME MINISTER be pleased
1o state @

(a) whether Central Government have
issued any instructions to Government
of Tripura to keep different Tribal Orga-
nisations like Tripura Rajya Ganmukti
Parishad of Tripura informed regarding
the recruitment of Tribal candidates in
the Government service in Tripura; and

(b) if so, whether such instructions of
the Central Government are being ad-
hered to regularly by Government of
Tripura ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No, Sir. The reserva-
tions for Scheduled Castes and Sche-
duled Tribes in the services under the
State Governments are the concern of
the respective State Govrenments under
Article 335 read with Article 16(4) and
12 of the Constitution., Hence no ine
structions can be issued by the Govern-
ment of India to the State Government
in this regard. However, accordiotg to
the instructions applicable to ces
under Central Government and under
Union Territories, vacancies reserved for
Scheduled Castes and Scheduled Tribes
for which candidates belonging to these
communities are not available througl;
the Employment Exchange are to
brought by the recruiting authorities to
the notice of the Scheduled Caste/Sche-
g::iiad Tribe o anisa_{_iqns rec!ggp'me%for

purpose. ripura Rajya Gan-
mukti Parishad is not one of the
ciations recognised for this purpose by
the Government of India.

(®) Does not arise.
Delay in formation of Hindi
’;\dvls«y(iommilhe

1449. SHRI S. C. SAMANTA : Will
the Minister of HOME AFFAIRS be
leased to atate the reasons for delay in
% formaton of Hindi Advisory Con-
ttes
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THE MINISTER OF STATE IN
'II;HE MINISTRY OF HOME AF-

AIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA) : Although there has become
some delay in the reorganisation of
Hind: Salahakar Samiti due to adminis-
trative reasons, the work of reorganisa-
tion of the Samiti is now, being finalised.

Consultancy Pool set up by CSIR ¢
provide package know-lu.\wy to Enh':
preneurs

1450. SHRI PURUSHOTTAM -
KODKAR: KA
SHRI K. LAKKAPPA :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state .

(a) whether the Council of Scientific
and Industrial Research is setting up a
consultancy pool to provide package
know-how to entrepreneurs for exploit-
ing processes and techniques; and

(b) if so, the compositi .
tions of this pool ? position and func

THE MINISTER OF INDUSTRIA
DEVELOPMENT AND SC!E‘}\ICE
AND TECHNOLOGY (SHRI C, SUB-
RAMANIAM): (a) and (b). In order
to evaluate the processes/products work-
ed ouy by the National Laboratories,
CSIR has recently considered the setting
up of consultancy groups based at_the
National Laboratories in the specified
fields e.g. (a) chemical engineering, (b)
mechanical %:]gmeering and (c) civil en-
gineering. ese groups are expected
to advise CISR/NRDC on (1) evp:lcuat-
ing the bench scale results to be taken
at Pilot Plant level and (2) to evaluate/
the process/product before it is released
to the industry. These consultancy
groups are internal 10 CISR/NRDC and
would also seek other consultancy firms
where required and particularly if a
package know-how is to be given to en-
trepreneurs.

Financial Assistance to West Bengal
mmm“

1451. SHRI S. M. BANERIJEE : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(») whether some financial assistance
is being given to Qovernment of Weat
Bengal for rendering help to Film In-
dustries in Bengal ;
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(b) if so, the amount sanctioned; and:

(b) if so, the amount sanctioned; and
asked for more financial aid and if so,
the reaction of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) Does not arise.
{c) No, Sir.

Trouble Shooting Squads to sort
out problems of Public
Sector Undertakings

1452 SHRI S. M. BANERJEE:
SHI(I}IHHARI KISHORE SIN-

Will the Minister of INDUSTRIAL
DEVEL.OPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether  “Trouble  Shooting”
Squads to vort out problem of public
sector undertakings are proposed to be
set up:

(b) if so, whether these Squads will
consist officials of his Minisiry, other
Mumstires and of the public sector
undertakings themsclves; and

(c) if so, the salient features of the
scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). An Action
Commuttee under the Chairmanship of a
Member of the Planning Commission is,
already functioning to help improve the
working of major public sector under-
takings in the Country. Officials of the
Ministries concerned and of the under-
takings themselves are also associa
with the working of this Committee.
Appropriate groups to look into specific
gperational problems that may come to
light as a result of the review by the Ac-
tion Committee will be set up as and
when necessary.

Development of Atomic Energy
for peacelnl purposes

1453. SHRT §. M. BANERIJEE : Will
the Minister of ATOMIC ENERGY be
pleased to state :

has beén

what further progrése
nS:Zhnmdingr of stomic
energy for peaceful puspoess ;
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(b) whether some of the countries
have assured help; and

(c) if so, the names of those coun-
tries ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHD): (a) The requisite informa-
tion is contained in the Annual Reports
of the Department of Atomic Energy
which are circulated 1o the Hon’ble
Members and copies of which are avail-
able 1 the Parliament Library.

(b) and (c). The names of countrics
with which India has current bhilateral
agreements tor collaboration in the field
of peaceful uses of atomic energy are:
Afghanistan, Belgium, Brazil, Canada,
Czechoslovakia, Denmark, France, Fede-
ral Republic of Germany, Hungary,
Philippines, Romania, United Arab Re-
public, US.A. and U.SS.R.

Insiruction to Administrative Offi-
cers to keep viglance against
elements attempiing to
disturb Peace

1454. SHRI S. M. BANERIJEE : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Centre has asked Ad-
ministrative  Officers  throughout the
country to maintain continued vigilance
against internal and external clements
which may attempt to disturb peace;

(b) whether the District authorities
have also been instructed to take serious
action on the first sign of any disturb-
ance of a communal nature or of repres-
sion against the weaker section of
society; and

(c) whethier the State Governments
are working on these instructions and
whether a copy of such instructions will
be laid on the Table of the House ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) This Ministry keeps

closs touch with the State Governments/
Union Territory Administrations in re-
m to  matters m!aﬁng to law and
State Governments nnd
Union Tetritory Administrations are
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also cautioned, whenever the need arises,
to remain alert and maintain vigilance
against possible attempts to disturb
communal peace.

(b) and (c). Attention 1s invited to
the answer given to the Lok Sabha star-
red question No. 1114 on 14th July 1971
wherein it was stated that in a letter ad-
dressed to the State Governments, the
Ministry of Home Affairs explamed the
policy that should be followed regarding
the use of force to deal with commu-
nal disturbances. The essential distinc-
tion between the nature and consequ-
ences of communal disturbances and
other law and order situations was em-
phasised. It was pointed out that while
dealing with ordinary law and order
situation the sound approach is to use
force only when recourse to it becomes
unavoidable there should be no hesita-
tion to use effective force at the earliest
indication of communal violence in
order to prevent the trouble spreading,
It has been found that communal dis-
turbances if not firmly put down at the
Mart spread rapidly causing heavy loss
of innocent life and property. All State
Governments appreciated the fundamen-
tal diflerence between situations likely
to result in communal violence and
others. Attention is also invited to the
teply given to the Lok Sabha Starred
Question No. 58 on 2nd August 1972 re-
garding the policy of Government to-
wards offences committed against the
weaker sections of the society. These
answers contain tlie gist of communica-
tions sent to the State Government in
this regard and it is not usual to place
copies of such communications which
have heen the subject of correspondence
with the State Governments, on the
Table of the House.
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Failure of Land Reforms Programmes
in bringing alout changes in the
Agrarian structure

1457. SHRI SHRIKISHAN MODI:
SHRI P. GANGADEB:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion has revealed land reform pro-
grammes have failed to bring about the
required changes in the Agrarian Struc-
ture and also have led to many hurdles
in sprcading the modern technology
and improved agricultural practices; and

(b) i so, what other points are men-
tioned in the “position paper” prepared
by them?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR1 MOHAN DHARIA): (a) and
(b). The Planning Commission has not
undertaken any critical study of land re-
form probiem in the recent past. The
concerned Division of the Planning Com-
mission has, however, prepared a work-
ing r termed 0s ‘position paper’ re-
vie the progress of land reforms in
the country. The main points as brou.
ght out by the ‘position paper’ are sum-
matised below:—
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Immediately after Independence high
priority was given to the abolition of
intermediary tenures. The implementa-
tion of the enacted laws has since been
practically completed in all the States.
Only a few minor intermediary tenures
still remain to be abolished and efforts
are afoot to abolish them also. All Sta-
tes have cnacted legisfation for regula-
ting the rent payable by cultivating te-
nants. Maximum rates of rent have
been fixed at levels not exceeding those
suggested in the Five Year Plans in all
States except Punjub, Haryana, Jammu
& Kashmir, Tamil Nadu and the Andh-
ra area of Andhra Pradesh. Several
States have enacted legislation for con-
ferring security of tenure on tenants.
Under the existing law the position of
tenants, and particularly of share-crop-

rs, continues to be insecure in Bihar,

amil Nadu, the Andhra area of
Andhra Pradesh, the Saurashtra area of

Gujarat, Punjab and Haryana. Provi-
sions have also been made in several
acuyire

Ctates ﬁ"‘r pr;ul.l;-g duawrcasty WS
ownership rights. Necessary legislation
for this purpose is still to be enacted in
Andhra Pradesh, Assam, Bihar, Har-
yanz, Jammu & Kashmir, Punjab and
Tamil Nadu. Laws imposing ceiling on
agricultural holdings have been enacted
in all the States cxcept the former Pun-
jab areas of Haryana and Punjab, where
the State Government has powers to
sellle tenants on lands held by owners
in excess of the permissible limit. How-
ever, as a result of the high level of ceal-
ing, large numbcer of exemptions from
the law, malafide transfers and parti-
tions, and poor implementation, the re-
sults achicved have been meagre. So far
only about a million hectares of land
has been declared surplus. There are
wide variations between different States
with regard to the level of ceiling unit
of application, exemptions, etc. As re-
gards consolidation of holdings, by 1969
about 34 million hectares of land had
been consolidated. The progress has
been uneven in the different States. The
work has been completed in Punjab and
Haryana. Uttar Pradesh has made
gzeod progress and some headway has
n made in Maharashtra. Not much
has been done in the remaining States.

This paper was, however, grepared
to initiate discussion in the Planning
Commission and does not necessarily
project the views of the Planning Com-
mission on the subject of land reforms.
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Foreign collaboration for Manu-
facture of TV sets ruled out by
Electronics Commisgsion

1458. SHRI SHRIKISHAN MODI :
SHRI K. LAKKAPPA:

Will the PRIME MINISTER be plea-
sed to state:

(a) whether foreign collaboration for
the manufacture of television sets has
been ruled out by the Electronics Com-
mission; and =

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. C. PANT): (a) and
(b). Yes. Four manufacture, two in the
organised sector and two consortia in
the small scale sector have established
manufacture of TV sets in the country
based on indigenous knowhow developed
by CEERI Pilani. About 30,000 TV
sets of good quality have already been
produced.

The Electronics Corporation of India
Ltd., Hyderabad, a wholly Govt. owned
undertaking under the Department of
Atomic Energy, and Hindustan Aeronau-
tics Ltd., Hyderabad also a wholly Govt.
owned Undertaking under the Depart-
ment of Defence Production have deve-
loped Television sets of Indian designs
on their own. The Electronics Systems
Divn. of the Indian Space Research Org.
has similarly developed solid state TV
set of rugged design for use along with
the SITE experiment for direct reception
from Satellite. Many other institutions,
undertakings and individuals have also
developed indigenous designs for TV
sets.

Since indigenous technology for the
manufacture of TV sets has now been
fully established in the country and TV
sets of good quality are being produced,
there is no need to have any foreien col-
jaboration for the manufacture of TV
sets in India.

New technique for producing Leather
Articles from rejected Goats and
Sheep Skins

1459. SHRI SHRIKISHAN MODI :
SHRI P. GANGADESB :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a new technique for pro-
ducing attractive leather and leather
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articles from rejected goat and sheep
skins has been developed by the Cen-
tra(l1 Leather Research Institute, Madras;
an

(b) if so, the main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SU-
BRAMANIAM): (a) and (b). The
Central Leather Research  Institute
(CLRI), Madras has developed two pro-
cesses for utilising defective skins. One
process is “Tie and dye”, otherwise
known as “Bandhi” process, by which
leathers made from such skins are given
multi-colour effects for making fashion-
able items like hand bags, pouches, gar-
ments, slippers etc.

By the other process, screen and
block printing is done on rejected lea-
thers which not only cover the defects
on the leathers but also give them an
attractive look.

Both the leathers can be produced in
the small scale as well as in the large
scale sectors.

Crisis in Calcutta Fancy Leather
Goods Industry
1460. SHRI SHRIKISHAN MODI :
SHRI P. GANGADEB:

INDUSTRIAL
SCIENCE
pleased to

Will the Mnister of
DEVELOPMENT AND
AND TECHNCLOGY be
state:

(a) whether there has been a crisis in
the Calcutta fancy leather goods indus-
try; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Calcutta Fan-
cy Leather Goods Industry depends up-
on the supply of E.I. Tanned leather,
sheep and goat skins from Madras. The
supply of these leathers to Calcutta has
suffered in recent months because of in-
creasing exports. The shortage thus
caused has pushed up the prices of these
leathers in Calcutta substantially—and
this has affected the industry somewhat
adversely. _
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Poor response from States to the
Crash Plan for Jobs .

1461. SHRI ARJUN SETHI: Will
the Minister of PLANNING be pleased
{o state :

(a) whether the Planning Commis-
sion has been experiencing poor res-
ponse to crash plan for jobs in the cur-
rent financial year from the States;

(b) if so, the reasons therefor; and

(c) the steps Planning Commission
has taken, in this regard, for immediate
implementation?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to
{c). The crash scheme for Rural Em-
ployment was introduced in 1971-72 as
a Non-Plan Central Sector scheme with
an outlay of Rs. 50 crores. This is be-
ing continued for 1972-73 as a Plan
gcheme. The scheme contemplates di-
rect generation of employment through
the execution of projects which are es-
sentially labour intensive. The scheme
has a two-fold purpose. Firstly, each
project should provide employment for
1,000 persons on an average continuous-
1y over a working season of 10 months
in a year in. every district. Secondly,
each project should produce works or
assets of durable nature in consonance
with local development pians.

During 1971-72 an amount of Rs. 34
crores was released. The actual expen-
diture is estimated at about Rs. 32 cro-
res and employment generated in terms
of mandays, 740 lakh mandays.

Based on the experience of the work-
ing of the Project, certain changes have
been made during 1972-73. These re-
iate to diversion of funds from one dis-
trict to another where sufficient justifi-
cation exists, larger delegation of powers
to the State Governments to sanction
certain types of schemes without refer-
ence to the Government of India etc.
In the beginning only those projects
which would contribute to the agricul-
tural infra-structure were permitted to
be taken up. Recently it has been de-
cided that other projects which promote
the development of the district as such

~ may also be taken up for example, con-
struction of class rooms for primary
school buildings, housing colonies for
the weaker and indigent sections of the
community, rural godowns etc. In
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other words any project that is labour

1ntensive and useful for the develo me:
of a district can be undertaken. PRt

For 1972-73, the Ministry has alloca-
ted Rs. 48.5 crores to theryState (?gf;-
ernments. The first quarterly release

amounting to about Rs. 12 cro
also been made. rores has

Thus, based on the ex erience of
working of the projects, lgs)teps are befrl:g
continually taken to remove the bottle-
necks and to streamline the procedure
for effective implementation of the pro-
grammes. It is expected that the amount
allotted for crash employment program-
me during the current year would be
fully and properly utilised by the States,

Stafe G'ovemments Non-Co-opera-
tion in Communication expan-
sion

1462. SHRI ARJUN SETHI : Wild

the Minister of COMMUNICATIONS
be pleased to state:

(a) wheth&e_r State Gowvernments are
not co-operation in the matter of expan-
sion of communication services in the
country; and

(b) if so, the names of such States?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA):
(2) No Sir, there is 1o such case,

(b) Question does not arise.

Planning Commission approval of
work on . Bhimkund and Rengali
Major Irrigation Projects in Orissa

1463. SHRI ARJUN SETHI: Will

the Minister of PLANNING be pleased
to state :

(a) whether the Planning Commission
has accorded its approval to carry out
the first-phase of work of Bhimkund
and Rengali major irrigation projects of
Orissa; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) No,
Sir, The Project Report of Rengali Das
has been received only towards the end
of July and one for Bhimkund is yet
to be received from the State Govern-
ment,

(b) Does not arise.
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Assistance rendered by Visual
Campaign Consultative Group

1464. SHRI T. S. LAKSHMANAN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(1) the nature of advice and assist-
ance rendered by the Visual Campaign
Consultative Group after its reconstitu-
tion in June, 1970 to Government in
fulfilling the neceds ‘of short-range and
long-range campaigns directed against
communal and political violence; and

(b) the number of short-range and
long-range campaigns conducted by
Governnient in this regard after June,
19707

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The Visual
Campaign Consultative Group, which
was originally set up in June, 1970 was
reconstituted in December, 1971. The
first meeting of the reconstituted Group
was hetd in May, 1972 at which it con-
sidered certain suggestions for action.

No campaigns have as yet been con-
ducted at the instance of the reconsti-
tuted Group.

National Aeronautical Laboratory
Bangalore

1465. SHRI B. N. REDDY: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the Materials  Science
Division in National Aeronautical Labo-
ratory, Bangalore, would be made “Ma-
terials Research Centre’™;

(b) if not, whether it will be made a
separate unit by itself having its own
Director; and

(c) the steps being taken to expand it?

THE MINISTER OF INDUSTRIAL
DEVELGPMENT AND SCIENCE
AND TECHNOLOGY (SHRY C. SU-
BRAMANIAM) : (a) Yes, Sir.

(b) The Centre would be a part of
the Wational Acronuutical Laboratory.

(¢) The reqguirements for the activi-
ties of the Materials Research Centre
had alrecady been provided as a part of
the Fourth Five Year Plan Proposals
of the National Aeronautical Labora-
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tory (NAL), Bangalore. The financial
implications for the Fifth Plan period
will be placed before the Executive
Council of the NAL at the appropriate
time.

T. V. Station in Ahmedabad

1466. SHRI D. P. JADEJA :
SHRI VEKARIA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Shri K. K. Shah, the
then Minister announced that there will
be a Television Station in Ahmedabad:
and

(b) if so, when that Station will be
installed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI DHA-
RAM BIR SINHA): (a) In the absence
of the date and place of the announce-
ment by Shri K. K. Shah, it is not pos-
sible to check up what preciscly he sta-
ted and in what context.

(b) Development of T. V. in the
country will have to be undertaken on a
phased busis over the next ten or fifteen
years.  The establishment of a T. V.
Station at Ahmedabad will be consider-
ed as a part of this phased programme.

Central Assistance for setting up
Indastrial Projects in backward
areas of Gujarat

1467. SHRTI D. P. JADEJA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the outlines of the industrial pro-
jects in backward areas of Gujarat for
which Central assistance is being extend-
ed and the places where the industries
are being located; and

(b) the employment potential of these
industries when thev go into production?

THE DEPUTY MINISTER IN THE
MINISTRY OF IMDUSTRIAL DEVE-
LOPMENT (SHRi SIDDHESHWAR
PRASAD: (a) and (b). Central assis-
tance to States is being allocated under
the Fourth Plan through block loans
and grants and not in relation to the
specific scheme/programme under the
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State Plans. Sp (ar as the 10% Cen-
tral subsidy scheme, 1971 is concern-
ed Panchmahals district in Gujarat is
eligible for this subsidy and it is under«
stood tha; the State Government have
sanctioned in principle a total amount
of Rs. 21,556 to 12 units located in this
district, on account of this subsidy. In-
formation about employment potential
is not available,

A selzures of smuggled
Bangladesh by B.S.F.

1468. SHRI SUKHDEO PRASAD
VERMA:

SHRI P. K. DEO:

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether the Border Security Force
has seized large quantity of arms smug-
gled from Bangladesh recently; and

(b) if so, the number of smuggles ar-
gsteq’ and the action taken against
em

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The Bor-
der Security Force have seized some
Arms, Ammunition and Explosives at
the borders of West Bengal, Assam,
Meghalaya and Tripura.

(b) Five Indian and eight Bangladesh
nationals have been arrested in connec-
tion with the smuggling of arms. Ac-
tion is being taken against them in ac-
cordance with the provisions of Law
by the concerned State authorities.

Activities of a Foreipn Intelligence
Agency in Eastern Part of Indig

1469. DR, LAXMINARAYAN PA-
NDEYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to the news-item publi-
shed in the ‘Nav Bharat Times’ Bombay
g?ated the 26th Jut:ﬁ' 1972 to the eﬂ;::

t a foreign intelligence agency
been active for years together in the
eastern part of Indis;

m&b)ﬂso. the main points thereof;
{8) the taken by Government
hﬁnnﬂ. >
47 ¥n 8. 872
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Government has seen the news repott,
which purports to be based on an in~
terview with the Union l!l:lcme Secrc;

. The report, is, however, no
a;:mwratc. In the course of his discus-
sions with the representatives of the
press at Calcutta on the 24th June,
1972 the Home Secretary was asked
about the activities of the Naga and
Mizo hostiles. The Home Secretary re-
ferred to the assistance and support
these elements had received from Pakis~
tan since the fifties, A pointed question
was then asked about the activities of
the C.LA. The Home Secretary stated
that the C.ILA. was known to be active
in different countries in the world and
that the Government was continuously
vigilant regarding the activities of such
intelligence agencies in the country.

(¢) The Government keeps a watch
on the activities of foreign intelligence
organisations, including of CLA. It
will be appreciated that it would not be
in the public interest to disclose the in-
formation in the possession of the Gov-
ernment or the details of what the
Government does to counter the acti-
vities of such organisations.

Demand for Increasing Production '
Capacity by Indmstrial Houses

1470. SHRI PAMPAN GOWDA :
SHRI R. R. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) the number of industrial houses
which have requested Government for
an increase in their production c ity
in response to the new policy of Ebetaf
lisation; and

(b) the reaction of Government there-
to and the extent to which the industrial
production is likely to be affected?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Forty-Five.

() A total number of 600 applica-
tions including these received from the
forty-five industrial houses mentioned
above have been received for fuller ati-
lisation of existing capacities. Out of
these 100 applications have been dis-
posed of including 43 which have been
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approved; 57 applications have been re-
jected. The increase in industrial pro-
duction likely to be achieved in conse-
quence of the appmvals given will be-
come noticeable only afier some time,
when the parties have taken the neces-
sary steps to gnve effect to the appro-
vals g0 ac
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Distarbances in Aligarh and Banaras
Universities
1471, SH§IIN RANABAHADUR
SHRI M. S. PURTY :
‘Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there have been disturban-
ces recently in the Universines of Ali-
garh and Banaras, if so, the reasons
therefor;

(b) whether there has been loss of
property and hfe; and

(¢) if so, the extent thereof and the re-
action of Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No Sir.

(b) and (c). Do not arise.
Foreign Nationals Overstaying in
India

1472. SHRT PAMPAN GOWDA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of foreign nationals
from various countries who are staymg
in India by violating the passport rules,
State-wise; and

(b) the steps taken by Government in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
The information is being collected an:
wdlhelmdonthe’l‘;bleoftheﬁm

soqpRn & wafent W suw & fag
e |
1473. st wwm wew Gfww : sy
altydtien fewre sy a8 T N T
wiq fe
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1971-72 ¥ wex wdw ¥ af weafrar
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¥ fpmr mqr ar \ wew waw & fed
oA wAo Afis gt 8
N gar, fave R & Faoe, afqerrae
Fast & avqar aur qft famre fad &
97 frarg ) gF AT afraraaiad 1964-65
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qYarr B Axfy & e a6 @wH @R @
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Iyew AT, @ feaw 3q Seifee
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¥ 7eg AEW TIHIT FY 95. 98 MG €d
T T qiaar ) € 4 faa¥ 34. 41
ATE TWE JIT TUT 61.57 MW Wl
w0 ¥ w9 ¥ &1 T afeeaEt ) 7
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aNFH 9

(1) famf st g afsm:—
afediaar a¥ 1965 7 wreew g€ o 1
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TCET 12 64 A1G €9T §F gO | AE
1971 a% afemiaar ¥ 380 e
uFHl F) faa¥ 4 130 UFF A9 9,
Agradr & 741 1800 T F ARAIT
& Irgqy gaw fxq wd o

(2) fawe awite ggEv afeato —
9 1062-71 %) fafg ¥ fafww Nuarat
97 ‘F® 21.20 A® WA @I g |
1919 1971 a% afrdam ¥ 77 0sh e\ s
nF%i F faad 518 uFs A% 9, AgAY
g) AYT AT 1633 A F AT
s3ta faar av 1 wrfas fed T Seifrs
THAr & AR (Fe92) a, frae
M, Ak, @l aife o8
s afesfag € |+ ad 1970-71 &
AT TFHT & 20. 23 7@ w7 w1 fagw
g | ¥ 1969-70 ¥ fafwe sienfw
wFHl ¥ AR 3T R anr av, g9
24.25 WG WA F YT F IART
g warar @ § o afv@mar §
ourf, e afs Tam & sfogo ¥

W dufsg fouw wg

(3) gof frmry Wit sivetfre ofic-
drea—a§ 1963—71 ¥ aafy &
fiefaw Maqa 9T gor 19, 60 M WE
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[ZTAT ) AN 2500 AT FT Lam
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&3 & a9 1971 IF 668 FIUTY
sfafes f5d wd « fa799 1 463 whwgon-
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() srmAl 20-25 a8t ¥ FTMTF
a1k & ¥ Ta FTAFR 7 [aT 77 fo
fea &« ardy quadty e w
gfg & guQut sfaeg 78 i@y
Y ¥ aq av Q) wd) W w§ aw
g FaR M XA T efaqg A @
AT\ wF w9R 797 § fred fae ¥ o
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Medium Scale Jnduvitles in Mysore

1476 SHRI C. K JAFFER SHA-
RIFF ' Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-

AUGUST 9, 1972

Written Answers 100
ENCE AND TECHNOLOGY be plea-
sed to state.

(a) the number of medwuum scale -
dustries alongwith their location 1n My-
sore State and the items manufactured
by them,

(b) the total investment on these n-
dustries, and

(c) the number of persons employed
by them during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMEN1 (SHRI SIDDHESHWAR
PRASAD) (a) to (c) Separate statis-
tics are not maintained mn respect of me-
dium scale mndustries  Further, there
1s no separate classification of Industnies
mto large and medium scale

Invitation to Personalities for TV
me

1477 SHRI LALJI BHAI Will the
Mmister of INFORMATION AND
BROADCASTING be pleased to state
the criteria for inviting different per-
sonalities to take part m different cur-
rent affairs programme of
Centre, New Delln’?

THE DEPUTY MINISTER IN THE
MINISIRY OF INFORMATION
AND BROADCASTING (SHRI DHA-
RAM BIR SINHA) 1he critera gene-
1ally adopted are knowledge of the sub-
ject fluency of expression and telegenic
personality

Television

sretrareh war Efafewa 9v exteiwm
W 25 ¥ gwis Gad wHww

1478 it el wd : w0 g e
sarw 7 a7 A A T sW 6
mergHo) Fur Hfifgma g wardiaar
#, 25¥ adwe ¥ awaw 9 @ WA
¥ fagy soiww saifce fhd ardd oay
& gwen ® agfe o @@ wr
27

g T serew WA § g
(v odide feg) : wrefiv end-
agc A 2s5dt admiz & mrae QU
arerach & sy o Dy
g% w¢ % fed duc # ar W
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1 7 s am, 1972 @ qE iR
A Tl Tda FME N TP Ay
et nd aand & avafaw gHooi o3
grate, s=id, &%, FN7 afz i
g

arew ma & fad faa ardwt A
A 7 E w2, AW ¥ FT gAY
&Td%T g7 e T TH A7 faroowr §
fa% 73 3 1 [wravera & car man @ 3fed
get LT--3324/72]

Private Company authorised to
Lift Vehicles by Delhi Traffic
Police

1479. SHRI1 LALJI BHAY: Will the
Minister of HOME AFFAIRS be pleased
to state :

{a) whether Delhi Traffic Police have
authorised some private company to phy-
sically lif¢ all types of vchicles which vio-
late parking rules, without any intimation
to the owner;

(b) whether this private company
charge Rs. 40 for light vehicles and Rs.
80 for heavy vehicles besides regular
Challan by the Traffic Police; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN) : (a) No private
company has been so"authorised. How-
gver, n their break-down vans are
not readily available, Delhi Police re-
quisition the services of break-down vans
of private companies.

{b) Yes, Sir.

{¢) This charge is TJevied under
clause (a) and (b) of sub-rule (1) of rule
6 read with sub-rule (3) of rule 6 of
Delbi Motor Vehicle Rules which read
as follows:—

if any motor vehicle is allowed to
stand in any pkl?ce %tlher than a guly
appointed parking place in such a
way as to cause obstruction to other
traffic or danger to any person, any
police officer may—

(a) forth-with cause the vehicle to

be

moved under its own power
or otherwise to the nearest place
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where the vehicle will not cause
undue obstruction or danger.

(b) unless it is moved to a place
where it will not cause obstruc-
tion or danger, take all reason-
able precautions to indicate the
presence of the vehicle;

3. Notwithstanding any fines or pen-
alty which may be imposed upon any
person on conviction for the contraven-
tion of the provisions of section 81 of
the M. V. Act, or of any regulations
made by a competent authority in rela-
tion to the use of duly appointed park-
ing places, the owner of the motor ve-
hicle or his heirs or assignees shall be
liable to make good any reasonable ex-
penses incurred by any police officer in
connection with the moving, lighting,
watching or removal of a vehicle or its
contents in accordance with sub-rule (1)
and (2) and any police officer or any
person into whose custody the vehicle
has been entrusted by any police officer,
shall be entitled to detain the vehicle
until he has reccived payment accord-
ingly and shall upon receiving such
payment, give a receipt to the person
making the payment.

Use of Imported Cars by Ministers

1480. SHRI LALIJI BHAI: Will the
PRIME MINISTER be please to refer
to the replics given to l};starred Ques-
tion Nos. 997 and 8166 on the 22nd
March and 31st May, 1972, respec-
tively regarding the use of imported cars
by Ministers and state :

(a) whether the information has been
collected; and

(b) the criteria on which Ministers
are provided with imported or Indian-
made cars for their use?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINI-
STER OF ELECTRONICS, MINIS-
TER OF HOME AFFAIRS, MINIS-
TER OF INFORMATION AND
BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) The information has
been received from all Ministries/De-

tments. Action is being taken to
ay it on the table of the House.

(b) Ministers are not provided with
any Indian or foreign made car exclu-
sively for their use. They use the staff
cars belonging to their Ministries/De-
partments.



103/  Written Answers
Achievement of A.L R. Research
Department

1481. SHRI J. MATHA GOWDER:
Will the Mmister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the work done during the past
three years by the Research Depart-
ment of All India Radio engaged in the
development and improvement of a va-
riety ot cquipment and component used
in broadcasting and telecasting; and

(b) the number and value of small
scale equipment produced by this Re-
search Department during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) A statement is laid
on the table of the House.

(h) 167 units of various types of
equipment developed by the Depart-
ment were piroduced dunng the last 3
lyekal;'s at an estimated cost of Rs. 2
akhs,

Statement

During the last three years, the Re-
search Department of All India Radio
has been engaged on the following ma-
jor items of work:

(a) Research and Development work:

() Design and development of
manual ionospheric pulse soun-
ding transmitter;

(i) Gadget or rapid testing of stu-
dios;

(iii) Transistorised distortion and
noise Jevel meter;

v) Low cost MW receiver using
silicon transistors;

(v) Equipment for transmission
and reception of two sound
channels (for bilingual broad-
cuwlm one vision channel
of H

(vi) Improved version of FM trans-
mitter and receiver;

(vii) Peak clipper for the transmit-
ter chain to maintain high
level of average modulation;

(viii) 5 kHz fillter to restrict band-
with and interference;

(ix) Crystal controlled master
clock:

AUGUST 9, 1972

Written Answers 104

) T. V. translator-developed
a power output of 2 watts;

(xi) 12” transistorised TV recei-
vers ;

(xii) Video disuribution amplifier
and pulse distribution ampli-
fier for TV studios;

(xiii) Spring type artificial reverbe-
ration generator;

(xiv) Electronic fader, including fa-
cilities for automatic level con-
trol 1in the studios;

(xv) Coder umt for FM stereo
broadcasting;

(xvi) Logic ciicuits for visual dis-
play of time;

(xvii) Power amplifier in VHF Band
III and raising the power out-
put of the TV translator.

(b) Study Projects -

1. Measurement of night time field
strength of long distance MW
transmitters;

2. Study of night ume field streng-
th of Calcutta MW transmitter
at Delhi to study the build up
of MW signals after sunset and
fall at sunrise;

3. Ignition interference in VHF
band;

4. Subjective loudness of broadcast
programmes taken up as part of
the CCIR studies;

5. lonospheric' cross modulation
from the super-power transmit-
ter at Calcutta.

6. Field strength recording of Ra-
dio Tashkent on 164 kHz for
study of solar flare patrol and
study of SW reception during
geomagnetic disturbances;

7. Study of interference from Spo-
radic E on TV in VHF band;

8. Acoustic_measurements in stu-
dios at Lucknow, Srinagar, TV
Centre (Delhi), Broadcasting
House (Dethi, Dethi University
Hall Auditorium at Film Insti-
;uhte (P%oml;‘), Imm(Bommmbn l)Te!e&

one Exchange y) an
AlIR Auditorium (Bombay).

9. Testing of microphones, loud-
speakers, acotstic properties of
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materials, etc. for AIR Stations
and the Industry;

10. Preparation of standard
for AIR stations.

(c) Based on the study projects and
Research and development work a num-
ber of papers were presented at the
Asian Broadcasting Union Conference,
the Commonwealth Broadcasting Con-
ference etc.

tapes

2. Following are some of the impor-
tant items of cquipment developed in-
digenously during the three years under
revicw:;

12" transistorised TV receivers
2Watt TV Tianslator

FM transmitter and receivers
Low cost mediumwave receiver

Transistorised distortion and noise le-
vel metre etc.
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Setting up of Industries in Backward
Areas

1485. SHRI Y. ESWARA REDDY:
Will the Minsster of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the provision made in the Fourth
Five Year Plan for setting up industries
in the backward areas;

(b) the progress made in the setting
up of industries in these areas;

(c) the number of units set up in
backward areas in the first three years
of the Fourth Plan with Statewise break
up; and

(d) what progress is expected to be
achieved in this field in the remaining
period of the Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (d). A total provi-
sion of Rs, 5 crores has been made at
the Centre under the Fourth Five Year
Plan for the Central Schemes of 10%
subsidy and transport subsidy for pro-
motion of industries in selected in-
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dustrially  backward districts/areas.
Against this provision, under the 10%
Central subsidy scheme, 3 State Gov-
ernments and a Union Territory have
so far sanctioned (not yet disbursed) a
total amount of Rs. 9,87,691/- to 62 in-
dustrial units located in backward areas,
as detailed below:—

Tamilnadu Rs. 5,86,667 (12 units)
Goa, Daman

and Diu Rs. 3,50,358 (31 units)
Mysore Rs 29,110 (7 units)
Gujarat Rs. 21,556 (12 umts)

Independent of this, licences under
the Industries Act have been granted
for units in backward areas as under:—

1969 1970 1971

Assam . 1 1 4
Andhra Pradesh 2 1 5
Bihar 1 6 4
Gujarat . 1 3 4
Haryana . 2 1
Jammu & Kashmir 1
Madhya Prade-l 9
Maharashtra . 3 15 6
Mysore . . . 1 4 6
Orissa . . . 1 1
Punjab .
Rajasthan
Tamilnadu . . 2 13 12
Uttar Pradesh . .. 1 4
West Bengal . . 5 8 12
17 %59 7%

Government have recently decided to
increase the number of districts eligible
for the 10% Central subsidy scheme.
It is hoped that with the various mea-
sures already initinted for promotion of
industries in the backward areas by the
Centre and the State Governments and
with the initiative and enterprise of the

entrepreneurs substantial pi will
be achieved in this regard g the
remaining period of Fourth Plan.
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Arms in possession of former
Rulers

1486, SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 762 on 10th
May, 1972 regarding the surrender of
arms by former Rulers and state :

(a) whether Government have by now
procured from the cx-Rulers a com-
plete inventory of the arms in their pos-
session; and

(b) if so, Goverment’s decision re-
garding surrender, disposal or regula-
risation of such arms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI F, H. MOHSIN): (a) and (b).
Complete inventorics of arms held by
the ex-Rulers and the ex-exemptee mem-
bers of their families were under collcc-
tion by the State Governments, but the
same have not vet been received by the
Government from all the States. How-
ever, the Government of India have
since taken a decision regarding this
matter, the salient features of which are
as tollows:—

fi) Al ex-Rulers and ex-exemptee
members of their families are required
to obtain regular licences for the pos-
sesston of arms and ammunition. As
regards the number of arms and ammu-
nition for which a licence may be given,
the matter has been left to the discre-
tion of the licencing authority as in the
case of other members of the public.

(ii) The Government of India have-

also decided that where a former ruler
or exemptee member of his family have
held more than 3 weapons under the
exemption in the past, he may be gran-
ted a licence on application for 1 rifle,
1 gun, 1 revolver/pistol as a matter of
course, and request for any extra wea-
pon or weapons may be considered
strictly on the basis of proved need.
The ex-Rulers and ex-exemptee mem-
bers of their families should be allowed
the same concession of free of fee li-
cence as is at present available under
the Arms Rules to other ex-exemptee
members of the public under item No.
7 of the table appended to GSR 991
dated 13th July, 1

(iii) It has also been decided that
each former ruler or exemptee member
of his family may be allowed to retain
1 prohibited hore weapon of any cate-
gory, subject to the condition that such

SRAVANA 18, 1894 (SAKA)

110

weapon has already been held by the
ex-exemptee in the past under the ex-
emption, and the concession of retain-
ing the prohibited bore weapon should
be personal to him/her, and it shall ex-
tinguish automatically on his/her de-
mise.

Written Answers

(iv) As regards the obsolete and un-
serviceable arms, the same may be re-
tained by the ex-Rulers etc. provided
such arms are excluded from the licen-
cing requirement under section 45(c) of
the Arms Act, 1959. However, the
State Government may impose a condi-
tion that the retention of any weapon
without licence under section 45(c) of
the Arms Act would be allowed only,
if a certificate is obtained from the h-
cencing authority certifying that the
weapon or weapons intended to he so
retained fall under the purview of sec-
tion 45(c) of the Arms Act, and conse-
quently excluded from the licencing re-
quirement, Subject to the production
of such a certificate. the Government of
India have no objection to the sale or
transfer of such obsolete and unservi-
ceable weapons by the former rulers to
otiher parties for consideration or other-
wise.

(v) In order of ensure that arms fall-
ing under the definition of ‘Antiquity’
may not be exported out of India under
the cover of section 45(c) of the Arms
Act, it has been clarificd that therc is
already a prohibition on the export of
weapons falling Antiquity under the
Antiquity’s (Export Control) Act, 1947
and sub-rule (2) of rule 33 of the Arms
Rules, 1962 and that the every appli-
cation for the export of firearms shall
be . accompanied by a certificate from
the Director General of Archeology of
the Central Government to the effect
that arms intended to be exported do
not fall within the definition of ‘Anti-
quity’. In addition, the applicant has
also to furnish a certificate from the
licencing authority of the place from
where the wea are intended to be
exported, certifying that the weapons
intended to be exported do not fall
Inter alia in the category of ‘Antiquity’,

(vi) The former rulers and ex-exemp-
tee members of their families be allow-
ed a period of 3 months effective from
the date of issuc of orders, allowing
them to apply for necessary possession
licence in respect of arms and ammu-
nition in their possession, or dispose of
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by sale or gift etc. in accordance with
the provisions of the Arms Act govern-
ing such sale. In respect of the fire-
arms and ammunition for which a for-
mer ruler or an ex-exemptee member of
his family is unable to secure a licence
from the appropriate licencing autho-
rity or to dwispose of the arms, he
should on the expiry of the prescribed
period of three months deposit all such
weapons with him without unnecessary
delay either with the nearest Police Sta-
tion or with a licensed dealer etc in ac-
cordance with the provisions of section
21 of the Arms Act, 1959, Further dis-
posal of such deposited weapons would
thereafter be regulated m accordance
with the normal process of law as pro-
vided for in section 21 of the said Act
read with rule 46 of the Arms Rules,
1962 framed thereunder.

1

Issue of Industrial Licences

1487. SHRI1 INDRAJIT GUPTA:
SHRI VAYALAR RAVI:

Will the Minister of INDUSTRIAL
DEVE[OPMENT AND SCIENCE
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AND TECHNOLOGY be pleased to
state:

(a) the number of Industrial Licences
issued from January, 1972 to June,
1972, state-wise; and

(b) the steps taken by Government
to remove regional disparity in granting
industrial licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) " (a) A statement 1s attach-
ed

(b) Every attempt 15 made by Gov-
ernment to consider applications for in-
dustrial hcences from all States as ex-
peditiously as possible, taking due note
of the merits of each case. (Special ef-
forts are made, however, to give prio-
rity consideration to proposals for the
grant of industrial licences pertaining to
industnially backward arcas, for which
Government have announced a series of
concession and 1ncentives also).

STATEMENT

S. State N.U. S.E. N.A.COB Shift- N.A, Total
No. ting S.E

1 2 3 4 5 6 7 8 9
1. Andhra Pradesh . . . 5 3 3 1 12
2. Arunachal .. ..
3. Assam 5 . 5
4. Bihar . . . . 1 1 1 . 3
5. Chandigarh . . . . .o e . .
6. Delhi . . . . 1 1 1 3
7. Goa. . . . . . . .
8. Gujarat . . . . . 6 5 5 11 27
9. Haryana . . . . . 5 2 5 15
10. Himachal Pradesh . . . .. . .
11. Jammy & Kashmir ‘e . . .
12, Kerala . . . . R 1 2 6
13. Madhya Pradesh . . 1 1 .. . 2
14. Maharashtra . . . 8 14 19 15 56
15. Manipur . . . . . .

16. Meghalaya . . . . .

17. Mizoram . . . . . . . . o . .
18. Mysore . . . . . 6 4 4 3 . 17
19. Nagaland . . . . . . . . e . .
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1 2 3 4 5 6 7 8 9
20. Orissa . . . . . 1 1 .. . .. .. 2
21. Pondicherry . . . . . . .-
22. Punjab . . . . . 1 . ! . 2
23. Rajasthan . . . . 1 2 2 3 ‘e 8
24. Tamil Nadu . . N 7 6 1 6 12
25. Uttar Pradesh . . . . 8 5 5 5 23
26. West Bengal . . 2 10 5 4 .. .. 21
27. More than one State . . . 1 . 1

ToTAL 61 56 53 52 1 224

Research Scheme received from the
Physics Department of the University
of Kerala

1488. SHRI VAYALAR RAVI:
Will the Minister of SPACE be pleased
to state :

(a) whether the Indian Space Re-
search Organisation has received any
rescarch scheme from the Physics De-
partment of the University of Kerala
fox;:l approval and for financial assistance;
an

(b) if so, the decision taken in the
matter ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI) : (a) Yes Sir.

(b) The proposal is being studied.

Production of Rockets in Rocket Fab-
rication Plamt at Thomba

1489. SHRI VAYALAR RAVI:
Will the Minister of SPACE be pleased
to state :

(a) the total number of rockets pro-
duced, so far, at the Rocket Fabrica-
tion Plant at Thumba and the number
and names of different varieties of ro-
ckets produced; and

(b) the progress made in expanding
the Rocket g:bricaling Fa:ifity at
Thumba to meet the increasing demands
of the satellite launching programme ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER

OF HOME AFFAIRS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI) : (a) Details of rockets
produced so far at the Rocket Fabri-
cation Facility, Thumba are :

(i) Centaure Rockets 5

(ii) Rohini 125-Rockets 440
(iii) Rohini 100-Rockets 20
(iv) Meteorological Darts 30

Total 495

(b) Manufacturing capability for
making rocket motor hardware upto
600 mm diameter has already been es-
tablished. Facilities are available for
making proto-type upto 1.25 meter
diameter. First stage expansion to ac-
commodate fibre glass fabrication work
and strip wound motor work is current-
ly under progress and it is expected to
be completed by the end of 1972.

Kerala direct Dialling System
1490. SHRI VAYALAR RAVI:
SHRI A. K. GOPALAN :

Wili the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the progress made in connecting
the important towns in Kerala and con-
necting Ernakulam and Trivandrum
with Madras with Direct Dialling Sys-
tem;

(b) whether the work on direct Dia-
iling System in Kerala has been delay-
ed due to inadequate supply of mate~
rials; and

(c) if so, the steps taken to speed
up work and time by which it is expec-
ted to be completed?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI H N. BAHU-
GUNA): (a) Coaxial cable system has
been extended from Coimbatore to
Ernakulam and Trivandrum. Equip-
ment stallation required for introdu.
cing subscribers trunk dialling has also
been completed at Kottayam, Allappey
and Quilon. Similar installations at
Ernakulam and Trivandrum are in
progress. Trunk automatic exchange
(TAX) equipment for Ernakulam has
been received, and is due to be install-
ed. TAX equipment for Trivandrum
has also been ordered and is under
supply Microwave link between Kotta-
yam and Alleppey is under installation.

(b) Yes, Sir.

(¢) Equipment for STD at Trivan-
drum has been arranged and is expect-
ed to be ready in three month’s time.
STD is likely to be mtroduced on the
routes Trivandrum-Kottayam and Tri-
vandrum-Quilon early in 1973. The
construction of building at Alleppey
and erection of towers at Alleppey and
Kottayam are being expedited. Micro-
and erection of towers at Alleppey and
Koltagam is expected to be commis-
sioned in 1973-74, On- completion,
STD between Alleppey and Kottayam
will be introduced. Installation work at
Ernakulam is being expedited. Subscri-
bers’ trunk dialling on the routes Erna-
kulam-Kottayam and Emakulam-Tri-
vandrum are expected to be introduced
in 1974.75,

Trunk Automatic exchanges to link
Ermakulam and Trivandrum to Madras
are expected to be put into service
during 1974-75 and 1975-76.

Kerala Private Colleges (Payment of
Salaries) Bill, 1972

1491, SHRI VAYALAR RAVI:
Will the Minister of HOME AFFAIRS
‘be pleased to state:

(a) whether the Kerala Private Col-
leges (Payment of Salaries) Bill, 1972
is pending for concurrence in the Minis-
try of Home Affairs; and

(b) if so, the reasons for delay in
decision and the time by which a final
decision is to be expected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
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Approval to the Bill was communicated
to the State Government on the 24th
June, 1972.
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Guidelines for action against suspended
Government Employees

1495. SHRI C. T. DHANDAPANI :
will the PRIME MINISTER be pleased
to state :

(a) whether the
Personnel has issued
tion against
staff; and

(b) if so, what are those guidelines?

artment of
l?celgliues for ac-
suspended Government

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): (a) and (b). As fur-
ther action inst & Government ser-
vant who is placed under suspension has
to be taken by the disciplinary authority
in a ce with the gtoceduxe 1aid
down_in ryles 14 and 13 of the Cen-
tral Civil Services (Classification, Con-
trol & Appeal) Rules, 1968, no guide
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lines in this regard have been issued.
However, with a view to avoid delay
in the processing of disciplinary cases
against suspended Government servants,
instructions have been issued on 4th
February, 1971 to the effect that every
effort should be made to serve the
charge-sheet on the Government ser-
vant within three months of the date ot
suspensin and in cases in which jt may
not be possible to do so, the disciph-
nary authority should report the matter
to the next higher authority explaining
the reasons for the delay,

Purchase of goods by a
wmmmmm

1496. SHRI T. SOHAN LAL:
SHRI RAMIJI RAM :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether one photographer ot
the Photo Division was posteg as a
Press Attache in the Indian Embagssy
(U.S.A.) in Washington as appeared in

the Current weekly dated 1st July,
1972;

(b) whether the same photographer,
while in Photo Division, purchased
photographic goods worth several lakhs
of rupees, both local and imported, for
the Photo Duvision which are lying un-
used after his transfer from there; and

(¢} if so, the action proposed to be
taken by Government in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI DHA-
RAM BIR SINHA) : (a) A Deputy
Director in the Photo Division has
been appointed on deputation as First
Secretary in the Indian Embassy Wa-

shington with effect from 26th October,
1971,

(b) The Deputy Director was in
charge of procurement of photographic
equipment and consumable stores and
wag responsible for such purchases
subject to the rules and procedure laid
down for the purpose.

These are uired for operational
purposes in the Division and are being
used according to needs.

(¢) In view of the above no action
is called for.
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Unnsed Photogeaphic Materinl with
Pheto Division

1497, SHRI T. SOHAN LAL:
SHRI RAMJI RAM :

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to lay a list of photographic
goods item-wise indicating purchasing
price thereof, lying unused in stock in
the Photo Division at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI DHA-
RAM BIR SINHA) : Photographic
stores are purchased from time to time
based on the actual needs and opera-
tional requirements of the Photo Divi-
sion. The balance of these stores varies
from time to time. A list of the photo-
graphic goods in stock as on 1.8.72 in-
dicating the price thereof is laid on the
Table of the House. [Placed in Library.
See No. LT—3325/72}.

As regards equipment, all the items
in the Division are in use, except that
some recently procured are awaiting
installation and so are not yet in use.
Details of such equipment are furnish-
ed in the list. It will be put into opera-

tion by October, 1972.
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Decison on Mahareshtra-Mysore
Boundary Dispute

1499. SHRI G. Y. KRISHNAN:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Chief Ministers of
Mysore and Maharashtra have left the
decision of boundary dispute between
the two States entirely upon the Prime
Minister; and

(b) if so, when the decision is like-
ly to be announced?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) No, Sir.

(b) Does not arise.

Industries in the Backward Areas of
M.P., Rajasthan and U.P.

1500. SHRI R. S. PANDEY : will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether there is growing concen-
tration of industries in some parts of
the country whereas certain regions in
the country particularly in  Madhya
Pradesh, Rajasthan and Uttar Pradesh,
continve to be remote and industrially
backward though having rich natural
resources;

(b) if so, whether Government have
analysed reasons for growth of indus-
tries on such uneven basis; and

(c) whether any steps are being
taken by Government to see that new
industries are established more in the
backward regions to have » balance

industrial growth in the counmtry as
whole?

THE DEPUTY IN THE
MINISTRY OF INDU. DEVE.
LOPMENT X

(SHRY § AR
PRASAD): (a) to (c), One of the im-
portant policy obﬂcévet undertyioy our
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.¢casomic planning has been the atiain-
ment of a balanced ecomomic develop-
ment, which would reduce regional jm-
balances between various areas and
result in raising the standards of living.
Two working groups, known as the
Pande and Wanchoo Committees, made
a detailed study of backward areas and
suggested financial and fiscal measures
to accelerate economic development in
these areas.

Writien Answers

To achieve these objectives the
Government formulated the 10% Cen-
tral Subsidy Scheme and a Transport
subsidy scheme for selected backward
areas in the country. Schemes of con-
cessional finance for meeting the indus-
trial developmental needs, of backward
areas, were also introduced by the Cen-
tral financial iostitutions.  Simultane-
ously, the State Governments were also
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urged to formulate package schemes of
incentives for rapid industrial develop-
ment of backward areas, laying empha-
sis on the provision of an adequate
infra-structure. The IDBI has, in colla-
boration with other financial agencies,
carried out Industrial Potential Surveys
of these States and submitted reports,
suggesting setting up of various indus-
tries there. Follow-up action is being
taken by the Committee of Direction
of the IDBI in consultation with the
State Governments and others. Only
recently a decision has been takem by
Government to increase the number of
backward districts which would be
eligible for the 10% subsidy.

There has been an upward trend in
the grant of letters of intent and indus-
trial licences to the States of U.P,,

Rajasthan and M.P. as the figures below
will indicate ;—

1969

1970 1971
State -
Licence L/ Licence L/I Licence L/t
Rajaﬁ(han . . - . 7 7 8 16 31
Madhya Pradesh . . . 3 2 2 9 20 31
Uttar Pradesh . . . 8 24 26 29 48

100

It is hoped that with the various
combined measures tuken by the Cen-
tral and State Governments, as also
private enterpreneurs, industrial deve-
lopment in these State will be speeded
up in the coming years.

Demand for Industrisl Pleats in
Madhya Pradesh

1501, SHRI R, 8. PANDEY : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state whe-
ther the Government of Madhya Pra-
desh have represented to the Centre for
sanction of more industrial plants there
to remove its industrial backwardness
and if so, Central Government's reac-
tion thereto ?

THE DEPUTY MINISTER IN THE
MINISFRY OF INDUSTRIAL DEVE-
LOPMENT (SHR! SIDDHESHWAR

PRASAD) : No specific tion
fas been recsived in the of
mm&mﬂomt or the

ning on,

Criteria for sanctioning Telephone
connections on temporary basis

1502. SHRI R. S. PANDEY :
PROF. NARAIN CHAND
PARASHAR :

Will the Minister of COMMUNICA-
TIONS be pleased to state: ca

(a) whether there is any fixed quota
of Telephone conuections for providing
to public in Delhi on temporary basis
on medical grounds and for ceremonial
functions on emergent basis;

(b) if not, the grounds on which
temporary telephone connections are
sanctioned and whether there have
been complaints from public about the
manner in which they are sanctioned,
as many hard cases are general mdyl re-
fused temporary connections;

(¢) whether Government propose to
follow some set procedure with rd
to sanctioning of temporary tdomo
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connections and fix some quota for
sush connections?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA) : (a) Yes., A percentage
(subject to a maximum of 10%) of the
available capacity in each exchange 13
set apart in the discretion of General
Manager, Telephones, for providing
casual and temporary connections re-
quired on medical grounds or for other
specific purposes for a specific period.

(b) No. Subject to availability of
spare capacity, temporary connections
are sanctioned in all genuine cases,

(¢) Does not arise in view of (a)
and (b) above.

Return of Industries to West Bengal

1503. SHRI R. S. PANDEY : Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state :

(a) whether all the industrial units
which had shifted from West Bengal
due to law and order problems there
during the last three years have since
returned to the State and re-established
there;

(b) if not, the number of industries
which have not returned to West Ben-
gal after the establishment of proper
law and order there; and

(c) whether Government have given
any special financial assistance to ena-
ble them to re-establish in West Bengal
in order to improve the economy of
that State?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (2) to (c). With the imple-
mentation of the 16-point programme
and the State Government’s announce-
ment of a new scheme of incentives a
number of closed factories have been
re-opened (79 units from 1-1-71 to
30-4-72 and 12 units during May,
1972) and entreprencurs are showing
interest in putting up industries in the
State. It is reported that during the
period from 1-1-72 to 25-7-72 the State
Government has been approached for
assistance in respect of 74 applications
for grant of licences for industrial pro-
jects involving fixed capital investment
of Rs, 112.63 crores and employment
potential of 31,353 as also 28 applica-
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tions for registration for projects involv-
cugﬁcapﬂ invesl;lnent of Rs. 10.04

$ an employment potential of
4,580. 'The State Industri Develop-
ment Corporation is in addition, re-
ported to have in hand projects involv-
1211133 a total cgpgtal investment of Rs.

crores with employment potential
of 47,722, The major proposals include
manufacture of steel items, cement,
paper, nylon-6, chemicals, tyre/tubes,
automobiles, etc.

Conference of Heads of Public Sector
Industrial Undertakings

1504. SHRI R. S. PANDEY :

SHR1I FATESINGHRAOQ
GAEKWAD :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AtbtJD TECHNOLOGY be pleased to
state :

(a) whether a Conference of the
heads of public sector industrial under-
takings under the control of his Minis-
try has taken place recently to discuss
their problems and improve their
working; .

(b) if so, the main issues taken up
for consideration at the conference; and

(c) the steps being taken to improve
the working of the industrial under-
takings?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE.
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) and (c). Detailed discussions
were held with representatives of indi-
vidual undertakings in order to analyse
their performance and to ascertain
major bottlenecks which hamper im-
proved performance, These bottlenecks
have been identified and steps are being
taken to overcome them.

Licences issued to New Cinema Hewses
by Delhl Administration

1505. SHRI SHASHI BHUSHAN ;
Will the Minister of HOME AFFAIRS
be pleased to state ;

(a) the total number of new cinema
houses b;o& which licences hti"{m ;ba?
iven e Delhi Adminis
tghc Elections; o i
(b) the number of licences given
for temporary cinema houses in
and the parties to whom given and the
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licences for temporary cinema houses
whose period has been extended and to
whom such licences were granted for
extension; and

(c) since when these temporary
cinema houses have been functioning
and the number of times their period
has been extended ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI I'. H. MOHSIN) : (a) No
licence for a permanent cinema has
been «anctioned by the Delhi Adminis-
tration after the elections to the Metro-
politasr Council in 1972, However, one
licence for a temporary cinema has
been given in May. 1972,

(b) and (c). A Statement is laid on
the Table of thc House. ({Placed in
Libta'y., See No. L.T—3326/72}.

Committees set up by Delhi Adminis-
tration

1506. SHRI SHASHI BHUSHAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the particulars
formed by the Delhi
recenth;

(b) the composition ot these Com-
mittees and their tunctions; and

(c) the Committees in respect of
which the concurrence of the Lieutenant
Governot has since been obtained and
the Committees in respect of which the
concurrence lias not so far been ob-
tained from the Lieutenant Governor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) to (c).
The Delhi Administration has recently
reconstituted only nine Committees.
The details regarding their composition

of Committees
Administration

and functions etc. are given in the
statement laid on the Table of the
House, [Placed in Library. See No.
LT—3327/72).

All these Committees have been re-
constituted with the approval of the Lt.
Governor.

Migration of Persons from Pakistan
Areas under Indian Oecupation
1507. SHRI N. K. SANGHI :
SHRI BISHWANATH JHUN-
JHUNWALA :

Will the Minister of HOME AF-
FAIRS be pleased to state :
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(a) whether a sizeable Hindu popula-
tion of the Nagar Parkar area, held
by India after the 1971 War with

Pakistan, has started migrating to
India. after the Simla agreement due
to fear of persecution;

(b) whether thesc migrants are
being prevented from entering into
India; and

(c) if so, the reasons for their being
stopped from entering India and whe-
ther the Government intend to grant
them Indian citizenship?

THE MINISIER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. C. PANT) : (a) to
(c). Pakistani nationals iesiding in the
Nagarparkar area under the occupation
of our sccurity forces are known to
have entered into our territories.
Foreton nationals entering India  re-
quirc specitic authorisation under law
to enter India. Pakistani nationals re-
sding in territories occupied by our
security forces should continue to re-
main in their own houses and villages
and not migrate into Indian territories
and become refugees. There is no
question of grant of Indian citizenship
to such migrants,

Committee of Experts on the Working
of Sick Milis

1508. SHRI N. K, SANGHI : Wwill
the Minister of INDUSTRIAL DEVE~
LLOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state :

(a) whether Government had ap-
pointed a Committee of experts to go
into the working of sick mills which
are now under the control of Govern-
ment and to suggest rolicy guidelines
fqrb]making these mills economically
viabie;

(b) whether the Committee in their
report has inter alia, suggested moderm-
isation within two years and provision
of adequate working capital to these
units apart from the enlargement of the
Board of Directors, each Director hav-
ing specific responsibility; and

(c) if so, Government’s reaction to
the suggestion made by the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE.
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) : (a) Yes, Sirr A Com-
mittes was set up in October, 197], by
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the Ministry of Foreign Trade to re-
view, inter alia, the working of Cotton
textile mills taken over by Gowt,

(b) and (c) .The report submitted by
the Committee is still under considera-
tion and it will not be i public inte-
rest to disclose its content at this stage.

Removal of Director of National Ins-
titute of Design, Ahmedabad

1509. SHRI N. K. SANGHI :
SHRI PRABHUDAS PATEL :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state

(a) whether the former vice-
Admiral Shri B. S. Soman, was removed
from the post of Director of the Natio-
nal Institute of Design, Abmedabad in
:uly. 1972 and if so, the reasons there-
(2, ]

(b) whether Gujarat Government
have urged the Central Government to
institite a high-level enquiry into the
affairs of the institute; and

(e) if so, the reasons advanced by
the State Government for institution of
the enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Vice-Admiral B. S.
Soman (Retd.) was appointed as Direc-
tor (Admn.) in the National Institute of
Deaig Ahmedabad with effect from
10-10-70 on a purely temporary basis.
The Governing Council of the Insti-
tute terminateg his appointment with
effect from 3-7-72 in accordance with
the conditions of his appointment as
Ee was beyond the age of superannua-
ion,

(b) No, Sir.
(¢) Does not arise.

Progress made in creating Employment
Opportunities under Crash

1510. SHRI N. K. SANGHI : Will
the Minister of PLANNING be pleased
to state :

(a) whether Government have made
any assessment of the so far
made in cresting employment opportu-
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nities and actual employment offered
under the Crash Programme for em-
ployment, which is under operation
now; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR1 MOHAN DHARIA) ; (ag and
(b). The Crash Scheme for Rural Em-
ployment was introduced in 1971-72
as a non-Plan Central Sector scheme
with an outlay of Rs, 50 crores. This
1s being continued trom 1972-73 as a
Plan scheme. The scheme contemplates
direct generation of  employment
through the execution of projects which
arz essentially labour intensive. The
scheme bhas a two-fold pu: . Firstly,
each project should provide employ-
ment for 1000 persons on an average
continuously over a working season of
ten months in a year m every district.
Secondly, each project should produce
works or assets of durable nature in
cclmsonancc with local development
plans.

During 1971-72, an amount of Ro.
34 crores was released. The actual ex-
penditure is estimated at about Rs. 32
crores and employment generated 1n
terms of mandays, 740 Jakh mandays,

Based on the experience of the work-
ing of the project, certain changes
have been made during 1972-73. These
relate to : diversion of funds from one
district to another where sufficient justi-
fication exists, larger delegation of
powers to the State Governments to
sanction certain types of schemes with-
out reference to the Government of
India, etc. In the beginning, only those
projects which would contribute to
agricultural infra-structure were per-
mitted to be taken up. Recently, it has
been decided that other projects, which
promote the development of the district

as such, may also be taken up: for
example, construction of class rooms
for primary school buildings, housing
colonies for the weaker and in

sections of the community, 8o
downs, etc, In other words, any project
which is labour intensive and useful

for the development of a district can

be undertaken.

During 1971-72, a large number of
very small projects were taken up in
some States, During 1972-73, it was
indicated {hat the size of the m
should be ordimarily such tha
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would employ a minimum of 50 per-
sons continuously for a period of 15
weeks subject to the proviso that if
prevailling conditions so warranted,
smaller projects might be undertaken,
The cost of such smaller projects, how-
ever, were not to be less than Rs.
5.000/- and their number such that no
more than 20% of the funds allotted
to a district was spent on them. Em-
phasis was laid on the need for pro-
ducing durable assets under the scheme.
It was also stressed on the States that
they should attach importance to the
question of responsibility for the main-
tenance of the assets.

For 1972-73, the Ministry has allo-
cated Rs. 48.5 crores to the State Gov-
ernments. The first quarterly release
amounting to about Rs. 12 crores has
been made.

The experience of the first year of
the scheme has shown that there is a
tendency to spread the benefits thinly
throughout the district and that unless
a more concentrated effort is made at
least in some selected areas, it would
be difficult to assess the impact of the
scheme and get useful lessons for the
evolution of a comprehensive program-
me, Accordingly, the Ministry of Agri-
culture has decided to undertake a pilot
intensive rural Employment Project as
a part of the CSRE in 15 selected blocks
during 1972-73,
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Overbauling of Postal System

1513 SHRI P. M MEHTA
SHRI NARENDRA SINGH -

Will the Mmister of COMMUNICA-
TIONS be pleased to state :

{a) whether the Posts and Telegraphs
Department js thinking of over-hauling
the whole postal system; and

(b) it s0, the reasons therefor ?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA) : (a) and (b). It 18 proposed
to set up a Commuitee to review the
procedure of work m the Postal Wing
of the Department with a view to sug-
gesting measures for therr simplification
and rationalisation.

Russiun Technological help in deve-
loping Sophisticated Electronic Equip-
ment in India

1514 SHRT P M MFHTA
SHRI P GANGADLB

Will the PRIME MINISTER be
pleased to st‘e

(a) whether the newly formed Elec-
tronics Commission had sent two teams
to Mo.ow f{or technological help 1n
developing sophisticated electron:cs
equipmeot 1n India, and

(b) 11 so, whether the teams have
secured technclogical help as a result
of this visit ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K C PANT) (a) and
(b)Y The Department of Flectromes
has sponsored the visits of two Delega-
tions to USSR and other East European
countries during the months of July-
August 1972 One of the Delegations is
to deal with computers and the other
with Electronics as a whole,

The delegations will explore the possi-
biity of greater technical cooperation
m these fields between India and these
countites, including the possibilities of
mmport of computers, computer peri-
pherals and various other electronic
items which are required in the country,
and correspondmgldy expor's of electro-
nic items produced in India

The Delegations are still in those
countries and they are expected to be
back during this month

Scheme to Draft Sclence and
ing Students into a Task Force

1515 SHRI P. M MEHTA ;
SHRI P GANGADESB :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state ¢

(a) whether the Council of Scientific
and Indostrial Repearch is working out
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a scheme under which science and eng-
neering students who are to do
National Service will be drafted
task force; and

(b) if so, the main features of this
scheme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM) : (a) No, Sir.

(h) Docs not arise.

Employment secured by Senior Officers
of National Sample Survey for their
Sons and Daughters in the Directorate

1516. SHR1 ISHAQ SAMBHALL-
Will the PRIME MINISTER be pleased
to state :

the
into

{a) whether some senior officers of
the National Sample Survey Directorate,
New Dethi, got their sons and daughters
eniployed in that Direclorate during
the last one year, if so, the particulars
thereof;

th) the number of such officers who
arc at pre<ent on leave preparatory to
retirement or have recently retired;

t¢) whether the employment of their
sons and daughters would help these
ofhicers 'o get Government accommoda-

tion atter their retitement in therr
names; and

fd) whether these officers  1cported
to the Government abou' the employ-

ment of thess sons/daughiers in  the
same office in which they were holding
responsible positions; and if so, whether
Government have enquired into the
merits of selection and appointment in
each case?

THE PRIME MINISTER, MINIS.
TER OF ATOMIC ENERGY, MINIS-
TFR OF ELECTRONICS. MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHD :
(a) and (b). The daughter of one Depu-
ty Director, Field Operations Division,
National Samfple Survey Organisation,
who retired from Government service
with effect from 4th June 1972, has
been employed as an Assistant Superin-
tendent in the Publications Division of
the National Sample Survey Organisa-
tion. The Publications Division is not a
part of the Field Operations Division at
Ppresent.

SRAVANA 18, 1894Y(S4KA)

Written Answers 134

(¢) No, Sir. The lady official will,
however, be entitled to get Government
accommodation in accordance with the
rules applicable in such cases.

(d) Does not arise as the selection
has been made by a Selection Committ e
an the basis of a written test followed by
interview, The Committee was presided
over by the Chief ILxecutive Officer,
National Sample Survey Organisaion and
ex-officio Joint Sccretary, Department of
Statistics.

Officers of Deputation in Electronics
Commission/ Electronics ent

1517. SHRI ISHAQ SAMBHALI:
Will the PRIME MINISTER be pleased
to state ;

(a) the names and designations of
the Officers, both technical and non--
technical, who arc at present on deputa-
tion to the Electronics Commission/
Electronics Department and the manner
i which their selection was made;

(b) the posty held by these Officers
in their patent Departments and the
tenur¢e ot their appoiniment; and

(c) the technicul and other profes-
vional expertise possessed by these Offi-
cers in the eleetronics sphere?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 K. C. PANT) * (a) to
(c). The Electronics Commission a' 1
the Department of Electronics have a
number of posts of equivalent Secre-
tarial status like Joint Secretary. Direc~
tor. Deputy Secretary, Under Sécretary,
Section Oflicer. Assistant, UDC, LDC
etc.

Certain Secretarial posts continued “»
be filled by persons  alrcady  working
against them when the Commission was
{ormed. Tenure Officers continued to be
posted on such posts in consultation with
the Department of Personnel.

Certuin other posts have, however,
been filled on deputation basis throu
the Department of Personnel and 1n
consultation with the concerned depart~
ments.

Posts of a few Assistants and lower
cadres were fitled by following, the pro-
cedure of open advertisement and tak-
ing into account the Govt. regulations
relating to priorities given to specified
categories like ex-defence service per-
sonne}, schedule caste/tribe etc.
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(c) the quantum of losses suffffered
by it during the last three years, year-
wise, and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The provisional
accounts for the year 1971-72 indicate
a protit ot Rs. 85 lakhs. The company’s
accounts for the year 1971-72 are
currently under audit by their auditors.

The losses during the years 1969-70
and 1970-71 for given below :

1969-70 1970-71

(Rs. in lakhs)

Net Joss after all 1000 611
adjustments
(figures rounded up)

_The chief reasons for the losses are
given below :

(1) In view of the capi‘al intensive
nature and the long gestation pe-
riod called for in the casec of
Heavy Electrical Industry, the
British Consultants envisaged in
their detailed project report pie-
pared in 1956 for this project
that in the first 11 years of opera-
tion the project will incur losses.

Thete have been substantial
changes 1n the scope of the pro-
ject since the orniginal pioject re-
port was made and newer pro-
duct lines have been taken up.
Hence, the gestalion period 1c-
commended for the different
products is not yet complete in
the case of the heavier range ot
products taken up later.

(2)

(3) Hcavy Electricals (India) Limit-
ed, Bhopal is having to face seri-
ous difficulties in regaid to the
supply of raw materials and com-
ponents bo.h by indigenous and
foreign suppliers, Poor quality
and delays in res d1:crzct of indige-
nous materials and long delays in
the case of imporied items have
been responsible for dislocations
in production schedules.

In 1969-70, there was labour
trouble and consequent indisci-
flme and go-slow tacties result-

in serious losg of production.

(5) The company has had to
high mtgre'g charges due thy)

(4)
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heuvy accumulated losses, town.
ship subsidy and other social
overheads,

Handing over security of Calcuita Port
area {0 Centra; Industrial Security
'orce

1525. SHRI1 JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have deci-
ded tohand over the responsibility of
mamtaining the security ot the entire
Calcutta Port azea to the Central Indus-
trral Secunty Force,

(b) i so, the reasons therefor; and

(c) whether responsibility for the
maintenance ot security in the Pott area
had so long remained in the hands of
the State Police Force?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOML Al FAIRS
(SHRI F, H. MOHSIN): (a) to (c).
The responsibility for maintaming secu-
ity in the Calcutta Port area was Inther-
te with the West Bengal Police and the
Calcutty Pors Secunty Organisation. The
Central Industrial Sccurity Force has
been inducted partially on secunty duties
inside the Port. The question of handing
over the responsibility of main aining
the secunity of the entire Calcutta Port
atca to the Central Industrial Sccurity
Foice is under contideration.

Cement Industry in West Bengal

1526. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIZENCE
AND TECHNOLOGY be pleased to
state :

(a) whether West  Bengal
cement industry of ity own;

hay no

(b) whether demand for cement in
West Bengal has grown and is growing
year after year;

(c) whether the Districts of Purulia
and Burdwan are considered to be ideal
pla:es for establishing cement plants;
an

(d) if so, the steps being taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Yes, Sir.
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(c) and (d). Yes, Sir. A letter of
Intent has been issued to West Bengal
Industrial Development Corporation to
set up a cement plant at Jhalda in Puru-
lia District for a capacity of 2.0 Ilakh
tonnes per annum.

A Carrying-on-Business licence has
been granted to Durgapur Cement
Works for the setting up of a slag ce-
ment plant at Durgapur in Burdwan
District for a capacity of 6.0 lakh tonnes
per annum,

Central Government Advertisements fo
Calcutta Dailies

1527. SHR1 JYOTIRMOY BOSU :
Will the Minister of INFORMATION
z':bE’D BROADCASTING be pleased to
state

(a) the number of (i) large (ii)
medium and (iii) small daily newspapers
published from Calcutta at present:
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{b) total value of Central Govern-
ment (including Central Government
Undertakings) advertisements given to
large, medium and small daily news-
papers published from Calcutta, year~
wise, during the last three years: and

(c) total quantity ol newsprint allott-
ed to (i) large (ii) medium and (1ir)
small daily newspapers published {rom
Calcutta, year-wise, during the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) The requisite infor-
mation is given below :

(i) Big 6
(1) Medium 2
(i1i) Small 22

(b) The value ot advertisements re-
leased by the C(entral Government
thiough the Directorate of Advertising
and Visual Publicity is given below :

1969-70 1970-71 1971-72
T Rs. Rs. Rs.
Big 15.82,273 25,011,103 22,03,798
Metium 9t 208 105,924 1,47,577
Smal! 49,516 <986 63,681
In formation in regard to advertise-  issued i)y the Centrul  Government

ments of the Central Government issued
diectlly by Departments (like the
Ministry of Railways and the Depart-
ment of Tourism) Is being collected und
will be laid on the Table of the House.
The figures relating to the advertisements

Undertakings which are au onomo ., are
not reporied to Government and are not
rcadily available.

(¢) Quantity ot newsprint allotted to
each category in metric {onnes is given
below :

/1) Big
{1) Meadium
(i) Small .

1969-70 19707t it 272
22,160:32 20,627-11  22,105:55
143852 131384 134471
OGO 634-43 536-87

Suggestions of State Governments for
enhancement of pension to Freedom
s

1528. S«Hﬁ JAGANNATH MISH-

SHRI RAM PRAKASH :

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether some State Governments
have approached the Central Govern-

ment for enhancement of pension 1o the
treedom fighters; and

(b) if so, the main points of the
suggestions received and Government’s
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS
(SHRI F. H. MOHSIN) : (a) No, Sir.

(b) Does not arise.
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(¢) the quantum of losses suffffered
by it during the last three years, year-
wise, and the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The provisional
accounts for the year 1971-72 indicate
a profit of Rs. 85 lakhs. The company's
accounts for the year 1971-72 are
currently under .udit by their guditors.

The losses during the years 1969-70
and 1970-71 for given below :
1969-70 1970-71

(Rs. in lakhs)

Net Joss after all 1000 611
adjustments
(figures rounded up)

_ The chie{ reasons for the losses are
given below :

(1) In view of the capilal intensive
nature and the long gestation pe-
riod called for in the case of
Heavy Electrical Industry, the
British Consultants envisaged in
their detailed project report pre-
pared in 1956 for this project
that in-the first 11 years of opera-
tion the project will incur losses.

There have been substantial
changes in the scope of the pro-
ject since the original project re-
port was made and newer pro-
duct lines have been taken up.
Hence, the gestation period re-
commended for the different
products is not yet complcte in
the case of the heavier range of
products taken up later.

()

(3) Heavy Elcctricals (India) Limit-
ed, Bhopal is having to face seri-
ous difficulties in regard to the
supply of raw materials and com-
ponents bo.h by indigenous and
foreign suppliers, Poor quality
and delays in res‘,})ect of indige-
nous materials and long delays in
the case of imported items have
been responsible for dislocations
in production schedules.

In 1969-70, therc was labour
trouble and consequent indisci-
pline and go-slow tacties result-
ing in serious losg of production.

The company has had to pay
high interest charges due to

4

)]

AUGUST 9, 1972

140

heavy accumulated losses, town-
ship subsidy and other social
overheads.

Handing over security of Calcutta Port
area 10 Centrai? Industrial Security
orce

1525. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state :

Written Answers

(a) whether Government have deci-
ded to hand over the responsibility of
maintaining the security of the entire
Calcutta Port area to the Central Indus-
trial Security Force;

{b) if so, the rcasons therefor; and

(c) whether responsibility for the
maintenance ot security in the Port area
had so long remained in the hands of
the State Police Force?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
The responsibility for maintatning secu-
rity 1n the Calcutta Por{ area was hither-
to with the West Bengal Police and the
Calcutta Port Sccunty Organisation. The
Central Industrial Sccurity Force has
been inducted partially on sccurity duties
inside the Port. The question of handing
over the responsibility of maintaining
the securily ot the entire Calcutta Port
area to the Central Industrial Security
Force is under con«ideraiion.

Cement Industry in West Bengal

1526. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTIRIAL
DEVELOPMENT AND  SCICNCE
AND TECHNOLOGY be pleased to
state :

(a) whether West  Bengal
cement industry of its own;

bhay, no

(b) whether demand for cement in
West Bengul has grown and is growing
year after year;

(c) whether the Districts of Purulia
and Burdwan are considered to be ideal
pla:es for cstablishing cement plants;
ani

(d) if so0, the steps being taken by
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR! SIDDHESHWAR
PRASAD): (a) and (b). Yes, Sir.
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(¢) and (d). Yes, Sir. A letter of
Intent has been issued to West Bengal
Industrial Development Corporation to
set up a cement plant at Jhalda in Puru-
lia District for a capacity of 2.0 Ilakh
tonnes per annum.

A Carrying-on-Business licence has
been granted to Durgapur Cement
Works for the setting up of a slag ce-
ment plant at Durgapur in Burdwan
District for a capacity of 6.0 lakh tonnes
per annum.

Central Government Advertisements fo
Calcutta Dailies

1527. SHRI JYOTIRMOY BOSU :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) the number of (i) large (ii)
medium and (iii) small daily newspapers
published fiom Calcutta at present;
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{b) total value of Central Govern-
ment (including Central Government
Undertakings) advertisements given to
large, medium and small daily aews-
papers published from Calcutta, year-
wise, during the last thiee years: and

(c) to al quantity of newsprint allott-
ed to (i) large (ii) medium and ()
small daily newspapers published irom
Calcutta, year-wise, during the last three
yeais?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) The requisite intor-
mation is given below :

(1) Big 6
(1) Medium 2
(1it) Small 22

(b) The value of advertisements re-
leased by the Ceatral Government
thiough the Directorute of Advertising
and Visual Publicity 15 given below :

1969-70 1970-71 1971-72
o Rs Ra. Rs.
Big 15.82,273 250,003 22,03.798
Medtum 9 208 05924 147,577
Small 49,516 <0086 63.6%1

In formation in regard to advertise-
ments of the Central Government issued
ditecilly by Departments (like the
Ministiy of Railways and the Depart-
ment of Tourism) is being collected and
will be laid on the Table ot the House.
The figures relating to the advertisements

issued by the Central  Government
Undertakings which are au onomo., are
not reported to Government and are not
readity available.

(¢) Quaniily of newsprint allotted to
cach categoty in metric tonnes is given
below :

1) Big
( 1) Medium
{u) Smadl .

196970 1970-7) it 272
32060-32  20,627-11  22,105-55
143852 131384 1,344-71
316 60 634 43 536-87

Suggestions of State Governments for
enhancement of pension to Freedom
Fighters

1528. Sﬂﬁ JAGANNATH MISH-

SHRI RAM PRAKASH :

Will the Minister of HOME AF-
FAIRS be pleased to state :

{a) whether some State Governments
have approached the Ceatral Govern-

ment for enhancement of pension to the
freedom fightess; and

(b) if so, the main points of the
suggestions received and Government’s
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS
(SHRI F, H. MOHSIN) : {a) No, Sir.

(b) Does not arise.
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' of Pokistan Preddent

1529. SH}:IA JAGANNATH MISH-

SHRI M. RAM GOPAL

REDDY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Chandigarh-based Press
Correspondents of Delhi papers and the
entire regional Press were denied entry
into airport to cover the departure cere-
mony of the President of Pakistan;

(b) whether some foreign news agen-
cy men and A.LR, correspondents only
were permitted to cover the ceremony ;
and

(c) if so, the reasons for such dis-
crimination?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (c). It is true
that Chandigarh-based pressmen could
not be permitted to meet President
Bhutio during his transit through
Chandigarh airpor{ on his rcturn jour-
ney. Admission into the airport on this
occasion had to be restricted for various
considerations including lack of space
in the airport_lounge, requirements of
security, etc. There was no discrimina-
tion.

(b) No foreign correspondent was
permitted to cover the event. Only repre-
sentatives of P.T.I., UN..,, P.LB,
A.LK., the Photo Division and A.LR.
(TV) were present, Representatives of
two other News Agencies viz: Hindus-
tan Samachar and Samachar Bharati
were not present as they could not be
contacted at short notice.

Inter-Ministerial Study Team on Border
Publicity

1531. SHRI V. MAYAVAN: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) for how long the Report of the
Inter-Ministerial Study Team constituted
in 1967, to make first-hand assessment
of ‘the conditions prevailing in ‘different
sectors of our border and make recom-
‘mendations on the publicity .require-
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ments, is under comsideration of  the
Ministry; o - ‘
(b) the principal = recommendations
contained this ‘Report; and .
(c) when Government
implement these?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (2) The Study Team on
Border Publicity submitted its report to
]Ggqlvernment on the 12th November,

1.

(b) and (c). The recommendations
contained in the Report concern certain
State Governments and Ministries/De-
partments of the Government of India
and are under examination in consulta-
tion with them.

propose - to

Information Policy Resolution

1532. SHRI V. MAYAVAN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) when the Information Policy Re-
solution is likely to be formulated by
Government; and

(b) the salient features of guidance
provided by the Advisory Committee on
Policy Planning of the Ministry in re-
gard to Information Policy Resolution?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) The question of
adopting an Information Policy Resolu-
tion was considered by the Advisory
Committee on Policy Planning and it
was decided to examine the matter in
depth in consultation with various inte~
rests concerned, The exercise is now
being done,

(b) The salient features of the re-
commendations of the Advisory Com-
mitiee on Policy Planning in this regard
were :

(1) provide the media units with a
term of reference for their work-
ing and thus invest them with a
formal authority for their activi-
ties; _

{2) uphold the basic values, gain
credibility and assert the leader-
ship of the media units in the

- fiold of infoemation and publi- -
city; mnd . o L o
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3 R;l_tti.ng the functioning of I&B
inistry in meaningful relation
to the larger nationat life.

Puhblicity Cell in 1& B Mialstry

1533. SHRI V. MAYAVAN: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Pulicity Cell, creat-
ed recently, in the Ministry is to main-
tain a close lipison with the Citizens’
Central Council to mobilise people's
participation in the national defence
efforts ; and

(b) whether the posters, pamphlets
and advertisements etc., brought out on
Civit Detence are processed through
the Publicity Cell and if not, how it is
being done now ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR!I DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The Publicity materials are
produced by the concerned media units
on their own and in consultation with
the Citicens’ Central Council  where-
ver necessary.  Guidelines ate  provi-
ded by the Publicity Cell, whenever
1equired.

Prices of Ruw Materialy

1534, SHRI BHOGENDRA JHA:
Wil the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state @

(2) whether the prices of industrial
raw materials have shown tiend of
inflation

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to prevent it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 SIDDHESHWAR
PRASAD) : (a) and (b) While the
prices of certain raw materials such as
steel, copper. zinc, lead calcined petro-
leum coke, graphite electrodes etc. have
shown an upward trend certain, other
raw materials like cotton raw and
cotton seed, jute raw and Mesta, copra,
groundmuts etc. have shown a down
ward trend.

The rise in the cost of raw materials
is due to various factors like rise in
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wage bill, transportation cost, excise
duties various taxes and imposts as also
inadequate production and restricted
imports.

(c) Government are taking necessary
measures to step-up in production of
stee]l and other indigenous raw materials
and to increase import of raw materials
tor industries, particularly in the small
scale and priority sectors and for
export-oriented units.

Complaint against behaviour of
Dethi Pofice Officiale

1535. SHR1 BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether attention of Government
has been drawn to a latter published
in the Hindustan Times dated 17th
July, 1972 complaining against the
behaviour of Police officials who
instead of helping a victim of an acci-
dent took away Rs. 150 from him;

(b) 1if so, whether any enquiry lias
heen made irto this allegations; if so,
the outcome thereof ; and

(c) action if any taken as a result

thereot ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN) : (a) Yes, Sir.

(b) A magisterial enquiry has been
ordered by the District Magistrate
under Punjab Police Rule 16.38(1).

(c} Report ot the inquiry is awaited.

technical panels in electronics
Commission

1536. SHRI K. LAKKAPPA : Wil
the PRIME MINISTER be pleased to
state :

(a) whether Government have deci-
ded to set up “Expert technical pancs”
in the field of electronics; and

(b) if so, whether any such panel
has been set up so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a)Yes Sir.
‘The Elecironics Commission has decid-
ed to set up Expert Technical Panels.
to examine various matters relating to
specified areas in Electronics.

Expert
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(b) So far six such panels have been
set up for the following arcas ;—

(i) Electronic Desk Calculators ;
(1i) Ferrites ;

\.it) Semi~conductor Devices ;

(iv) Glass Bulbs for Television sets;
(v) Electronic Connectors ;

(vi) Mini-computers,

In adition to technical panels, evalua-
tion Committees have been set up for
carrying out analysis of the computa-
tional needs for application areas in
differenty regions of the country wviz.,
Bangalore, fg_‘alctma. Delhi, Kanpur and
Madras. A similar committcc for
examining the in-house computer
requirements for the Atomic Energy
Commussion has also been set up.

Applications for manufacture ot
Auto-Engines for Cycles

1537. SHRI S. N. MISRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be plcased to state:

(a) the number of applications tor
licences to manufacture Auto Engines
for cycles r1eceived during the last
years ;

(b) the names of the parties and the
date, of applications ; and

(c) whether any licence has been
issued and if so, when and to whom?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b) An applica-
tton dated 15-3-71 fiom Shn K. S.
Prakash of Bombay and another applica~
tion dated 28-4-72 from M/s. Ambica
Machinery Manufacturers, Ahmedabad
for grant of industrial licence for the
manufacture of fractional Maultiple
Horse Power petrol engines, have been
received since the beginning of 1971,

(¢) No licence has been 1ssued to
any party so far.

Applications from U.P. for .Industrial
Licences

1538. SHRI S. N. MISRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the number of applications
received from Uttar Pradesh for licences
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during the last six montls alongwith
the names and addresses of the parties
and the nature of licences asked for;

(b) the number of applications
which have been disposed of ; and

(c) the number of applicants
have been granted licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b) 162 applica-
tions have been received from Uttar
Pradesh for industrial hicences during
the period January-June, 1972. The
details of pending applications are
normally not disclosed. Out of these
162 applications, 125 applications are
tor the establishment of new under-
takings, 9 tor substantial expansion, 24
tor the manufacture of new articles,
3 for carrying on busmess and 1 for
shifting  Duing the same period, 119
applications have been disposed off, of
which 13 pertan to those received
duiing the period.

(c) 23 licences and 61 letters of
intent have been granted during this
period.

Written Answers

who

Apnlications for manufacture of
Motorcycles

1539. SHRI S. N. MISRA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND 1ECH-
NOIT OGY be pleased to state:

(a) the number of applications for
Industrial Licences lying uncleared tor
more than s1x months ;

(b) the number of applications
received for manufacturing Motor
Cycles during last two years alongwith
their names and addresses ; and

(c) the number of  applications
allowed and the number of applications
refused ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRJAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) 2194

(b) and (¢) Three ::Eglicatiom from
new entrepreneurs for uttk;x up of
new industrial gs for the
manufacture of moter-cycles and three
applications from existing manufacturers
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of motor-cycles for effecting substantial
expansion in their undertakings were
received during the last two years. The
details are as upder :~—

Sl Name and address of
No. the applicant

For setting up of new industrial under-
takings

1. MJs. Chowgule Industries Pvt. Ltd
Chowgule  House, Marinugao
Harbour, Goa.

2. Shri Vishwanath Dattatreya Muke-
rikar, Consultant Engineer, 56,
Darbar Road, Rajpipla (Gujarat).

3. M/s. Mchta-Nihon Autocrafts
Nagar Junasagar Road, Kuisum-
nagar. Hyderabad-35

For substantial Expansion of existing
Industrial undertakings:—
4, M/s Eaufield India Ltd ., Royal
Enfield Building. Post Bag No.
5284, Tiruvettiyur, Madras-19

5. M/s ldlal Jawa (India) Pvt. Ltd -
mlustri S Estate, Mysore-2,

%, M/s  Estorts Limited, Mathura
Road, Faridabad (Haryina)

Applications at S. No, 1 and 6 above
arc still under consideration of the
Government.

Application at S. No. 2 did not
artract the provisions of the Industries
(Development and Regulation) Act,
1951, and as such the applicant was
advised to approach D.G.T.D. for
registration with them.

An industrial act licence under the
Industries (Development and Regula-
tion) Act, 1951 has ben issued in the
case of applicant at S. No. 4.

Letters of intent have been issued in
tshe cases of applicants at S. Nos. 3 and

Trunsfer of Class 1 Officers to Public
Undertakings

1540. SHRI S. N. MISRA : Will the
PRIME MINISTER be pleased to state :

(a) the number of class I officers
transferred to Public Undertakings ;

(b) their names, positions last occu-
ied and the positions to which they
a:;e been sent to Public Undertakings ;

{¢) whether any CB.I. or depart-—
mental enquiries are pending against any
of them ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : (a) to (c) The informa-
tion is being collected and will be laid
on the Table of the House.

Applications for licences from Mysore
for expaosion and sefting up of
Industries

1541. SHRI1 DHARMARAO
AFZALPURKAR : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to statc:

(a) whether Government have
received applications ior licences for the
establishment or cxpansion ot industries
fr;)m 7Government of Mysore during
1971-72

(b) if so, the naturc of the industiies
proposed to be set up ; and

(c¢) the reaction of Central Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRl SIDDHESHWAR
PRASAD) : (a) No, Sir. However six
applications tfor the establishment of
new undertakings have been received
during the year 1971, and 3 applica-
tions during 1972 (upto 30th June
1972), from the Mysore State Indus-
trial Investment and Development Cor-
poration, No application for expansion
has been received during these years.

(b) Details of this nature are not
normally disclosed.

(c) Out of the applications received
during 1971 and 1972 (upto 30-6-72)
four letters of intent for the establish-
ment of new units have been issued.
Another two applications have been
otherwise disposed of. The remaining
three applications are under conside-
ration.

Research on Application of
Garlic as Pesticides

1542. SHR1 VEKARIA: Will the
Minister of ATOMIC ENERGY be
pleased to state :

(a) whether the research made by
Atomic Energy Research Centre on the
application of Garlic as pesticides and
su dtitute of D.D.T. has proved useful ;
an
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(b) if so, whether any efforts are
being made to make uge of 1t as com-
mercral pesticides ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OI' LLECTRONICS, MINISTER OF
HOME AFFAIRS, MINISTER OF
INFORMATION  AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI) (a) Yes Sir Garlic o1l has
been tested under laboratory conditions
m the Bhabha Atomic Research Centre
as a pesticide agamnst all the stages of
mosquito species eggs of house-flies,
po ato tuber moth, red cotton bug, red
palm weevil and a number of nsect
pests, Large-scale trials are yet to be
conducted to find out whether it can be
a substitute for DD T

(b) Does not arise,
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1544 SHRI NARENDRA SINGH .
will the Minister of COMMUNICA-
TIONS be plcased to state

{a) whether the P&T Department
have)taken over the responsibility to
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fook after the family members of the
deceased staff members of a sub-post
office 1n Jabal (M.P.) who were
murdered by the burglars dunng office
hogrs, if so, the broad outlmes thereof ;
an

(b) whether Government propose to
extend similar faciities to the family
members of other employees of Govern-
mf;“ under the similar circumstances,
an

(c) if o, whether instructions have

been 1ssued to that effect ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N BAHU-
GUNA) (a) Yes, Sir, to a certain
extent

A cash grant of Rs 500/- was paid
to each family witin 24 hours besides
funeral expenses for each of the deceas-
ed persons

The Gun Carniage Factory has also
paid Rs 1000/- to each family 1In
addition, death-cum-retirement gratuity
has been given to the families

The sons of two employees have been
tven suitable employment m  the

epartment and the third has only a
son aged 4 years and the Department
1s offering a scholarship for his educa-
tion Thi boy's mother 1s reported to
be not in sound mental health and the
Department has offered to pay for Yer
treatment

A further grant of Rs. 10,000/- to
the family of each of the deceased
employees has also been sanctioned.

(b) and (c) It 1s not possible to lay
down any general gmidelines in the mat-
ter Each case will be considered on
ments subject to availability of funds
i the “P&T Welfare Funds”.

Scarcity of cement in Delhi
1546 SHRI MUKHTIAR SINGH
MALIX :

SHRI BIRENDER SINGH
RAO:

Wil the Mimister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
1}152) TECHNOLOGY be pleased to
state.

(a) whether there is scarcity of
m@nt in the capital and it is m
at a very high rate in the
market ; and
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(b) if so, the steps taken or proposed
to be taken by Government to make it
available to the public at controfled
rate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) and (b) On account of
short arrivals of cement for some period
during the last month there has been
temporary scarcity of cement in the
Capital. The following steps have been
taken by the Delhi Administration to
meet the situation :~

(i) Arrangements have been made
to move about 90,000 tonnes of
cement at the rate of 24 block
rakes per day during August
1972 alone.

(ii) Under D.LR., Cement price has
been fixed w.e.f. 284-1972 in
Delhi,

(iii) Delhi Cement (Licensing &
Control) Order 1972 has been
introduced.

(iv) Export of cement from the

Union Territory of Delhi has
been banned.

Endorsement of R/Rs is now
compulsory before getting the
cement supplies released from the
sidings.

(v)

Raids were made and cases of
non-display of stock and over-
charging etc., were registered
with the police.

(iv)

Inquiry into Death of the Accused
In State Bank of India Frand case

1547. SHRI MUKHTIAR SINGH
MALIK :

’ SHRI BIRENDER SINGH
RAO:

WwWill the Minister of HOME

AFFAIRS be pleased to state :

(a) whether the inquiry into the
death of the accused in the State Bank
of India, New Delhi fraud case who
died on 2nd March, 1972 has since been
completed ;

(b) if so, the outcome thereof ; and
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{¢) whether a copy of the uiry
report will be laid on the Table of the
House, and if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes.

(b) As per findings of the Sub-divi-
sional Magistrate, Shri R. S. Nagarwala
had an heart attack ie. Myo-Cardial
infarction on the 2nd March, 1972 and
h& could not be revived despite all
efforts.

(c) A copy of the Inquest Report
is laid on the Table of the House
_[7[511aced in Library. See No, LT—3329/

Decentralisation of Air Administration
1548. SHRI MUKHATIAR SINGH
MALIK :

SHRI BIRENDER SINGH
RAO:

Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
sed to state:

(a) whether a decision on the propo-
sal under consideration of Government
to decentralise the administration of All
India Radio has since been taken; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINGH) : (a) and (b) No, Sir.
The proposal is still under consideration
of the Government.

Police in Action abont a Fatal
Accident on Alipur Road, Delhi

1549. SHRI BHOLA MANJHI : Will
the Minister of Home Affairs be pleased
to state :

(a) whether Government are aware
that a fatal accident took place on
Alipur Road, Delhi on April 19, 1972 ;

(b) whether the deceased’s brother,
a peon in the Delhi University P.O.,
lodged a report at the Civil Lines Police
Station to this effect ;

¢) whether the “Times of India’ New
Delhi, published a letter from one Shri
Raj Chatterjee giving details on the Sth
June, 1972 ;

(d) whether the car involved in this
accident belonged to and is registcred in
the name of a retired Major General ;
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(e) whether so far the Police has
not taken any action in the matter ; and

f) if so, steps being taken to punish
the( culprit and help the widow ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes, Sir.

(b) A case was registered at the
Civil Lines Police Station on the State-
ment of eye witness Shri Ram Sudhar.
The brother of the deceased Shri
Kanta Parshad who is working in
Univensity Post Office seat an applica-
tion wbout a fortnight after the incident.

(c) Shri Chatterjee’s letter was pub-
lished in the *Statesman’ dated 5th June,
1972.

(d) The car, No, DLB-176, alleged
to be involved is registered i the name
ot a 1etirced Major General.

(e) and (f) Investigation of the case
is still continuing vigorously and action
is being taken a» required under the
law. The widow of the deceased can
also fite a claim for damage in the
court of law.

P.& T. Fadlities in Distsict Pugnlia,
West Bengal

1550. SHRI AJIT KUMAR SAHA :
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the present Postal and
Telegraphic communications are ade-
quate to the needs of the people in the
District of Purulia in West Bengal ; and

(b) if not, the steps Government
propose to take to effect better commu-
nication system in District ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H, N. BAHU-
GUNA) : (a) and (b) The existing
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Postal facilities in Purulia District of
West Bengal are generally not inade-
?)lgle. ere are at present 269 Post
ces functioning in this District. The
average area and population served per
post office in  Purulia District are
22.53 sq. Kms. and 5938 persons
respectively as against the all India
averages of 28.60 os%. Kms. and 4901
persons per Post cc. However, to
improve these facilities further, it is
proposcd to open 20 more Post Offices
in this distiict during the remaining
period of the Fourth Five Year Plan.

As regards telegraph facilities, there
are at present 17 Telegraph Offices in
this District. It is proposed to provide
telegraph facilites to 10 more Post
Offices during the remaining period of
the Fourth Kive Year Plan. Besides, a
proposal 15 currently under examination
to provide additional outlets and Tele-
printer for clearing heavy traffic to
Asansol or Calcutta.

Production of Steel Pipe

1551. SHRI R. R, SINGH DEO:
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) total quantity of steel pipe
produced during the last three years in
the country ;

(b) whether the production of steel
pipe bas been on the decline in the
recent past ; and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Production of steel
pipes in the country in the organised
g:;:tor during last three years is as

ow :

Production
Year Black & Galvanised E. R. W, tubcs Seamless
Steel Tubes for for bicycles, Stecl
water,structurals transfoimers cte. ‘Tubes
etc.
1969 . . . . 2,99,293 tonnes 25,998 tonnes 24429 tonnes
1970 . . 2,15,578 ,, 32,680 ,, 29,254 ,,
1971 . . . 2,19417 ,, 31,458 ,, 26,058
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(b) The production of black and
galvanised steel pipes and tubes during
the years 1970 and 1971 was less as
compared to the production of tubes
in 1969, where as the production of the
other categories of tu was more in
1970 and 1971 as compared to 1969.

(c) There was shortage of indigenous
skelp/strips rcquired for the manu-
facture of steel pipes and tubes during
these years. Even though import of
steel has been allowed to the industry
to make up the shortfall in domestic
supply, the time lag between the per-
mission for import and actual receipt
of imported steel accounts for the short-
fall in production.
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Air Broadcast Roegarding Spotlight on
Orissa

1552. SHRI R. R. SINGH DEO:
Will the Minsster of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether attention of Govern-
ment has been invited 1o a broadcast on
the 8th June, 1972 re%(arding spotlight
on Orissa by All India Radio;

(b) whether this was wholl
soned and complaints to that
been received ; and

(¢) if so, the reaction thereof ?

parti-
‘ect have

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (a) There was no
broadcast on Orissa in the Spotlight
programme on June 8, 1972,

(b) and (¢) Do oot arise.
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1554, SHRI RAMAVATAR
SHASTRI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether Project Allowance is
being paid to the Posts and Telegraphs
Staff working at Mokameh, Barauni,
Bagusarai, Hathidah and offices within a
radious of 20 Kms. {from Fertiliser Cor-
poration Barauni ;

(b) whether Project Allowances has
been stopped for Be, ai, Hathidah,
Mokameh and all other places except
that of Barauni Exchange and Barauni
Qil Refinery Post Offices ; and

(¢) whether Government are consi-
dering to extend the facilities to all the
Post and Telegraph staff of Mokameh,
Begusarai, Barauni and Hathidah as
before and if not, the yeasons therefor ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU.
GUNA) : (a) No, Sir.
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(b) Yes, Sir.

(c) The question regarding payment
of project ance for staff worki
at Srvaraknagar Post Office and eligi-
bility for grant of such allowance for
8 of Barauni Exchange and Barauni
Oil Refinery post office, are under consi-
deration. Staff in other places are not
eligible for the allowance as these
places do not fall within the project
area.

Report of Extra Departmental Enquiry
Committee

1555. SHRI RAMAVATAR
SHASTRI: Wil the Mmister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have consi-
dered the report of extra Departmental
Enqury Committee and arrived at a
decision to implement its recommenda-
tion ;

(b) the likely additional expenditure
on the implementation of Extra Depart-
mental Enquiry Committee's recommen-
dations ; and

De(;) the tﬁﬁg;elneﬁts to r;h;: Exéra
artmen oyees working under
Pand T Departmgnt ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA) : (a) to (c) The recommenda-
tions ot the Committee are under
examination.

Demand for Suspension of 5.H.O.
Daryaganj Police Station, Delhi, by
Delhi Lawyers and Advocates

1556. SHRI RAMAVATAR
SHA I:

SHRI AMAR NATH
CHA' :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware

the lawyers and advocates in Delhi

demanded sus, ion of the SH.O.,
Daryaganj Police Station, Delhi ;

(b) if so, the {acts thereof;

(c) whether enguiry has been
made into the allegations against the
S.H.O, for han g an Advocate
while taking him to the Court; and

{d) if so, the outcome thereof 7
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THE DEUPTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) : (a) Yes, Sir.

(b) On 13-7-1972 an advocate, Shri
Balbir Singh, was arrested bé Daryaganj
Police u/s 107/151 Cr. P.C, and u/s
324 IPC following a dispute with his
landiord m which injuries were sustained
by the landlord. Shri Balbir Singh was
hand-cuffed when taken trom the police
station to the court of Chief Judicial
Magistrate on 14-7-1972., This was
resented to by the members of the bar
who went to the Additional District
Magistrate (South) and then to the
District Magistrate demanding suspen-
sion of S.H.O. Daryagardj and the inves-
tigating officer of the case. The mem-
bers of the bar alleged that both S.H.O.
Daryagatg and the investigating officer
had acted in a high handed manner
with Shri Balbir Singh advocate and
had inflicted grave indigenities on him.
The District Magistrate passed orders
to hold an inquiry under Punjab Police
Rules 16.38(i) and it was decided to
suspend the investigating officer of the
case. Later, the Lt. Governor ordered
the suspension of the S.H.O. Daryaganj
Police Station.

(c) Yes.

(d)The inqui:hy officer came to the
conclusion that the allegations regarding
man-handling and beating Shri Balbir
Singh advocate were not correct. How-
ever, the possibility of his beinf pushed
into the lock-up on 13-7-1971 ~could
not be completely ruled out. The alle-
gation of hand-cuffing was found to be
proved.

Transmitters Dropped in and Around
Patratn Thermal Plant area in Bihar

1557. SHRI HAR] KISHORE
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a number of transmitters
have been recently dropped in and
around the Patratu Thermal Plant area
in Bihar;

(b) if so, whether Government are
aware of their origin ; and

(c) if so, the steps pro;

posed to be
taken by Government té check this in
future ?

THE DEUPTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
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Facts are being asce!

Disagreement of Secretaries’ Committee
en A.R.C. Recommendations regarding
the Role of Indian Administrative

1558. SHRI HARI KISHORE
SINGH : Will the PRIME MINISTER
be pleased to state :

(a) whether the Secretaries’ Com-
mittee has differed the recome
mendations of the Administrative

Reforms Commission to make Indian
Administrative  Service a functional
service ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL : (SHRI RAM NIWAS
MIRDHA) : (a) and (b) The recom-
mendation of the AR.C. is still under
the consideration of Government.

Setting up of Electronic Units in West
Bengal

1559. SHRI RAM PRAKASH : Will
sthe PRIME MINISTER be pleased to
state :

(a) whether West Bengal Govern-
ment has a proposal to set up electronic
Units in the State; and

(b) if so, whether these projecis
have been cleared by the Central Gov-
ernment ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : (a) and (b)
The West Bengal Industrial Develop-
ment Corporation, Caicutta, a Public
Sector undertaking in the state of West
Bentgal have submitted two applications
in the mid July. These aé:plications are
presently under consideration.

C.B). Inquiry into Sale of Orissa Adi-
vasl Girls

1560, SHRI M. S. SANJEEVI RAO :
SHRI E, V. VIKHE PATIL :

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Inquiry by the Central
Bureau of Investigation in the sale of
Orissa, Adivasi girls has since been com-
pleted ; and

SRAVANA 38, 1894 (S4KA)
{SHRI F, H. MOHSIN) : (a) to (c) *
rtained.
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(b) if so, what are the findings of
the inquiry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No
Inquiry in regard to sale of Adivasi
girls in Orissa is being conducted by the
C.B.I. The 1.B. is, however making an
Inquiry in regard to trafficking in Adi-
vasi girls in various States including
Orissa. The LB. has been directed to
complete the inquiry expeditiously.

(b) Does not arise.

Draft Outline of Fifth Five Year Plan
1561. SHRI CHINTAMANI PANI-
GRAHI :

SHRI B. V, NAIK :

Will the Minister of PLANNING be
pleased to state:

(a)whether Government have taken
steps to draw up the draft outline of the ~
Fifth Five Year Plan;

(b) if so, the broad outlines ; and

(c) the time by which the draft out-
line will be ready ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
é?HRI MOHAN DHARIA): (a) Yes,

ir.

(b) The broad outlines are mentioned
in a Paper entitled “Towards an
Approach to the Fifth Five Year Plan”
prepared by the Planning Commission
and approved by the National Develop-
ment Council at its meeting held in New
Delhi on May 30 and 31, 1972. This

aper has already been placed on the
able of the House.

(c) The Draft Outline is expected to
be finalised by the end of June, 1973,
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Production of Computers

1563. SHRI S. A. MURUGANAN.
THAM : Will the PRIME MINISTER
be pleased to state:

(a) whether Government have drawn
up new guidelines for the production of
computers in India ; and

(b) if so, the main fecatures thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : (a) Yes.

(b) The new guidelines drawn up
and adopted for the production of
computers in India which have also been

ublished in the Annual of the
partment of Electronics 1971-72 are
as follows :—

(1) Indigenous design and production
in :ﬁ:ﬂ field of computers will be
encouraged with a view to achie-
ving self-reliance ;

all menufacturing mes
for uter systeins in ‘the
S o o ¢
con| as appli-
cable to all olherzgmufacm’gng
programmes in thé country;

manufacturing p with
majority foreign collaboration
will be generally accepted only
on a 100% export basis; this
will certainly apply to 100%
foreign equity concerns;

(iv) manufacturing programmes based
on the renovation of °‘AS IS’
machines will not be accepted
in future as a matter of national
policy and the current pro-
grammes based on import of
AS IS' machines will be gradu-
ally phased out.

()

(iid)
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Shortage of raw muterinls in Indostry

1564. SHRI S. A. MURUGANAN-
THAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether due to expansion of
industries Government are facing the
problem of raw materials ;

(b) if so, the names of industries to
which Government find it difficult to
supply raw materials ; and

(c) how far this has affected our
mdustrial production ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) to (c) Partly owing
to short falls in certain industries which
produce the main raw materials and
partly due to new using industries
coming up, there have been shortage in
the supply position of raw materials, It
18 largely the steel wusing industries
which have been affected.

Adivasi Districts Communication Link
cut of daring Monsoen

1565. SHRI RANABAHADUR
SINGH : Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the MHeadquarters of
Adivasi Districts like Sarguja and Sidhi
remain cut off for extended periods
{from the rest of country during she
monsoon ;

(b) the cause for such breskage of
communication links ; and
(¢) the steps proposed to be takasn ?

catioms o B N
GUNA) : (a) No.
(b) and (c) Do mot wrise.

BARU-

Removal of Regional Imbalances

1566, SHR1 RANABAHADUR
SINGH : Will the Minister of Planning
be pleased to state :

(a) the steps taken by Central Gov-
errament to remove regional imbalances ;
an

(b) fot facilities being dontemplated
by the Central Government for the
bona fide residents of Madhya Pradesh
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for their entry into the All India
Services, keeping in view the backward-
ness and poverty in Madhya Pradesh ?

THE MINISTER OF STATE IN
THE MINISTRY - OF PLANNING
(SHRI MOHAN DHARIA) : (a)
Attention is invited to the statement
laid on the Table of the House in reply
to Lok Sabha Question No. 1102
answered on 2-6-1971.

(b) The Constitution prohibits dis-
crimination in the matter of public
employment on grounds of place of
birth or of residence.

Setting up of Trade Centres for Small
Scale Sector Goods

1567. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether there is any proposal to
set up 16 Trade Centresyinp different
parts of the country with the object
ol promoting Inter-regional, nter-State
export trade of products manufactured
by the Small Scale Sector ; and

(b) whether the proposal to set up
such a Trade Centre at Ernakulam sub-
mitted by the Kerala State Small Scale
Industries Association with the State
Government's approval has been  ap-
proved and 1f not, what is the present
stage of the proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) Not yet, Sir. A model scheme
for the establishment of Trade Centres
in the country is under consideration
of Government. The proposal for set-
ting up a Trade Centre at Ernakulam
will be considered soon after the appro-
val of the model scheme.

Setting up of News Print Plant in
Kerala

1568. SHRIMATI BHARGAVI
THANKAPPAN :

SHRI A. K. GOPALAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT and SCIENCE AND
TECHNOLOGY be pleased to state ;

(a) whether the construction work of
“‘News Print Plant’ in Kerala has been
started ; and
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(b) it so, the present stage of the
project ?

THE DEPUTY MINIS1ER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) (i) The site for this project has
been selected ; Price of the land select-
cd and its neighbourhood has been
frozen by the Government of Kerala.
Necessary land acquisition proceedings
have been initiated.

(ii) The suitability of the raw mate-
rials has been tested on laboratory and
on commercial scales.

(iii) Preliminary soil classification
tests and the survey of land have been
completed.

(iv) Negotiations for infra-structural
facilitics are being made by the HPC
with the State Government.

(v) The State Government have
sponsored some candidates for training
in the Institute of Paper Technology at
Saharanpur. .

Representation from Leader of Oppo-
sition in Tamil Nadu about handling
of Farmers’ Agitation

1569. SHRI C. JANARDHANAN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether she has received any
representation from the leaders of Oppo-
sition Parties in Tamil Nadu regarding
the State Government’s handling of the
farmers’ agitation in the State ;

(b) if so. what are the points men-
tioned in the represcntation ; and

(c) what action has been taken by
Centre thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K, C. PANT) : (a) and (b)
Government received numerous repre-
sentations from members of the public
and supporters of various itical
parties, containing allegations of police
excesses and conmivance of police with
anti-social elements in suppressing the
agitation in Tamil Nadu, _Specific
demand was made for judicial inquiries
into the 1E:olice ﬁrings that took place
on the 5th July, 1972,
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(c) As has appeared in the press, an
agreement has since been reached bet-
ween the State Government and the
Action Committee of Agriculturists.
The agreement provides inter-alia for
the dropping of the judicial inquiries
that had been instituted in regard to the
police firings and of all criminal cases
registered against the agitators.

Financial Assistance to National Insti-
tate of Design at Ahmedabad

1570. SHRI C. JANARDHANAN :
Will the Mmister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
gtate :

(a) whether the National Institute of
Design at Ahmcdabad has been rece-
ving regular financial assistance from
the Central Government ;

(b) if so, the total amount of assis-
tat:ice so far received by the Institute ;
an

(c¢) whether Government have an
contx?‘ol over the working of the Insti-
tute

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) Grants aggregating to
Rs. 1,15,99,681.00 have been sanctioned
by the Central Government to the
Institute since its inception in 1961
and upto the end of July, 1972.

(¢) Yes, Sir.
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Deteriorating Telephone Services
1573. SHRI B. K. DASCHOW-
DHURY :
SHRI'M, M. JOSEPH :

Will the Minister of COMMUNICA-
TIONS be pleased to state:

a) whether the functioning of Tele-
phfm)es in the country is deteriorating
day by day ; and

(b) if so, the reasons therefor and
the steps taken by 'Gorvemment to
improve the functioning of telephones
in the country ?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA)" (a) No Sir, in spite of rapid
expansion in the telephone net-work in
the country, the qualitg of service in
the telephone systems has been main-
tained or improved.

(b) Continuous action is being taken
to improve the telephone service.
Various steps have been taken and are
being taken from time to time for
further improving functioning of the
telephone in the country.

Planning Boards at Village Level

1574. SHRI B. K. DASCHOW-
DHURY :

SHRI M. S. SIVASAMY:

Will the Mmister of PLANNING be
pleased to state :

{a) whether the Government have
chalked out any plan for having Plan-
ning Boards at village level in the
country ;

(b) the functions of such Boards;
and

(c) the time by which these Boards
are likely to be set up and start
functioning ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) : (a) to
(c). Planning Commission have not
chalked out any plan for having Plan-
ning Boards at Village level. However,
Planning Commission has advised the
State Governments to set up Apex
Planning Bodies at the State level under
the Chairmanship of the Chief Minister,
with a full-time non-official as a Deputy
Chairman, and the Ministers of Finance
and Planning, some heads of technical
departments and also some non-official
economists and experts as members.

The Governments of Bihar, Kerala,
Mudhya Pradesh, Meghalaya, Mysore,
Orissa, Tamil Nadu and West Bengal
have already set up State Planning
Boards/Commissions, In other States,
the setting up of Planning Boards is
under consideration,
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Take-over of Simpson Co.
1575. SHRI B. K. DASCHOW-
DHURY :

SHRI M. S. SIVASAMY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether Government have consi-
dered the question of taking over the
Simpson Companies ; and

(b) if so, the decision taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Representa-
tions have been received by the Central
Government to take over the manage-
ment of the Simpson Group companies,
These are under consideration.

Industrial Capacity in the Private Sector
controlled by Foreign Investors

1576. SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) the capacity in private corpo-~
rate sector controlled by foreign inves-
tor ; and

(b) the annual out-flow of foreign
exchange on account of prafits, divi-
dends and royalties etc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): (a) Companies controlled
by foreign investors have been histori-
cally operating, amongst other areas, in
scheduled as well as non-scheduled
industries. The industrial capacities do
not lend themselves to aggregation as
industrial licences are issued in terms of
value, tonnage or numbers depending
on the nature of the industry.

(b) Remittances made abroad om
account of profits, dividends royalties,
etc., during 1968-69 to 1970-71 are
shown in the statements laid on the Ta-
ble of the House. [Placed in Library.
See No. LT—3330/72).
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Soviet collsboration in the manufacture
of Computers in Indias

1577. SHRI RAMKANWAR : wil

the PRIME MINISTER be pleased to
state .

(a)whether there are proposals to
manufacture computers 1 collaboration
with the Soviet Union;

(b) whether attention of the Govern-
ment has been invited to a report
the Statesman of 26th June 1972 stating
that Russia has little to offer m compu-
ter science , and

Written Answers

(c) if so, the reaction of the Govern-
ment of India thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) © (a) to (c)
Government are very keen to achieve
self-rehance m the field of production
of computers and computer peripherals
in India at the earhest possible time. In
this contex{, the manufacturing pro-
gramme of Electromics Corporation of
india, a wholly pubhic sector undertak-
g under the Department of Atomic
Energy, has been fully supported by
Government In order fo obtair know-
how n specific sectors in the areas of
computers where such knowhow 1y ne-
cessary. Government are studying the
potential and capabdities of different
countries mn this field A delegation of
computer experts has recently been sent
to USSR and other East European coun-
tries 1n July 1972 for this purpose. The
delegation 1s expected to return by the
end of this month As it stands there
are no proposals to manufacture com-

uters in collaboration with the Soviet

nion The report published in the
Statesman of the 26th June 1972 has
been brought to the notice of the Gov-
emment, Further action m this matter
will be tahen by Government after re-
ceipt of the report of the Delegation.

Delhi Telephones in a Mess

1578. SHRI RAMKANWAR : Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether attention of Government
has been invited to a report in the
Motherland of the 23rd Jume, 1972
stating that the Delhi Telephones have
turned into a sorry mess ; and

(b) whether Government have
studied the report and if so, reaction of
the Government thereon ?
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THE MINISTER OF COMMUNI.
CATIONS (SHRI H. N BAHU-
GUNA) : (a) Yes.

(b) Yes, A rejoinder was issued
pomnting out discrepancies, exaggera-
tions and mis-representation of facts, in
the report.

Temporary Telephong Coanections in
Delbi

1579. PROF NARAIN CHAND
PARASHAR . Will the Muuster of
COMMUNICATIONS be pleared to
state

(a) the number of tempor
phomne conpections at present m
Umion Terntory of Dethi; and

Tele-
the

(b) the number of maximum exten-
sions gianted to each temporary con-
nections ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N BAHU-
GUNA) (a) 1363

(b) Ordmmanly the maximum time
Imit for a temporary connection has
been fived as four years except where
it 15 unavoidable for such connection
to continue viz for connections workmg
for temporary Govetnment departments,
international  conferences,  Municipal
Councillors, ML As and MLGCs etc.
Other exceptions to thuis rule are, also,
sometimes made 1n deserving cases in
the discretion of the Government.

Shortage of Felcphone and Telepraph
Equipment (Stores)

1580. PROF. NARAIN CHAN PARA-
SHAR. Will the Mmister of COMMU-
NICATIONS be pleased to state:

(a) whether there is a shortage of
telephone and telegraph equipment
(Stores) n the country ; and

(b) if so, the causes responsible for

this shortage and the steps proposed to
overcome that ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
_(‘}UNA) * (a) Yes. In case of certsin
tems.

(b) Inadequate production capacity
m the country, shortage of raw mate-
rials and labour problems,

Additional sources are being  deve-
loped. Expansion in the Public Sector
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uniits is under way and import of stores
iz resorted to wherever inescapable.

Reorganisation of Police Stations in
Delht

1581. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there is a proposal _to
reorganise the Police Stations in Delff ;
and blu‘v

(b) if so, the main features of the
scheme for reorganisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{(SHRI F. H. MOHSIN) : (a) No, Sir.

(b) Does not arise.

Programmes Broadcast in Various
Indian Dialects

1582. PROF. NARAIN CHAND
PARASHAR: Will the Mmister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) the number and names of
«dialects 1n which programmes are
broadcast over various Stations of All
India Radio;

(b) whether requests have been
received by Government demanding the
mclusion ot new dialects ; and

(c) it so, the decision of Govern-
ment on these requests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (SHRI DHA-
RAM BIR SINHA): (a) The requisite
information 1s given in the Statement
laid on the Table of the House. [Placed
in Library. See No. LT—3331/72).

. (b) and (¢) Requests for miroduc-
tion of programmes in new dialects are
considered on merits, as and when
received.

Murder Cases Registered in Delhi

1583. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to state
the number of murder cases registered
in the Union Terri of Delhi during
the first half of 1971 and 1972 sepa-
rately ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) :

First half of 1971  First half of 1972
63 59
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Merger of Junior Staff Councily with
Senior Staft Councils

1584. SHR1 D. K. PANDA : Will

the PRIME MINISTER be pleased to
state:
(a) whether for long spells, no
meetings are held of the Junior Staff
Councils in Central Government offices
mn Delhi, where they still exist and have
not yet been replaced by Joint Consul-
tative Machinery ;

(b) whether even the unanimous
recommendations of the Junior Staff
Councils are not implemented or are
held unimplemented for long; and

(c) whether there is any proposal to
merge the Junior Staff Councils with
respective Senior Staff Councils or to
set up Joint Consultative Machinery
in place thereof, to make staff consulta-
tive muchinery more effective ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : (a) and (b) Thae mmforma-
tion 15 not readily available, and will be
collected and laid on the Table of the
Sabha.

(c) There is no proposal to merge
the Junior Staff Councils with the
respective Semior  Staff Councils. In
pursuance of a decision ot the National
Council (JCM), nstructions were issued
in July, 1967 to all the Ministries/
Departments that the Staff Councils set
up by them would be abolished as soon
as Joint Councils under the JCM
Scheme started functioning at the
Regional, Zonal and Office levels.
Instructions have also been issued to all
the Ministries/Departments to draw up
programmes for the expenditious set-
ting up of Regional/Office Councils.

for Taking Over closed
Industrial Units

1585. SHRI K. MALLANNA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have taken
any decision in regard to the forming
of a new Corporation to take over clos-
ed industrial units other than textile
mills in the country ; and

(b) if not, the reasons for delay?

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR

Corporation
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PRASAD) : (a) and (b) "The matter is
under consideration.

Rackets in Jliegal Exchange of F
oreiga

1586. SHRI K. MALLANNA : Will
the PRIME MINISTER be pleased to
state :

(a) whether it has come to the notice
of Government that a number of rackets
are operating in the country for illegal
exchange of foreign currency ;

(b) if so, the number of such rackets
unearthed in the country during the last
one year; and

(c) the action taken by Government
to smash such rackets ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : (a) Yes, Sir.

(b) After completing investigation,
the Enforcement Directorate have issued
Show Cause Notices ;n 8 important
cases of illegal exchange of foreign cur-
rency 1n the coumrg. during the period
of one year ending 31st July, 1972.

(c) The Directorate of Enforcement
take action in accordance with law 1n
specific cases of violations that come
to notice. Appropriate legislative and
administrative measures aie tahen from
time to time to curb wiolations of
Foreign Exchange Regulations.

Regionalisation of Services in  Andhra
Pradesh

1587. SHRI ARVIND NETAM:
Will the PRIME MINISTER be pleased
to state .

(a) whether the Central Government
have agreed to regionalise the services
in some regions of Andhra Pradesh ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : (a) and (b) The Govern-
ment of Andhra Pradesh have for some
time felt that the regionalisation of
service cadres might be done by rationa-
lising the units of appointment and
creating more than one unit of appoint-
ment in place of each of the existing
State-wide (ie. single) unit of appoint-
ment in some service cadres. Some of
the advantages of an administrative
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character that would accrue by rationa-
lising the units of appointment are that
spectalised and intimate knowledge of
local conditions on the part of o
serving in the districts so very essential
1 the context of increasing decentralisa-
tion of administration can be ensured
and efficient functioning of departments
achineved ; transfers of personnel could
beslimited to a smaller territorial juris-
diction m each category thus resultin
m economy and avoiding undue hard-
ship to the employees ; and some of the
service problems that have arisem
following reorganisation of the States
could be resolved satisfactorily, Draft
Rationalisation Schemes for about 30
departments prepared by the State
Government have been examined by
the Central Government and general
approval for the Schemes has been
conveyed to the State Government. It
s necessary for the Central Govern-
ment, under the provisions of the State
Reorganisation Act, to accord formal
approval to amendments to Service
Rules that would be necessary to
implement the Rationalisation Schemes
and proposals 1n this regard are awaited
from the State Government.

Development of Postal, Telegraphs and
Telephone Branches in Kerala

1588 SHRI A K. GOPALAN: Wil
the Mimnnter of COMMUNICATIONS
be pleased to state the salient features of
programme of development of postal,
telegraph and telephone branches of the
P & T Department in Kerala during the
years of 1972-73 and 1973-74?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H, N. BAHU-
GUNA) : The development programme
of the Postal, Telegraph and Telephone
branches of the P&T Department in
Kerala State during the years 1972-73 &
1973-74 is as 1n the Statement laid on
the Table of the House. [Placed in
Librarv  See No. L.T-—-3332/72].
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Coordination between Space Come
mission and Defence Research and
Development Organisation

1592. SHR1 VISHWANATH PRA-
TAP SINGH: Will the Minister of
SPACE be pleased to state :

(a) whether the Space Commission
will also cater to the Defence needs of
the country in the field of missiles and
guidance equipment ; and

(b) the arrangement for the coordi-
nation of the efforts of the Space Com-
mission and the Defence Research and
Development Organisation ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF HOME AFFAIRS, MINISTER OF
INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI) : (a) As in all other fields
of develuprnent the work of the Space
Commission will also contribute to the
Defence capability of the country,

(b) Coordination is obtained where-
ver necessary by exchange of informa-
tion at meetings, discussions and visits.
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Success Achieved by Scientists of Bha-
bha Atomic Research Centre in separat-
ing U-233 From Used Fuel of Atfomic
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1593. SHRI VISHWANATH
PRATAP SINGH : Will the Mmister of
ATOMIC ENERGY : be pleased to
state :

(a) whether Bhabha Atomic Research
Centre scientists have succeeded 1n
separating U-233 from the used fuel ot
our atomic plants ; and

(b) 1if so, whether Government are
considering to put a grototype plant for
the separation of U-233 ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
‘OF HOME AFFAIRS, MINISTER OF
INFORMATION AND  BROAD.
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI) (a) Yes, Sir.

(b) The question of a prototype
glennt for the separation of U-233 will

taken up when sufficient quantities
of U-233 are produced in our fast
breeder test reactor.

Nomber of Members of National Com-
mittee on Science and Technolugy

1594 SHRI VISHWANATH
PRATAP SINGH . Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) the number of full-tune members
m the National Committee on Science
and Technology ;

(b) the number of Study Groups of
the Nationa! Commitice on Science and
Technology in which each member
works ; and

(c) the full-time
each member ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C
SUBRAMANIAM) : (a) The National
Committee on Science and Technology
has 10 members. None of the mem-
bers 1 on full-time basis,

(b) The Commuttee has constituted
22 panels, Each panel has 3 to 4 mem-
bers who are drawn from the Com-
mittee  On an average each member is
represented on 5 panels. The panels
in turn have formed a number of groups

tesponsibilities of
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and sub~ comprising  scientists,
technolog%:t.;ug:xd other experts,

(c) Does not arise in view of the
fact that none of the member is on a
tulltime basis.

Coordination of Efforts of U.P. and
MP. for Development of Backward

1595. SHRI AMAR NATH
CHAWLA: Will the Minister of
HOME AFFAIRS be pleased to state .

(a) whether Uttar Pradesh and
Madhya Pradesh have ed to coordi-
nate their efforts 1 solving some of the
problems mcluding development of back-
ward areas and of imgation and power
projects ,

(b) whether a Joint Committee of
the officers ol the two States has also
been set up to consider some of the
inter-Staic  irngation  and power
schemes ,

(c) whether the Plannng Com-
mission will also be associated with this
woik and if so, m what manner;

(d) the time by which the problems
in the two States are likely to be
~olved , and

(e) the number of Districts in these
two States 1n the country which have
been declared backward 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN) : (a) to (c)
At the last meeting of the Central Zonal
Council held on 10th July 1972 the
representatives of Uttar Pradesh and
Madhya Pradesh had agreed to set up a
Jomt Committee of officers to study the
various irrigation and electricity projects
which could be taken up as mter-State
projects It was also agreed that there
should be a Jomt Coordination Com-
mittee of the States with the concerned
Adviser of the Planning Commussion as
Chairman, to cgordinate the develop-
ment of the Bundelkhand region,

(d) As the problem of accelerated
development of backward areas involves
long term plannmg, it is not possible to
specify any time limit.

(e) In Uttar Pradesh 27 districts
and mn Madhya Pradesh 22 districts
have been identified as backward by
the concerned State Govemment,
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Manufacture of Mica Paper

1597. SHRI AMAR NATH
CHAWLA:

SHRI CHANDRA SHEKHAR
SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state :

(a) whether the Research and Deve-
lopment Organisation of his Ministry
for Electrical Industry has evolved a
process to manufacture paper from
mica ;

(b) whether it has entered into an
agreement with a firm in Bangalore for
the manufacture of mica paper and if
so, the name of Bangalore firm and the
terms and conditions of the agreement ;

(c) the time by which the mica
paper is likely to be manufactured ; and

(d) the present import of mica
paper and the foreign exchange spent
on its import every year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The Research and Development
isath for Electrical Industry,
Bhopal has entered into a collaboration
ag:\e’mem with M/s. Senapathy Whitely
(Private) Ltd., of Bangalore, for impor-
ting to the latter the know-how for
manufacture of mica paper. The broad
terms of the agreement that Research
and De ent Organisation for
Electrical will receive a lump-
sum payment of Rs. 1 lakh, and 23%
of the gross sale grocesds as service
charges for a period of 5 years from
the commencement of commercial
on.

{c) The production of mica paper by
the Bangalore firm is likely to com-
mence in 1974-75,

[(d) Figures in respect of import of
mica paper and foreign exchange spent
on fts import are not readily available
as this item is not separately classified
in the “Revised Indian Trade Classi-
fication” on the basis of which foreign
trade statistics are complied.
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Burning alive of
Harijans in U.P. (C.A.}

Manufactore of Steam Car by Delhi
Automobile Firm

1598. SHRI NIHAR LASKAR : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether an attempt to produce a
steam car in India is being launched
Delh: automobile firm ; ‘:gd by

b) if = i
‘he(nof? o, the salient features

182

THE DEPUTY MINISTER THE
MINISTRY OF INDUSTRIALHIQ)EVE-
LOPMENT (SHRI SIDDHESHWAR
;’RASA[)) ¢ (a) Government have po
information in this regard.

(b) Does not arise.

“Phony business of Bombay
Telephones”

1600. SHRI B. S. BHAURA : Will

the Minister of COMMUNICA’
be pleased to state : TIONS

(a) whether attenti
has beon dr on of Government

; awn to the news agpea.nn'
in the Blitz dated 10th June, 1972 vmg
the heading “Phony Business of Bombay
Telephones™ ;

(b) whether that matt been
investigated ; and er bad

(c) if so, the findings of the j je
gation and the steps taken ? ¢ tmvests

THE MINISTER OF COMMUNI-
CATIONS (SHRI H, N. BAHU-
GUNA) : (a) Yes.

(b) Yes.

(c) The allegations contained in the
ge:vs‘faper report were not substan-
ated.

12.11 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE—Contd.

BEPORTED INCIDENT OF BURNING ALIVE
OF TEN HARIJANS IN MACHHARIYA VIL-
LAGE OF MORADABAD DISTRICT IN ULP,

MR. SPEAKER : Shri Ram Niwas
Mirdha will now make a further state-
ment regarding the reported recent inci-
dent of burning alive of ten Harijan
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women and children in Machharly
village of Moradabad District in UP. -

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : Sir, according to the infor-
‘mation received from the State Govern-
ment an accidental fire broke out in
village Machhariya of Moradabad dis-
trict on 11th May, 1972. The village
is inhabited mostly by Harijans, One
boy and three girls died on the spot
due to the fire. An elderly woman was
admitted to the Civil Hospital, Morada-
bad where she later succumbed to the
injuries. Immediate gratuitous  relief
was provided to the victims of the fire.
The = State Government propose lo
provide assistance to the fire victims
for the construction of their houses

also.
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o %a W & qwa A g 7

WM wn frae faef @ T ad
sga wad w0 Ad ¥ o faw
sazafafrdl aidam OF W §NEA
#@ ¥ fan wea ¥ &A@ wE !
(sgx9m)..... WA 3IE afi ¢ fn oA
M7 Fd ard, 5@ 33 § fr oA
AN N FAA § AN AP AW 3
iy frar 9F | @ waw A
4T AW T gX U AT w0
fagd &1 w3 W gard AR Afew
AN 2, 7T T 9T I FE ARA 4
fr ¥ fawa & Iw qf & A
g @ a% e R AF IF A
R T gFEE A N A
A IraNla wmea o faAr
wygn & = oW N wAA ¥ R
ghoont A gear & fag 94W sl
freg ®T 1 B8R «@ 8FT §AQ W
&n Tva ard N faad @ § Az
Faw amyg FW@ W ¥

W gea wa wema  (qr) ¢
=g wdaa, T8 WA § frew wawi
fafi @  afw@di @¢ AR THFE F
amErz a8 ad ¥ fagd gl
g fasiag & W aoq faadia #
gawn 9wy T IqFL E§ @ & 4
A g aw s W e
faard @ &1 a7 M AR T
2 Az § Q9 I O UTA TR
¥ ogewr @ ¢ oaw e d 9T R
g awT A AR qd omard
aft D 31 72 W am wh g AR
gadr g€ e W WA ¥ § dg
gara@ @ af wh & afem Asareg
A wwt e & afe ww o wE &
N afw fasdn 7 agw M€ A
wat T eiw @ ¥ fed Adw A
e F AR A A BT QAT AN
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qedft wwa F 9T qam F war @
fo ga 999 3% sgaw @ & 7
amar weal § Tad afane & s
w § sk fead wmmm 4 @
#r faad wam 9 § R aw
fradl agram 9 & wgwr A § ar
Tor AW 7 Fua fam @ g
TREAEAE? Q@ -
A W W E AT FIA qRmard €
- N T amar wear § . oA
fegar & ot amsl stk } @ as.
N fraT e § 73 fFaar § qun

Tvg W ¥ fadd war  feaar
agdT g ?

A% Ay g ¥ ag N eEAl
agac g B N wew gE § wan
afs ¥ frg aw ¥ ¥ sgar wf
a7 afwfa Nad a9 & @r?
W R # FAT w7 W
gk i 7 ox fafies & qa
3 W YRR W wEad #N §oaw
FUN /W A [ AR M qIAG

waw WA : 4@ /A NI w9
3fad, @ v <fgg

s} gww W wgam : ghadt ¥
gra %% TEY 97 T AT M
qzAlt @t W &1 ¥ w@Ar awA
g A YR R v K fag s
vz @ aa wE oW oAl garEa
Afe T T HF T A
Fredl AgHT  FaH AT A
ata w@A? as M W gl @
Ta% GAY § §IEE Y A GER
;mmiraﬁmfwﬂctﬂ‘iisﬂ
ANE gaad ah N g A a D
IR g W A W@ wE
A aiw »@ & fag dwr @ war
my w2 W famg 9 fa ot



187 Buraing alive of

[0 gaw = W]
#f T AHIT W weAr F AB 9T
amrey gl B T Mt s
N aF wfE ad) ww w0 g AW
g% ? T MUK § ATEF UG QIHIT
& w08 q¢ afr T wrfeg

st viw frarw foaf @ a2z waar
Sfaa aff & & oy s § ™
gaw ® *¥rf @ fowd ¥ =Na
awiy W WME Iwa g ) g
dar ) TWIr YAy A3 WS 11
7€, 1972 A § X TSY AW F
ar fas gt M ANE T @ TR
® fogma ady fash & & g7 ag-
feqr § awA ¥ A afe ar av
o faww &0 gw w@r Q...

sl Mo o W4 : ¥z TRT warA
g

st an faqiq fraf : <93 wwic
7 e fegr & fa 2z o owd-
ew qh | N @
T WYY FIHIT F A T WA

g as g wra w1 T,
A wHewr wW gEX & of
@ W ¢ wfg @ ax R
fazar@ <®AC Q@A IW WWA aWa
9T ey ATHT § qUR sW E a9r

o% awg 3§ wE g

SHRI B. P, MAURYA : On a point
of ordcr The Minister is not supposed
to make a wrong statement on the floor
of the House. It is wrong to say that
the State Government or the District
M istrate did not know about this

ot. This is a wrong statement. I
challengg it on the floor of the House.

You are misguiding us, It is a wrong
statement of fact. ou mt  an
enquiry committee, and let e Minister
find out. I am prepared to remsn my
seat if what 1 have said is proved to
be wrong.
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St gER W WA : YW NI
N oA ¥ o e @ mE
s wgRd, AT g F 4R ger
1 FT REaar wig 1 7T ad AW
7 FaT A AW WA I @I
MR WET § IR 3R owdw A
¢ w709 e 9T g awar § Sfea
ol famram SA & gwe fawaw
gl 19fF 3¢ Twd wwa § @ 8§
i I sz § fo g gXEI
agq) fedhl zfeqse oadl & wide
ag wre I@T |

@l Fg 47 qH ¢ f& fead
MRa FET AW 7 T A faadr
wgR v AT § @ 7 fea
At & qfrd & @ a2 ook
frrac dar fagr mn & faa% wwm
% & I fega w1 faar mge
or faar s ? awer w9 o1 wE W
i an femar T ggar § I8 &
are s Fav oy wifgm

ft un frag faaf : & faaea

st qwr § 5 s000 wTwar mmfes
wgd s ¥ fag ggfimaic 7 =l
ey £ faur &7 1 UMW @IMT A
afea frar ¢ fa 9a & fag wwm
it g & fag ag M N ¥y
wag T AT

e

i gen WX CHAWM : ;X 8000

Sy X wa & WA oW fRar

agme ar ¥ww o g ofns
¥ @ A R adm ?

st wwm frwew Gt : gz guar
R oqm T R

SHRI BUTA SINGH (Rupar) :
just want one clarification. Ordinarily,
1 have never intervened,

MR. SPEAKER: Ordmanly,
procedure does not allow
wise, I would have allowed you

the
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SHRI BUTA SINGH : 1 would never
have intervened. It is not a question
of procedure, but the question is so
serious and it involves the lives of so
many people, Here is the hon. Minister
who has made a statement and it has
been challenged by an hon. Member.

SHRI B. P. MAURYA : Yes; I am
prepared to resign if whatever I have
said is wrong. The FIR is wrong. The
report was given to the Collector. They
moved an application. All these pupers
are on my record. If what I say is
wrong, | am prepared to resign.

W gER W ®AW : §5 A,
afgs qzmi & ITF A FT4 8000
T4 9T W H ZAC FET AT FiF
i ? 3w ™A I afaw wea

Tifgr 1

WwIW WERT : I8 A Sy AT
i Rt & omT A AR I
agr A fwdtt a0 3z == owd A A
aaen 3

=t GFN WR wOA@ ¢ AU ¥R
¢ faoayr & o3as AAwr I an
A WEA AT 9 ;IR IT )

SHRI BUTA SINGH rose—

MR. SPEAKER : Mr. Buta Singh,
yourself and Mr. Maurya can meet the
Minister and tell him what are the facts,
(Interruption)

SHR1 BUTA SINGH: The hon.
Minister has taken a position saying
that is a question of law and order—
(Interruption)

MR. SPEAKER : Your name is not
there. How can I help?

SHRI BUTA SINGH: The facts
supplied now to this House by the hon.
Minister are quite different from the

facts given to us.

The facts given to us are very
revealing,

MR. SPEAKER : There is a proce-
dure jor it. Shri Ramkanwar. (Infer-
ruption)
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st gwR ww weAm : Af W
N oAy wow 1 owA wdw @
f&a am agi ¥ ayq gfedde argd
AT H7 TR OAAH W oA AT
afs | TF AT A0 9T A®

SHRI A. K. SEN (Calcutta—North-
West) : 1 appeal to the hon. Minister

to look into the figures. Rs. 8,000 is
nothing.

SHRI DINEN BHATTACHARYYA
(Serampore) : He asked whether
Rs, 8,000 were distributed to the whole
village or to a particular man only.

MR. SPEAKER : He has replied to
it. He has not got the information. {In-
terruption).

SEVERAL HON. MEMBERS rose—

q gw W weAm A
#ElRa, XL TWM T wAT A A §
ag 8000 TWAr AR wa ) faar §
. ¥ uw difex gqfeare &
A fag &7

AT wyAEAT Wadi T E | F AW
& wrdgac swac § B owe A7 W
g ¥ TAw REwd W
gaT € f6 o A a g vaw faaar wmr
frar ¢ ? o< fans A 49 § 3T WY
frar wrar fear & P wm wRea T
werrar fa Faw sooo T fRur 2 W
A swigm g o fawd afzaw &
AT 7t € SR feaa faar gar
foas waw a§ § w4 wWa ey
N frgar foge &7

st ww frgm faat : ag AW
¥ Try e WYE 7L § | Unterruption)

MR, SPEAKER : I am not going to
allow any more questions, Why are you
interrupting Mr, Kachwai is holding up
the proceedings.

st gem WR WAL : VI AT
g 7 fagh W 3T A Dew AN
§ ok FR3 awmed faadl Wk
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[y gow v woAr]
WA W A & oT@ s awa
famaisr 1+ ¥a e frawr 23
Tl § ¥ N ST A% & 1 FAF
QT § fradl wze 4 A e
® 27

wan AgEm o Ar€y, wd | wdr

vt(@aa N AN aww I AR I
!

€t undar  (diw) : umw
Teg, #N wHEa F AW FwTA
# qamaat & f& o7 s & faeh
gamt 7z & fa 11 7t AN Asfar
atg ® oefifewr g s 4 @
® AT g I A% @) €7 a4y
5§ qeNdzw amr N ar 3z Am
foeh 4 amf A ?

I Ay ¥ AU fagaq g f& N
100 aftgix 9 m & 3w
% frg ag s Fg 8000 wTTW
fagr m & @ w3 P A avater
g arw FF@ 350 wqr gfg qfwans
qgAl &1 350 T A Faw Uw
g ¢ St %A AN 3w oD
g 3@ & aNT WX 350 ¥WE AT
AaF &) WwARw ¥ wgmE ¥ awd
# ¥z 350 w4 TgI § W far
ar wr §1

T T 7 af wwm g & N
agH 9T ¥ 7@ ¥ fown fam war
2 R ©F FMEFE T AFHl aAx
g 43T & QA 9w A Ar @
2 Yufraza § f& ame masw
gx fagw afafr @ & feg fagw
# arg fuag zfraq, afagfaat
gaife fem aa et 9g waa
_ET {T WEL FAW WAF N qg
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7 ot s arfs afr g aew
& o o gw N gy W N gaen
g a¥ f5 awf wow g 7 W
T TWH WG WS § AT HET dF
af) & ? sar wa) welew @ AT &I
A IBE 1 ME AeF@A 2F R
aht arfe gw @ W AN fawaw
8 av ?

ol v fana faut @ gmA gaar
3 8 5 a@r o 3% %8 ¥ mm
g N f&a xwd v AN Tz A
9w 79 T @ AFWA g IA W
gEAHAT M AT ATHIT A BHIT
qa qarg ) T3 &) 2fa AN 8000
o faste & Az A wI ARG
g a@ ® Aeggd awh & v 3aq
g% fagara fesrar @ B 2 A A009
gqd § fag ot sgrar wee 390
gw 34 ¥ faaga 3@ f& faad =3
s § mafowea go § s & feaw
¥ ez % gy @ waE ¥ fohiw
wT 8 W PW FT ART 314 & farg
@7 ¢ § AT gr Frefiw wE & o
¥% Fo A fwdwh

SHRI B. S. MURTHY (Amala-
puram) : Sir, on a pomnt of order. A
special responsibility has been cast on
the President of India to take care of
the weltare of the Scheduled Castes and
Tribes. How can the hon Minster
take shelter under some other provision
and say that this 1s a law and order

problem and nothing can be done by
the Centre.

MR, SPEAKER . You know that this
is not a pomnt of order.

st Ao femte wat (r) @ owemw
wEag, Wl agiar 7 WM oqwar &
¥ st N anh Twwer § ¥z w@ e
yur Al & feolis % § i g
war fedm ) gfs W™ o9r frEr
fear w1 w & swfeg ftis o
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¥ fared A gy § M W
¥ fag A 7 4 wdEm N gwER
W g 1 Hfkw f wa ¥ uw I
qear wigar § f5 ¥ ;| A =@
gfadi & wra ad faw wewmd wdf
T oufl, fadt 7 A W@ 7 P
®h 21 79 wax a7 % f= am A
3 ANT U Tl & a0 R
AT H AW O 9T I
gk A1 fage afym & fa q@
FeRA w1 ganafa @ A 25 aEl
F AR AT A AT F wew
¥ Wy AQaw ¥ g fadaw Rl
xgar § o o owEAnst & oma
TN a8 @ &1 v @ waF
Q@A 9% N1 N afean AT e
FW F AIFT I AN WA AT I
@ aF § W N AT KT g@A
19 FWT AEA § @ MA A FT
¥ ¥ I qAAWF awd Dar g
M 3 wrow 3z w7 HF &

AU Fw 3 §F 5 ada
RFT AT 43 ATT A £ FAv
AR TNET T@ qr dfien ¥ frag
& f& oF met 7 wsfy zfaw
O FEWIA MW W A I WE
N IT 9T 2w q [ W ¥ AU
FqT # wf wmEem @ Wik dar
| X A3 AN 9 FEA AR
T = ¥ am fqpm W g4, zm
#r Bf frac & ?

T @ F W] § A @rey
D 2 @ sw F fan geaew g
N w2z F gy gfadt & awd |
gfre aife dadi RE fadw sqaen
%W afs sa & g7 ® ww A
aF AT A1F A A% T@ F g gy
# @ o"ad § gF ww W qEA
g g

SRAVANA 18, 1894 (SAKA)

Harijans in U.P. (C.A.) 194

¥ @I A & w3 ¥ e
gerar ¥ Fr frwr s @}
drra & afa fer g ogf
aifer & fefi & a2 www faega
T FF, afer ¥ owz oFqw 0 #
amac wgm 5 s sfsudd @)
Faqd go war Wi wHE VI AR
#F fadw 3% f& 1 AN T AN
fi s ¥ 449 § 9% fagh a# @
aedt wyg g1 oe Pagd g #aa f}
us THA o 9Fr faA ¥ A~
Frfs Tz AT AR wATA FACEF ?

ot vt faaf . 3z feen @
deore 3@ & f tadamr ¥ =@
a5t & qra N T ST 7 | WR
% weam N ¢ 1 BN FIHC ...

SHRI INDRAJIT GUPTA (Ali-
pore) : Is he admitting that it is not
accidental ? If it is acidental fire wh
say & @7 g7 PN WY AT Y AT ¢

If you do not bhelieve that it is an
accidental fire, that means gou are ad-
mitting that the report sent by the State
Govermnment is a bogus one.

sy T frare fagt @ a3 az9 fa
U3 AR | o fmd g #
qgl adY gum | (SgEue) g9 &1 9E
g 3T wad g [ g A
W oz owwEl 7 o3 & fafee
g faTm tp AT B W a7 WRAIT @
(saaerea) w3t @6 St W R I
Figea , g usw grav A fafewa
®FF ITMFNSAT § HFwa S0 A, IW
AT gF A AT D F e
smas F iy agA faw a% zw o«
AeaT H7F T wfmEw W 0

st guw o wAm A A Wif
¥ o i wErd a9 K0 aF
0 T WA AT
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12,32 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE NATIONAL
RESEARCH DEVELOPMENT CORPORATION
UNDER COMPANIES AcT, 1956

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C SUB-
RAMANIAM). I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the Na-
tional Research Develo%ment Corpora-
tion of India, New Delhi, for the year
1970-71 along with the Audited Ac-
counts and comments of the ( omptrol-
ler and Auditor General thercon, under
sub-section (1) of the section 619A of
the Companies Act, 1956, [Placed i
Ithary  See No, LT—3309/72).

CINLMATOGRAPH (CENSORSHIP) AMEND-
MENT RULES UNDER CINEMATOGRAPH
AcT, 1952

THF DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): On behalf of Shn 1. K.
Gujral I beg to lay on the Table a copy
of the Cinematograph (Censorship)
Amendment Rules, 1972 (Hind1 and En-
glish versions) gublished m Notification
No G SR. 821 in Gazette of India
dated the 8th July, 1972, under sub-sec-
tion (3) of section 8 of the Cinemato-

hish versions) published in Notfication

e No LI—3310/72].

COMMISSIONS OF JNQUIRY (CENTRAL)

RULES UNDER COMMISSIONS OF INQUIRY

Acr, 1952 AND NOTIFICATIONS UNDER
AIL INDIA SERVICES ACT, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) : I beg to lay on the Table—

(1) A copy of the Commissions of
Inquiry (Central) Rules, 1972
(Hindi and English versions)
published in Notification No.
G.S.R. 899 in Gazette of India
dated the 29th July, 1972, under
sub-section (3) of section 12 of
the Commissions of Inquiry
Act, 1952. {Placed in Library.
See No LT—3311/72].

A copy of each of the followin,
Notifications (Hindi and Englis

@
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versions) under sub-gection (2)
of section 3 of the All India Ser~
vices Act, 1951 :—

(1) The Indian Administrative
Service (Pay) Ninth
Amendment Rules, 1972,
published in Notification
No G.S.R. 793 in Gazette
clsg 7I;dia dated the 1st July,

(1) The Indian Police Service
(Pay) Seventh Amcndment
Rules, 1972, published in
Notification No, G.S.R.
794 m Gazette of India
dated the 1st July, 1972,

(m) The Indian Police Service
(Uniform) Amendment
Rules, 1972, published m
Notification No G S.R. 933
in Gazette of India dated
the 5th August, 1972,

[Placed in Library. Sce No
LT—3312/72]

NOTIFICATIONS UNDER CFNIRAL INDUS-
TRIAL SFCURITY FORCE ACT, 1968

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT) : 1 beg to lay on
the Table a co(fy of the following Noti-
fications (Hind: and English versions)
under sub-section (3) of section 22 of
the Central Industnal Secunty Force
Act, 1968 -—

(1) The Central Industrial Secu-
nty Force (Amendment) Rules,
1972, published in Notification
No SO. 1752 in Gazette of
India dated the 15th July, 1972.

S.0. 1753 published in Gazette
of India dated the 15th July,
1972 containing corrigendum to
the Central Industrial Security
Force Rules, 1969 published in
Notification No. S.0, 4632 dated
the 14th November, 1969.

[Placed in Library. See No. LT—
3313/72}.

)

MR. SPEAKER: Professor Sher
Smgh will make a statement regarding
sugar at 5.15 p.m. today.
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COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTEENTH REPORT

SHRI G. G. SWELL (Autonomous
Districts) : Sir, 1 beg to present the
Sixteenth Report of the Committee on
Private Members’ Bills and Resolutions.

———

SHRI DINEN BHATTACHARYYA
(Serampore) : Sir, the Home Minister
should make a statement on the shoot-
ing in Nagaland. It is a direct respon-
sibility of the Central Government,

MR. SPEAKER : I think he should
make a statcment,

12,33 hrs.
RL. ALLEGED MISCONDUCT OF

P.A.C. IN FIROZABAD DISTRICT
OF U.P.
PRO¥. MADHU DANDAVATE

(Rajapur) : Mr. Speaker, [ rise to raise
a very serious issue, and I do it with
a feeling of sorrow and anguish, 1
recently visited Firozabad district. The
disturbunces that have taken place and
the manner in which the PAC has
behaved at Firozabad has created a
situation in which the Centre must take
the necessary remedial steps. It s
heartening news that the Chiet Minister
of Uttar Pradesh on the floor of the
Assembly has admitted that what has
happencd at Firozabad is not commu-
nal nots between Hindus and Muslims.
What has really happened 1s  miscon-
duct of the PAC in dealing with the
minority community in Firozabad, 1
have myself visited that place along with
some other members. [ was shocked
and surprised to find that the lslamic
Intermediate College was almost burnt,
causing loss of Rs. 540,550. So many
houses have been looted there. 1 have
myself visited all the houses and I was
reminded of what I saw when 1 visited
Jessore some time back. Just as the
Pakistani army had demolished a num-
ber of houses belonging to the Awami
League members, in a similary manner
the Provincial Armed Constabulary
men entered the houses of the minority
community and damaged or destroyed
80 many houses. They have looted the
houses and taken away the ornaments.
In addition to that, just in front of the

jice station, the Sabzi Mandi was
ooted and completely destroyed. 1
visited one of the mosques at Sadar
Bazar, the Jama Masjid. The Hindus
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as well as the Muslims told me that
one Maulana Abdul Salam was wrapped
in a carpet and he was burnt to ashes,
Whichever house 1 visited, the Hindus
as well as the Muslims in the nearby
focality admitted that this looting and
atrocitics werc not committed by cne
community against another. In fact, I
was 1old that the houses of Hindus were
not destroyed at all. It was not a com-
munal riot. The Chief Minister of
Uttar Pradesh has also ascertained that
So, T would very much like that this
should be gone into and investigated.

One thing more. I also found that
a Hindu lady with a small baby in her
arms was waiting there to get the
blessings of the Maulana and she was
told that he was already murdered. 1
was told by that lady that there was no
communal spirit in their mind, that so
many of them who belong to Hindu
community used to visit that mosque
and seck the blessings of that particular
priest who she came to know was
murdered.

There is one more place, Ahmed-
nagar Bangles Cutting Factory. It was
completely damaged. Wec were told
that when this was happening, P.A.C.
men were standing in front of it.

From these incidents, it is very clear
that the P.A.C. men have misbehaved.
T do not want to mix up the issue with

demonstrations regarding Aligarh
Muslim University Bill. 1 am one
among those who would not like to

take Hindu or WMuslim communal
posture on the Universities at all. As
one belonging to the cducational field,
T would like to take a sober attitude
to Aligarh Muslim University Bill. I
do notl want to mix up that issue with
the atrocities committeed by the P.A.C.
men.

There seems to be a Prima facie case.
I have not referred to some incidents
which 1 have not able to confirm. I
have told only an eye-wilness story.
Fortunately, some othecr Members of
Parliament have also visited the place.
Shrimati Subhadra Joshi had also gone
there. They have also ascertained the
eye-witness story. They have also got
adequate information. My only request
is that the Home Ministry should go
into the matter, Someone should
deputed to enquire into the matter,
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This Parliament should be taken into
confidence. They shouid tell us what
are the facts. If at all everything that
1 have seen actually is proved to be
wrong, 1 will be the happiest person.
But it it is proved to be correct, it will
be a story of agony and an guish.

There is no obligation according to
the rules that the Minister should make
some statement. But the matter 1s so
serious that, I think, he should make a
statement.

I would conclude by referring to one
tragic episode. 1 met some sisters there
belonging to the Muslim community
and they told me the way they were
harassed, thewr property looted and
their children beaten. 1 told them that
1 will raise this 1ssue in Parliament and
1 will appeal to the Prime Minister.
She is not merely the Home Minister,
she is not merely the Prime Mimster,
but she is a mother. I appeal to her
motherhood, in all sincerity, and 1
would request her that she should take
cognizance of these facts and that some
one should be deputed to cnquire into
the matter. Through you, Sir, I would
request the Minister concerned to make
some statement n this connection.

SHRI S. M. BANERIEL (Kanpur) :
Sir, kindly allow me to make a submis-
sion. While supporting Prof. Madhu
Dandavate’s contention, I may point out
that we gave the Call Attention Notice
on the first duy itself, on the so-called
riots whether in Aligarh or in Banaras.
Some Mecmbers of Parliament met the
Chief Minister also. They pointed out
what happened in Banaras, what hap-
pened in Ferozabad, about P.A.C. atro-
cities. This may not be a communal
ziot ; only 4 communal tinge may be
theie. But it is a fact that the atro-
cities committed by the P.A.C. men are
unheard of. 1 would request the
Minister, through you, Sir, to make
some statement to restore confidence in
the munorities,

1IIE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): Ordinarily, 1
would hesitate to make any statement
because this is a matter concerning the
State Government. But my hon. iriend
has referred to many specific instances,
7 think, it is necessary for me to dispel
the impression that the State Govern-
ment is not making adequate enquiries
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into the matter. As a matter of fact,
the LG. of Police along with the Com-
missioner was deputed by the State
Government to enquire into these inci-
dents in Ferozabad and the I.G, of
Police, along with other Commussioner,
was dcputed to enquire into the nci-
dents in Banaras.

Certam M.Ps visited Ferozabad and
Bunatas and brought to the noticc of
the State Government as well as the Cen-
tral Government the nature of some of
the incidents that had taken place. The
State Government thereupon informed
us that 1n 28 cascs in Ferozabad and 20
odd cases 1n Banaras where specific alle-
gations had been made, the UP CID was
holding an inquiry, and in view of the
sentiments capressed by various hon.
Members and others, the UP Govern-
ment asked us to depute one of our
senior oﬂicers to make a further inquiry
along with their Chief Secretary. So,
we sent a Jomt Secretary from the
Home Ministry to Fcrozabad and the
Chief Secretary joined him and they
also held a joint inquiry and we have
yet to receive a repory from them. In
due coursc, these fwo officers will also
20 to Banaras to mahe a further inquiry.

12.42 hrs,

DIPLOMATIC RELATIONS (VIENNA
CONVENTION) BILL—Conid.

MR. SPCAKER : Dr. H. P. Sharma
was on his legs.

DR. H. P. SHARMA (Alwar) :
Yesterday, I tried to place before the
House the necessity of the inviolability
of the accredited representative of a
nation so that he could dischar his
duties freely. In that context had
also said that he also needed immunity
trom the criminal and civil jurisdiction
of the host country. The WVienna
Convention grants total immunity from
the criminal jurisdiction but immunity
from civil jurisdiction is granted only in
a modified form, 1t follows from this
that if this intercourse is to be fruitful,
the envoys have also to be extended
immunity from the Police jurisdiction. ..

ot g5 wg wogarg  (qdar)
were wEaw, ¥ S sy wrgaT
g1 v F wmfe sl
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MR. SPEAKER : Let
Tang. ..

the bell be

Now, there is quorum the hon. Mem-
ber may continue.

DR. H. P. SHARMA : 1 was saying
that the envoys have also to be extend-
ed immunity from the Police custody.
There is one facet which creates regu-
lar problcms on this question of Police
custody. ‘lhat is the violation of the
trutfic laws of the host country. While,
on the face of it, it does not appear
to be a very important question, hut
when we consider that when it s
tepeated over and over again, it cer-
tainlv creates bad feeling between two
nations. 1 would just like to cite the
case of New York. In New York there
are over 5000 to 6000 accredited
diplomat.. If you can visualise 5000-
6000 cary zooming through the streets
of New York and paiking where thev
will, certainly it creates a very difficult

situation  In such cases, the wusual
practice is to request the diplomatic
communily to employ what is called

intelligent restraint. The restraint is not
legal restraing as such bug it is intelli-
gent restraint which means  that  the
envovs have to respect the traffic rules
and other similar ruies of the country.

A few words about the customs privi-
legen. Most of the nations grants the
envoys the facility of importing goods
frec of import duties,.  But most
wiiters agree that this immunity does
not rest on the mandatory rules of
international law. It is more a case
based on international comity and
courtesy. In our own country we have
been faced with the abuses of this Act.
Rules had to be made to curtail the
abuses of the law, We are not the only
country which had done so. There
arc other countries like Canada. The
import of the cars is not allowed there
unjess there s a certification of neccs-
sity {rom the heads of the mission. In
the U K. and in France also the envoys
are not normitted to sel their cars, but
thev arc <upposed to take their cars
buck. In our country we have also fol-
lowed the practice of putting similar res-
trainfs thay thev can either take their
cars back or sell them through the
S.T.C.

While we have talked so far about
the privileges and immunities that arc
essential for the functioning of the
accredited representatives, there is also
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the question of the security and wel-
fare of the host State. If the envoys
in any way violate or abuse their privi-
leges and indulge in activities that go
apainst the security of the State, the
host State is periectly in order to protect
ils intercsts, One of the most cele-
brated cases along this line was the
Canadian Case of Rose versus the King.
The stolen documents from the Russian
Embassy were allowed to be presented
belore the court even though the docu-
ments of that kind can be a matter of
privilege. They were allowed to be
placed before tge court and in that case
the court came out very clearly that,
where it becomes a question of the
security of the State versus the privi-
leges of the envoys, it is the security
of the State which will receive priority.
There were some very important issues
raised in that case. The judgment
said that diplomatic immunitics are not
absolute, but they are relative. The
other one is this. Diplomats do not
have unlimited scope tor exercising
their rights but are bound by two fun-
damental rules. The first is that they
owe their fidelity to the State which
sends them. The other one is, they
also have to honour and respect the
sovereignty of the host State and when-
ever this test is violated, whenever this
ower is violated, then, it is perfectly
cgitimate to interpret that he has already
disavowed his privilege of inviolability.
I <ay this because in the post-war year,
there were so many cases where the
question of security was involved, it
did create extensive problems. Now
we are at least on some kind of agreed
basis that whenever the two are in
direct conflict, the security of thc State
will always prevail.

Then there is the doctrine of the
practice of reciprocity which has provi-

ded the basic guidelines of State
practice after World War II. In
foliowing this practice, the States

declared the envoys of other countries
personae non grata. ‘They have used
reciprocity in closing of libraries, halting
of mission publications, imposition of
travel bans and imposition of customs
bans. The Soviet Union has clearly
stipulated that reciprocity will be the
only basis for its cxtending privileges
to diplomatic couriers and exemptions
from duties, taxes and baggage inspec-
tions. The courts have also put their
stamp of endorsement on the principle
of reciprocity, I want hcre again to
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[Dr. H. P. Sharma]
cite a case which received extensive
attention and which was a matter of
public debate and debate in Parliament
in the United Kingdom.

Ihere, the question had been raised
that the Soviet Union was not extending
to the British Mission personnel in
Moscow the same privileges that the
UK was extending to the Russian per-
sonnel in London, A committee was
asked to go into the question in depth,
and Lord Sommerville was made the
chairman of that committee and he
came out with a report and that was
adopted and Parliament took cognizance
of it and passed the Diplomatic Immu-
nities Restriction Act of 1955. What
1 am irying to point out is that this

uestion of inviolability of the accre-
gited representatives is mot a blanket
right, it is not an absolute right but it
is modified by a few considerations,
one of which s security and the other
is reciprocity. This position was never
seriously challenged, and now it forms
morc or less a universally accepted part
of international concourse.

1 would now like to say a few words
about the amendments that have been
made to the Bill. There are no sub-
stanive amendments. All  that the
amendments seck 1o do 1s to streng-
then the Government's hands by way
of reciprocity in taking any action
which they may consider appropriate
to take in order to protect their own
interests,

The question has been raised in this
House as to what was the rush or
even the necessity for incorporating
the articles of the Vienna Convention
in the law of the land, It has been
said that not doing so would have
given us or the nation more flexibility
of action and response. It has also
been said by Shri H. N. Mukerjee that
it is our attempt to be goody-goody
with all other nations that had prom-
pted us to sign the international con-
vention on diplomatic relations. With
all due respect to him, I would say
that this is not only unwarranted but
unfair too, that every time the Govern-
ment signs an international convention
and brings forward a Bill, they should
be put on the defensive and a sort of
prima facie case should be sought to
be made out that th have been
trying to be y-goody in the eyes
of the Super Powers. As I bave said,
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that is not only unwarranted but

unfair too.

It has also been said that even the
United States has not incorporated
these articles in her domestic laws, I
stand corrected on this when I say
that thc USA doecs have legislation
guaranteeing the nviolability of foreign
mission personnel. I would like to
quote jus( onc statute in this connec-
tion. Revised Statute No. 4062 of the
US Laws says :

“Whoever assaults, strikes, wounds,
mprisons or offers violence to
the person of an Ambassador
or other public Mimster in viola-
tion of the law of nations shall be
fined not more than $5000 or
imprisonmeny not more than three
ycars or both.

Whoever in  the commission of
any such act uses a deadly or
dangerous weapon shall be fined
not more than 10,000 dollars or
imprisonment not more than ten
years or both....”.

What I want to point out is that this
country docs not take the cue for 1its
action or inaction tfrom what the USA
docs or docs not do. We signed the
convention on its own merits, Even
there, as ] have said, the USA does
have that kind of law on its own
statute-book.

In conclusion, T would like to say
that this Bill does not bring any revo-
Iutionary changes. It only tries to
put in a single statute the statement
of the relevant rules and notifications
that our Government have issued from
time to time. This Bill which has the
Vienna Convention as its base does
not create or introduce any new or
startling innovations ; all that it does
is to remove doubits and to develop
the law and provide a uniform basis
for the practice of law.

I commend this Bill for the accep-
tance of the House.

SHRI R. D. BHANDARE (Bombay
Central) : Having found support from
all sides to the Bill, 1 think it is not
necessary for me to further support it.
In fact, it _has been sug}mﬁ by ali,
including Prof. H. N. Mukerjee.  But
it is also a fact that while supporting
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it he made one or two observations
not in keeping with his support. He
asked why we should be so goody as
to appear to the world that we are
behaving like good boys. I think that
criticism has no basis and no validity.
As my hon. fricnd, Dr, 11. P. Sharma,
has already explained the position, the
very basis of the codification of the
Vienna Convention on Diplomatic
Relations is that we have in our muni-
cipal law various ordinances, notifica-
tions etc. sprcad over in different Acts.
All that we have done is to codify
them. That iy the purpose of this
legislation.

Since it has been supported by the
whole Honse, T also give my undtinted
support to it

MR. SPEAKER : There are only
25 minutes left for this Bill.
The Minnter may reply after the

Junch recess.

THE DFPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURFNDRA PAL
SINGH) : Ve, Sir.

12.57 hrs,

The Lok Sabha adjourned for Eunch
rill Fourteen of the Clock.

The Lok quha reassembled after Lundch
at Four minutes past Fourteen of the
Clock.

[MR. DEPUTY-SPEAKER in the Chair)

DIPLOMATIC RELATIONS (VIEN-
NA CONVENTION) BILL—Cond.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : Mr. Deputy-Speaker, Sir, I
am grateful to the hon. Members for
their observations and comments which
they have made during the course of
the debate on the Vienna Convention
Bill. Sir, as the Members have them-
selves said, this is a very simple and
non-controversial Bill and its main
objective and purpose is to give effect
to the Vienna Convention to which
India is already a party, and no
legislative policy of any importance is
involved in the Bill.

The House has given almost unani-
mous support to the Bill, and this, I
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presume, is due to three reasons.
Firstly, as the hon. Members are aware,
the Bill was referred to the Select
Committce, and during the delibera-
tions of the Select Committee, this Biil
was very thoroughly discussed ; all the
points were thrashed out, and the
various suggestions and viewpoints put
forward by the Members of the Com-
mittce were very well considered by
the Government and the reply was
given by the Government which, by
and large, satisfied all the Members of
the Commitice. Secondly, Members
also felt that this Treaty or the Vicnna
Convention was a successful treaty
inasmuch as it provided a sound basis
for the conduct of international rela-
tions in a dignified and orderly manner.
For this reason it is essential that the
Convention should be given the force
of law m our country for its smooth
implementation. Thirdly, a treaty like
this, which affects rights of our citi-
sens and which also imposes certain
financial burdens on the State, cannot
automatically become the law of the
land ; it has to be given the force of
law by Parliament and it is for this
purpose that this Bill has been brought

forward.

We had of course been implementing
the Vienna Convention through various
methods hike executive orders, notifica-
tions et¢, But we found it to be an
unsatisfactory arrangement. A num-
ber ot difficultics arose which we were
able to circumvent bug we felt that the
time had come when we should put
such an enactment on the statute book.

During the course of the debate
there was an overwhelming support to
this measure, though one or two points
were raised to which 1 shall refer now.
Shri  Somnath Chatterjee supported
the Bill and he also described very
ably why it was necessary to have a
Bill like this, and said that privileges
and immunities should be given to
diplomats so that they can function
properly. I am thankful for his sup-
port to this Bill.

Shri Mohanraj Kalingarayar while
supporting the Bill raised two points,
One was regarding the delay in rati-
fying and bringing forward this Bill.
The Convention was adopted in 1961
and we ratified it in 1965. There is
a pap of about 4 years. A large
swumbe: of countries ratified it  after
India did: from that point of view
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one cannot say that there has been a
long delay Befoie ratifying such a
treaty the Government had to study
it properly , before bindwmg 1tself to 1t
in a forma! way 1t 1s normal for any
Government to take 3-4 vears to study
the tull implications You will also
appreciate that the period 1961-63
was not a happy one for us  We were
busy with some other matters and so
we could not devote time 1o this mat-
ter  That was a contributory factor
Out of 104 countrics which have so
tar ratified 1t, a large majority of them
ratified it atter India did We aie mn
the first halt of the list of those who
ratified 1t Countries hke Canada,
Australia, Italy, Austria, Chile, Den-
mark and a host ot other countries
bed ratified the Vienna Convention
after India did

In regard to the delay i bringing
formard this implementing  legislation,
that was also basicallv for the same
rewsons which { have enumcrated tor

the delay in ratiication We had to
scc the cnactments biought forward
b other countries, what practical

diTiculties came 1n their way and how
thev  circumvented those  difficulties
betore we brought forward our own
mewsure  Now we have studied the
lans ot some other countries gained
some experience and we have come
forwaid with this legislation  So, 1 do
not think much delay has taken place

The second pomnt raised by hon
Member was about the attitude of our
government towards other countrics
which have not become parties to this
Convention As [ have madc quite
¢clear this Bill 1s intended to apply to
miss ons of countries which are partics
to the Vienna Convention Regarding
non-parties, I should like to invite the
attention of the hon Members to
clause 3 of the Bill which provides
that the Bill will apply to the missions
ot only such non-parties to the Con-
vention .y have entered into a special
agieement with the Government of
India I, therefore, India hay diplo-
matic relations with a country, which
is neither a party to the Vienna Con-
vention nor has entered nio  any
special agrecment with India, our 1ela-
tions regarding pnivileges and immum
tics of diplomatic representatives will
be governed by the international custom
on the subject
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Coming to Professor Mukerjee,
though he generally supported the Bill
when speaking m this debate, somehow
he does not feel very happy about it
In tact he has been cnticising this Bill
trom the very beginming Even though
he has pnen his support, and even
though hc tecls fullv convinced that
there 15 a nced for bringing torward
thik leg: lation, somehow o1 other he
does not feel very happy about 1t He
has 1 lurking tear i his mind that
perhaps the Government ot India 1
not able to, or 15 not willing to, take
approp! ite measures I response  to
any breach ot this Convention by some
other countrics  He has gone so far
as to say that we are tiying our very
best all the ume to prove to the world
that we ire a very good and well
behaved people  that we are  always
offerine our second cheek or the other
cheek and that we are very meck May
I <wy m all humility that all these
feus n the minds of the learned
protcesor are unfounded and not really
bied on any firm proof? The
Government  of Tndia deals i an
appropriatc way with cases of brcach
or misbehaviour with diplomats of our
countrn 1n anv pirt of the world It
15 tiue thit we mamntain  a  certamn
wnouny of decorum and we do mot
behve in the same way as some
countries hive done sometimes because
the stindird of our behaviour 15 quite
different tiom the standard ot beha-
viour ol som¢ other countries We are
a ouvilised and cultured country and
our response and behaviour 15 some-
times different from fhat of other
countrics  But that s no reason to
{cel th t if there are any breaches or
musbehiviour  towards our  diplomats
ibroid we are not m a position to reta-

late or take reciprocal action We
always do that
Piofessor Mukerjee 1n his  speech

sud that lndia has never, even once,
declared any foreign diplomat persona
non grata ¥ or his information 1 would
like to mention that we have taken

action against a number of foreign
diplomats 1n our country
laking the Pakistan Mission, mn

September 1963 as many as four func-
tionanes of the Pakistan High Commus-
sion were asked to withdraw from our
country A semor air force officer, a
juntor air force officer and two others
were asked to withdraw from the
country immediately for cerlam acts
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which they had committed which were
contrary to the Vienna Convention. In
November 1963 the Government of
India approached the Government of
Pakistan for the withdrawal of their
Second Secretary, one assistant and one
driver. Later on, in December 1964,
the #Pokistan Second Secretary was
withdrawn from New Delhi at our
request,  In January 1971 we declared
their First Secretary persona non grata.
So, Professor Mukerjee was not guite

correct in saying that we have not
tuken any action in the past.
SHR1 H, N. MUKERJEL ({(Cul-

cutta-North-East) : In wrong point of
time.

SHR1 SURENDRA PAL SINGH :
In the case of China alsp we took some
action. Two of our officers were not
treated properly in Peking. We
retaliated and we asked for the with-
drawal of two Chinese officials from
their embassy here,

So, it is not correct to say that we
are not taking action. But this much
16 true that we do not use very harsh
or abusive language as is used by some
other countries against us. That does
not mean that we are weak or incapa-
bie of taking retaliatory action.

[he general fear in the mind of
Prof. Mukecyjee is that by enacting
this legislation, we are conferring some
additional privileges and immunitics on
foreign diplomats, that we arc placing
our diplomats in other. countries at a
disadvantage and that all that we arc
doing is more than what we are com-
mitted to under the Vienna Conven-
tion. These are really unfounded fears.
Bv becoming a member of the Vienna
Convention, by ratifying it, it is our
duty to fulfil ail the obligations under
it as far as practicable to the best of
our ability. In this Bill, we are neither
giving anything more nor less than
what we are alrcady committed to.
So, such fears in the mind of the
hon. Member are not really justified.

The whole thing is based on reci-
procity and, if 1 may say so, on the
principle of “Do unto others what you
would like others to do unto you”. If
anything happens to our diplomats, if
anything is done against them, the
House may rest assured that we shall
also take appropriate action.
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1 am grateful to Shri Sharma for
giving full support to the Bill. While
supporting the Bill, after elaborating a
number of points, he said something
about foreign diplomats obeying the
laws of the country, respecting the
laws of the country. That is incum-
bent upon them under article 41 of the
Vienna  Convention. All  foreign
diplomats in our country are supposed
to respect the laws of the country.
By and large, they have always been
doing so. There is no question of not
showing any respect to the laws of the
country. So far as the question of
our security and the question of
foreign diplomats’ privileges and immu-
nities are conccined, if the two are in
a clash, certainly, we give priority to
national security. Obviously, the
national security 15 upper-most. If any
diplomat does or says anything which
is likely to jeopardise our national
security if anything is done against our
national security, we have got ample
powers to take action against at
diplomat.

Sir, these are the points that the
hon, Members made to which I have
replied. With these woids, I commend
this Bill to the House.

MR. DEPUTY-SPFAKER : The
question is :

“That the Bill to give effect to
the Vienna Convention on Diplo-
matic Relations (1961} and to
provide for matters connected
therewith, as reported by the
Select Committee, be taken into
consideration.”

The motton was adopted.

MR. DEPUTY-SPEAKER : There
arc no amendments whatsoever, 1 will
put all the different clauses and diffe-
rent parts of the Bill to the House.

The question s ;
“That clauses 2 to 11, the Sche-
dule, Clause 1, the Enacting
Formla and the Title stand part
of the Bill.”

The motion was adopted,
Clauses 2 to 11, the Schedule, Clause

1, the Enacting Formula and the Title
were adided 10 the Bill.
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SHRI SUREND :
I move : RA PAL SINGH:

“That the Bill, as report
Select Committee, be pa:;oedﬁg By the

MR. DEPUTY-SPEAKER :

question is ; The

“That the Bill, as reported
Select Commuttee, be g:sscd."by the

The motion was adopled.

14.18 lus.

SUPREME COURT ENL

MENT OF CRIMINAL APPE&E&GT%

JURISDICTION )B AMENDMENT
ILL

THE MINISTER OF STA
THE MINISTRY OF LAWTEAbgg
JUSTICE (SHRI NITIRA] SINGH
CHAUDHARY) : Sir, T beg to move ;

“That the Bill to amend the
Supreme Court (Enlargement ot
Crimmal Appellate  Junsdiction)
Act, 1970, as passed by Rajya
Sabha, be taken into consideration ”

Till 9th August, 1970, the citizens
of this country did not have a nght to
g0 1n appeal to the Supreme Court it
therc was a sentence of imprisonment
for life or tor not less than 10 years.
Now, the provision is :

sy an appeal shall lie to the
Supreme Court trom any judgment,
finul order or sentence m a crimi-
nal proceeding of a High Court in
the terntoty of India if the High
Court—

(a) has on appeal reversed an
order ot acquittal of an ac-
cused person and sentenced
him to imprisonment for
life or to imprisonment for

a period of not less than
10 years;
(b) has withdiawn for trial

before itself any case from
any court subordinate to its
authority and has m such
trial convicted the accused
person and sentenced him
to imprisonment for life or
to imprisonment for a period
not less than 10 years;”
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This Bill came on the statute book
because of the persistent efforts of Shri
Mulla who was a Member of this
House, and is now a Member of the
Rajya Sabha. When this Bill was
passed, the State legislature of Kashmir
had not passed a resolution as requir-
ed by article 134(2) of the Constiu-
tion to enable the Govt. to act. There-
fore, provisions of this Bill could not
be made applicable to the State of
Jammu and Kashmir.

After the passing of the Bill, they
have now passed a resolution and have
sought that this Bif be made applica-
bic to the citizens living in the State
of Jammu and Kashmir. This Amend-
ment Bill before the House 1s to con-
{er the same night on the people living
mn the State of Jammu and Kashmitr
as ts conferred on the people lhiving m
the 1cst ot India,

With these words, I commend
Bill fo1 consideration of the House.

MR. DEPUTY-SPEAKER : Motion
moved *

“Chat the Bill to amend the
suptene Court  (Fnlargement  of
Crmunal  Appellate  Jurisdiction)
Act, 1970, as passed by Rajya
Sabha, be taken 1nto considera-
tion.”

SHRI MADHURYYA HALDAR
(Mathurapur) - By this Bill the Gov-
etnmcut desires 1o extend the appellate
jursdictton of the Supreme Court to
the State of Jammu and Kashmir. That
15 the 1eason

the

The Bill seems to be very simple and
mnnocent, But Kashmir enjoys some
special status and some privileges in
relation to other States of the Union.
And this status and privileges have
been provided to this State by certain
provisions in the Constitution and_this
special status and privileges have been
a point of suspicion to some political
parties and a subject of criticism or
rather envy to some States of this
country. What are the reasons for this
suspicton and what are the reasons for
this envy ?

As re;i‘ards envy, the State of Jammu
and Kashmir enjogs some special status
which the other States of the couatry
do not enjoy and furthermore, the
other States of the country have been
demanding more power in hands
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of the States, rather provisional auto-
nomy, within the jurisdiction or federal
structure of the countx?;. the
suspicion among the political parties is
that by giving this special status, the
Government is at least trying to
appease the population of a particular
religion of that State of Jammu and
Kashmir and that political party or
political parties would be glad to sup-
?or( this Bill becausc that status of
ammu and Kashmir is being lowered
and that State is brought on par with
the other States. But our objection
is basic and quite a different one. We
do object to this lowering the status of
Kashmir. Rather, we demand and
there has been a demand from different
States of the country that their status
should also be raised, not eroded.

MR, DEPUTY-SPEAKER . The
Legnlative Assembly of the State of
Jammu and Kashmr itself has asked
tor this measure. Then, how is their
status lowered ?

SHRI MADHURYYA HALDAR:
The status is lowered in the sense that

whenever an Act is  passed in  this
Parliament. ...
MR. DEPUTY-SPEAKER : About

this Bill, they themselves adopted a
resolution in their Assembly requesting
thisgfncasure.  So, the question of lower-
ing their status does not arise.

SHR! MADHURYYA HALDAR:
The majority of the members of the
ruling Party there also......

MR. DEPUTY-SPEAKER : What-
ever it is, it is the resolution of the
whole Assembly. It is not relevant.

SHRI MADHURYYA HALDAR:
We demand that the status of the other
States should be raised on par with
Kashmir, For that reason, we object
to this Bill.

o wEfAICAn  qtdy (WEAIT)
Iqsr AEAT, T fadaF F @l A
agT 3o Adf 3w g Afy oF F@
fafear & 5 for @ w0 & &t 7
wer gRIT gra gser gifew ax aal
g3 A W F frwmw =maw e
T F ATF BRF WHT G W
# H7 FFT q@E TC A T A
Tr A, zw adx & wwky 2§ 8
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of Cr. App!. Juns. 2
Amdt.p.gill rs) 14

& @ faene o ot smfc &
A e @ 1+ fm oTw wmac gz
W T AW gEE & 5 Ty awer
T} & FAT UF UF KAT W oanq
3T F aga fasmw AWt H iRy
I gAY F oG Wy v &
wfqum § $9eBT 370 W, W WL
7 7w f@T F oamA wer @
aw 3@ X1 few & wwwar g awa
WY IR BF 1 wdM 39 HFET
T wo 93 %A § f&ogw @ 370
F g orm T oafy Fme g @
AL ST S o fAd ) ar v &
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qqETE Y OF Y | TX FANL 9%
qU g fraga 2

_*SHRI J. MATHA GOWDER (Nil-
giris) : Mr. Deputy-Speaker, Sir, the
hon. Minister, Shri Niti Raj Singh
Chaudhury has placed before this
House the Supreme Cowrt (Enlarge-
ment of Crimmal Appellate Jurisdic-
tion) Amendment Biil. This is a small
piece of legislation which seeks to ex-
tend the provisions of the Supreme
Court (Enlargement of Criminal Appei-
late Jurisdiction) Act which was passed
mn 1970, to be the State of Jammu and
Kashmir.

I would like to ask only one question
on the provisions of this Bill. Ths
Supreme Court (Enlargement of Crimi-
nal Appellate Jurisdiction) Act was
passed m 1970. I want to know
whether at the draft stage of this Act
the Jammu and Kashmir Government
was consulted regarding the extension
of the provisions of this Acy to that
State. The hon, Minister stated that in
pursuance of the Resolution passed by
the State Legislature of Jammu and
Kashmir recently, this amending Bill
has been introduced. If the State
Legislature has agreed now for the
extension of this Act to the State,
what would have come in the way of
the State to accept it in 1970 itself? Did
the Central Government at that time try
to convince the State Government about
the efficacy ol having this law extended

*The original specch was dclivered in Tamil.
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to the State? Did the State Govern-

‘ment refuse to accept the arguments
of the Centre in favour of this law ?

During this interregnum of two years,
from the date of enactment of this
law and to this day when the provisions
of the Act are being ecxtended to the
State of Jammu and Kashmir, I
would like to know whether the State
Government denied its people the
right of criminal appeal to the Supreme
Court and if not, to which Court they
were taking the criminal appeal, What
is the reason for the delay of two years
in extending this Act to Jammu and
Kashmir? 1 do not know whether
the Central Government brought any
pressure to bear upon the State Govern-
meént in the matter of extending this
Act to the State, as a result of which
the State Legislature passed a resolu-
tion asking for the extension of the
Act to Jammu and Kashmir.

I would like the hon. Minister to
¢larify these points in his reply to the
Dibate.

SHRI NITIRA) SINGH CHAU-
DHARY : Mr. Deputy-Speaker, I
would like to reply to Mr. Gowder
first. The Central Government could
not do anything. I would like to point
out that we brought the whole thing to
the notice of the Government of
Jammu and Kashmir. Their legislature
passed a Resolution and sent it to
us and we have taken action and the
Bill is before this House after having
been passed by the other House.
Dr. Pandeya mentioned about Art. 370.
There was a discussion in great detail
in this House on a motion of his
party leader and Government’s stand
was made clear then. Article 370 is
getting eroded from time to time and
automatically nothing would be left for
being acted upon.

1 am thankful to the hon. Members
who have generally supported the
Government’s stand and I ctommend
this Bill for the acceptance of the

House.

MR. .DEPU'TY-SPEAKER: The
question 18 :

“That the Bill to amend the

Supreme Court (Enlargement of
Criminal Appellate Jurisdiction)
Act, 1970 as passed by Rajya

Sabha, be taken into = consi-
dération,”

The motion was adopted.
MR. DEPUTY.SPEAKER: The

question is :

“That clause 2,
Enacting Formula and the
stand part of the Bill.”

The motion was adopted,
Clause 2, Clause 1, the Enacting

Formula and the Title were added to
the Bill.

SHRI NITIRAY SINGH CHAU-
DHARY) : I beg to move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : The
question is :
“That the Bill be passed.”
The motion was adopted.

clause 1, the
Title

14.31 hrs.

INDIAN TELEGRAPH (AMEND-

MENT) BILL

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA) : I beg to move :

“That the Bill further to amend
the Indian Telegraph Act, 1885, as
passed by Rajya Sabha, be taken
intg consideration.”

This is a very simple and innocuous
Bill by which we are trying to bring
the provisions of the parent Act in
conformity with the Fundamental
Rights conferred by our Constitution,
and I hope that the House wil' areept
the amending Bill.

MR. DEPUTY-SPEAKER : worion
moved :
“That the Bill further to amend the
Indian Teleﬁraph Act, 1885, as’
passed by Rajya Sabha, be taken
into consideration.”

SHRI DINEN BHATTACHARYYA

(Serampore) : 1 am very so! that
Shri H.- N. Bahuguna has brought
forward a Bill which is nothing but an

attack on the Fundamentsl Rights
conferred by our Constitution, I
would say that this Bill constitutes an
attack on the lbeity of the individual
and on the freedom of the press,
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Powers have been giveri to the exe-
cutive of the Central or State Govern-
ment to intercept and stop the delivery
of any telegram on the plea of public
cmergencybhor public sa{:;zl' . 'll)’?_e
terms ‘public emergency’ public
safety’ have nowhere been defined. Who
is to define these things? On the plea
of these two things, a district magis-
trate or an SDO or a petty official can
stop an important news item sent by
any press reporter to any place, In the
same way, they can stop anything for
public safety also. Suppose a strike is
tdking place in some factory and the
police authority or the executive
authority there decides that this news
should not be circulated, they can stop
any news that is sent from that place to
any other place.

Indian

While moving the Bill, the hon.
Mimster should have explained the
circumstances under which a telegram
could be withheld by an authority,
because these have not been defined
anywhere, But now, all of a sudden,
he has decided upon two circumstances
under which this power to intercept
can be exercised. Ome is emergency,
which may be for a short while, while
the other is public safety which may
continue for a long period. The hon.
Minister may be laughing, but my
point is that he is curtailing the liberty
of the individual and the freedom of
the press.

They are talking of democracy, and
are celebrating the twenty-fifth anniver-
sary of Independence. 1 aum sure they
will do many such things and also give
fresh  assurances, DBut  what are
they doing in practice? They are
taking steps to monopolise economic
power in the hands of the monopolists
and to a certain extent they are also
concentrating political power in the
hands of the Centre,

So, this Bill cannot be supported by

any sensible man in the House. For,
what is the sense behind it ?
There is already an emergency. You

can stop any news from being trans-
mitted anywhere. But why are Govern-
ment bringing this measure to be put
on the statute book as a g_crmancnt
law ? This is an amendmg ill amen-
ding an Act of 1885. They
say it is for betteri it. T say
they are doing worse. ey are put-
ting obstacles in the way of the func-

SRAVANA 18, 1894 (SAKA) Telegraph (Amdt.) Bill, 218

tioning of the press. Not omly the
press. We are the worst sufferers.
Post offices from where telegrams are
sent sometimes become places where
petty pol.ce officials enter and demand
to be shown the telegrams from this
or that place, from this or that man.
So the postal staff sometimes feel
difficulty in discharging their duty
because the police officials say that
unless they are shown the telegrams,
they would not allow the telegrams to
be despatched.

Then telephones are ta This is
a fact. It has been mentioned in this
House that our telephones are always
tapped. What to speak of tapping of
our telephones, let Shri Bahuguna
come with me. I will show him plain-
clothes IB men standing in front of our
residences and offices. What is the
reason for this surveillance ? Is there
any danger from us? I do not know
for what purpose they are posted there.

ut no explanation can be given by
this Minister. That is the task of the
Home Minister.

Shri Bahuguna is a man of man
qualities, Why is he domng these
things? He is doing harm to the
right pgiven to the people by the
Constitution. He is putting additional
barriers in the way of the discharge by
the press of their duties.

I can understand thatr sometimes at
the timc of communal niots or distur-
bances or during the time of war
Government could take some such
powers to be exercised in the interest
of the State. But ordinarily, in peace

time, what is the necessity for this
Bill ?

Therefore, T emphatically oppose
this Bill, I humbly request other mem-
bers also to oppose it. There is no
necessity to bring such a law now which
will curb the fundamental rights of the
people, which will vest Government
with an additional power thus creating
difficultics for the press in the dis-
charge of their functions.  Ministers
will always give assurances against
abuse. But who cares for assurances ?
Not the petty officials and the executive.
They will do things according to their
own whims, They will decide that this
is an emergency or this is necessary for
public safety ; so you cannot send this
news to any other place. That bein
so, this is a piece of legislation whic
cannot be allowed to be passed.
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ot gen wx woag (wAT) ¢ I
s wEgw, wed & augfe 7 g |
MR. DEPUTY-SPEAKER: The

| is being rung. Now, there is
gfllml:m. e glmn. Member may
continue.

SHRI DINEN BHATTACHARYYA :
This will also create difficulties in res-
pect of Centre-State relations. It does
not mean that there will always be one
party-rule in all the States. If any dif-
ference arises, the Centre may create
obstacle for the concerned State to send
or elicit the news to and from the other
parts of the country, because the tele-
graph department is under the control
of the Centre, and the telephone depart-
ment is also under the control of the
Centre. So, from all points of view,
this is a law which will not help the
ordinary people in respect of the free-
dom of speech, or freedom of associa-
tion or freedom of knowing what the
situation in other parts of the country

is.
Therefore, I oppose this Bill.

*SHRI C. CHITTIBABU (Chingle-
put) : Mr. Deputy Speaker, Sir, our
hon, Minister of Commubnications, Shri
Bahuguna, has introduced in this House
the Indian Telegraph (Amendment)
Bill. Though in fact I would not like
to oppose this Bill, I would like to
seek certain clarifications from the
hon. Minister of Communications on
the provisions of this Bill.

In the interest of the security of the
nation, the President has proclaimed
Emergency throughout the country and
the Defence of India Rules are in force.
I wonder whether at this stage it is
necessary to have this enactment
‘passed. Throughout the country we
are going to celebrate the Silver
Jubilee celebrations of our Indepen-
dence and unfortunately the Defence
of India Rules are in force throughout
the country under which the Central
Government as also the State Govern-
ments can intercept or forfeit any kind
of news being passed on from one
place to the other, Why should this
Bill be brought at this juncture which
seeks to achieve the same purpose ?

Though this is a small piece of
legislation and it looks innocuous, when
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the provisions of the Bill come into
force, 1 would emihatically state that
the findamental rights of ‘the people
would be jeopardise. When one looks
at the phraseology of the Bill, he or
she will get the doubt whether there

is Cemocracy in our country. The
ter:is used in this Bill are such that
when the Act comes into force, the

fundamental rights of the people would
be affected, if not nulliﬁed?Je

You will see, Sir, phrases like ‘public
safety’ and ‘public order’ and no defi-
nition of these phrase has been given.
They are such omnibus terminologies
that unless they are clarificd, it will
have draconian effect on the funda-
mental rights of the people, I would
request the hon. Minister to clarify
these two phrases in his reply.

As my hon. friend from the Com-
munist Party (Marxist) pointed out just
now, difference of opinion or sometimes
even disputes might arise between the
Centre and the States in the working
this law. As an exarple to the fact
that there cannot be for ever one-party
rule in the country, there is the D.M.K.
Government in Tamil Nadu, which is
the beacon light for the functioning of
democracy in our country. The people
of Tamil Nadu might like to inform
the Central Government about the
reported oppression of people of Tamil
origin in Ceylon ; the Central Govern-
ment authorities might, in view of some
agreement between the two countries,
and on account of the fear that the
friencly relations between the two
countries might be affected if this news
fgs circulation, prevent the information

m being transmitted. This may in
consequence lead to an upsurge in
Tamil Nadu. Similarly, a political
party in a particular State might like to
spread its view-points and ideology to
other States in the country and the
authorities might stop this also on the
g;gund that it might jeopardise public
order.

. I am not suspecting the good inten-
tions of the hon. Minister of Commu-
nications. The hon. Minister is known
for his amiable qualities, He is highly
capable of putting forth constructive
counter-arguments and I have no doubt
about his talents in that regard. He
might also give convineing clarifications

*The original speech was delivered in Tamil,
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t&ﬂse 1?1:13 raised. But, 1. h:.ge
state s just to emphasise e
point that unless adequate safeguards
are taken in the implementation of
this Bill, democracy might perish. I
would like the hon. Minister to- define
the terms ‘public order’ and ‘public
safety’.

The hon. Minister of Communica-
tions might reply that these phrases
have been taken from one of the
articles of the Constitution. In fact,
as he has stated in the beginning, this
Bill has been based on the constitu-
tional guarantees, If that is so, 1
would like to know whether the free-
dom of the Press is not curtail under
one protext or the other, however
effective the assurances of the Minister
might be in this House. The Press
antagonistic to the Establishment might
become a target of harassment. It
must be proved beyond doubt that the
freedom of the Press will not get
encumbered by the provisions of this
Bill and the Press must have faith in
the good intentions of the hon. Minister
and his Government.

1 request the hon. Minister to clarify
these points in his reply to the Debate.

=\ fawfa fawr (AFE) @ SIw-
s787 RERY, 2ATL Ao Tlo UFo F AM-
M wged ¥ w2 fe oY gurt aYfas wfy-
FREAZIWAT A ATIEE | F Four
g g {7 o fawr 3 A wilew afe-
®1 5) T97 AT @ g, wifas afu-
FIA F AT @ & T iy IA faw
# qf &1 7 ¥ ar fagr gar § e .

“On the occurrence ﬂ?ef any publ(i:;
emergency, on in

the public safety, the Central
Government or a State Government
or any officer specially authorised
in this behalf by the Central
Government or a  State Govera-
ment may, if satisfled thay it is
n or expedient o _to do in
the interests of the sovereignty and
integrity of India, the security of
the State, friendly telations with
foreign States or public order or
for preventing incitement to the
commission of an offence,
reasons to be recorded in w

by order, direct......
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1§ gaik A7 & farars, gard) W)
¥ fais, gart gara & faars wid-
nf w4, gAY R ¥ e wrians
I A 39 giAT ¥ FIA T Ao
AFAT FT T BT TAHHE & SHET WY
ag fawir ¥ @) ¢ v 7@ sfag wi<-
g

& gagar g s o ) o= fam 1 frdw
FATE I FAr A agaa ¢ fr ag 4%
€z ¥ famrs, gart /et & fawrs
FDE §W F faa dm | 5w faw o
frdy v 717 o T & faww €
HL T AT TR AT IX FY 3A faw
F qugT F741 AUigd 1 79 faw ¥ faay
gar & & sz fasl o) ) fireware
o sraT, st A Al oFd) arEn
@ 37 ™ = frar ardwr & T
fer A faar argor ) Y AN I HE
qFEAl q% AR vz g | x@ faw &
fady 37 & i € 5 o guw 99 g2
# ) ol & 3w A < ¥ fod st ferame
F) I g 7 7 § 37 ¥ fawre w1L-
1 FETE )

= faad & sg wear § f5 awwT
¥ fod ga fawr #Y a7 TP IE W °4r |
A dagrmar Ty afe
Tw F1 S’ AW @ N T arfewr
gg & qRT gAT G TEAT 1 EW AT R
FreT 9T WA € AT A7 ¥ IAw ar
EIr A AT | A9 T THT A wAl
IFT A1) § AR IuT H A g@¥
£ 1 oY Tror wgvgT WY 1T g @ I
£ I & et ¥ gl o & W
g | (wawaer) g T S ey an
€t o ¥ 0w A @ W v B
apt wy i § W wpafpnt s Q@€ W@
ford oft-xa fOR &7 STAT AT, @ | F
Y @ fafret aiga @ =g fe ag @
8 o wwer faw T wdife gart, apt
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[ur fiewfie frer]
a1 for o wendy el o 81 s
gt gyt W Wi Wt sl v
T o dr R 1w Pl
Tw avg ¥ few @y orew fear smr
1fgd 1

ot oy ¥ (THQR) : IaveAE
AT, AN fedas aga § amar § 99 #
e gq & w Fww q@t oA N
# I BT AR F) W7 [TWHIT 9
7€ | wa fedt ¥ ag Zfaars w) wfae
FoN s ferma v § Fom &
FIX IT FY TA T B, wFgEIA =Y 7
TH® U I AW F qg wfgwre
fgar @t @t & fr ag f&7 {dw =1 =
T qeq &, efodm o w1 Awa 3
T A A2 TR W F@| 4, MB U A
A AR, AT HT A FANA 1w
@ X F HAAT T I fo g
At Eau g ? wx wfaw ot 1 gad
F1aq1 @ a W 9T @A 7 fogr sraw
21 g g% ®faq qidl F geie § o
17 Y 18 aT aF 9g AR ARy FA |
FrFE NIRRT AN N @
Fga) & fr B0 X @ §, B W WEE)
@ 31 F gwmar g fw sfaw adt
Fa= g 52 ¥ fary oo fow ®) am
w3 98 faw 7 Faw afama
& @ feqfee §, sa@ faars § afes
gfqsrr & W) 7 fowre § AT oww
A W & ey § gl wwrwe der i o
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|ﬂ%mﬂmfmx’tiiq:
m A E wAwwiweed oxg
ar@ €1 Wi wew ¥ ot O Wy
o e e oy o
it 7 qw¥ arg o,
:ﬁ@ i w1 O eR
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W e § 3wy owy farat argm
¥ wrof ¥ griv § atr fax & owyy
mAr wfgd et qwwr At wom o
fon «¥ sl N vy Fregnr e
e ey mwha
oA g AR ¥ e W) 7 QX AT
wTrenE qad) dt froedd) @
fag oy e @m @ E A A N
NagE N g Mg @
HOF THTQ ¥ 43 g afger)) 7 w0
AT A @R T w7 1 A€ o
¥ I oY warar ¥ fa o) srfei
%1 9 B & qx 94T 7 3 qr A m
M FAADTT AT AFAL § 1 ww TR
Ata FW F37 3F 99T WO I3 (%
Y AR AGT AL WTE 1 W RN &
ik { ot A oady wed £ fE 9 g9
TG A€ FT AFA E IF9NA T 9T # FI
T WA AN wOF Rfem g NE
off AHT § &I § w7 g7 97 {7@ %
HEE F1 AITIE, B gAL § T ww awaAr
qroarmAam A awar g 3
TR SR %A fawr FY W 7 -
AT AEY @) | R FIYT @ Y FH )
afer ITA T 43T | %9 AT } uF AEH
& gig ¥ fgwiv 3 I 5 fiel) Aaa
# 78 €9 T, A ;AT A A 7
g A ) A s v sng ey
arfon ¥ & a7 ¥ & ¥ qv ey famara
w | gd) 2 arF g A % faed g
¥ wfr vl & el ¥ g dmi i 78
W) fewr ¥ 1 o w9 owew Fam A
Ll

0 o s fog (wrowoR) ¢ g
s AEvEN, AN qE e o (K-
a%) fodaw 1972 a7 amk fawne wwz
e w7 M wyae wew fienr §, SaR
fod § smowt avgre f 1 e WA
e & wody ywrsy ¥ owgr 8 B g
daitwr g ). v § ot A
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%) a7 a1 fadaw §, aga € o fedes
$ 1 e oo frdww wY 3 fawre ¥ g
Aurey W F awy § W AT "L
¥ faQe) oo & g Raror ey
sve TV g, AT ¥ ¥AF ARG HTAT
I AT sdmafa 3 ) qw v
wfgd ) AT fren A g @ w0 @
forary wrar § T da) sqaeay ) %) Ao
wafe sy 5 feafr & a1 9% geam
%) feufs £ 1+ F wamar g fF @ Az
% aw gEAA\T weer TRET o w99
Fay A A F AR FoorqEAr A6
grar 7 {eafa & @) e eafama feat
¥ FaT wezfgs Y @A A @A A
qaa4T g & 3o F T 1 wid G &
asT § |

™ ¥ ag 4 #roz WY fagr To7 ¢ T
wwfze gmer aqr & 7 “wfga ¥ B
| TAAAT, G F) STTIAT, IN T TFHAY,
o1 ) rear A faea avgEm § Y fafaw
¥q & 37 A gak fam swre & fawm
& arey £, § fom wwiT A ewnfm <@
&Y A 9% AT gwY T W w
2 e oy agwrEAr § a8 9T afaw g
£ & a%¥d) §, TR Tw ¥ AT wfaw
geeeifen 73 qer &Y av) 21 ¥AF
w9 g FE FE AT AIUY FE F
go® A 58 wr @} & 9 qv firg 9
A fadwr fpqr ot awar &+ o g A
W M ¥ TN T TB ALY F) Xy
Witwafea § ¢

wearafa qwal & am Aad) ¥fawr
)l & R ¥ I o fafima fawr A
W W qE Y | BT 30 W) W7 WY FrHY-
faw =g ¥ wngd f, senfaw foese
ol ¥y awroy wow g ) | € afe
feafer # ¥ & ot swiaforqrard) qar -
st svdmaa s W Q)
snm §-BF ek AT ® oW gER
wre Ty o) ki O goare ) G
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v&fwﬁrinmmmtﬁﬁm
#mwﬁvawﬁqmﬁmamx q
arw v | fw oaeeha sew & A
T gwer gRasHa A g8 fas @
AR 7 AT R WA G |
@ fagas # @13 & faw o) @ N
7o ¥ar g iR @%W & AW @
FEA E L

oft gew wx wemw : # 3@ faw v
g FG F Mo gsrgarg 1 70 w3-
T 48 A TA™ A qgT A9 AT qGT
W AUT HIAT [FG € | GTHT TANTH AGA
T} 1 g W awwAl g fE o A
0 faw T 399 WAy TE I T
ug faer eiewr agY & 1 TFT wgr @Al
HTaFwT s e BAT & 1 gy FET &
f Troat § oY wfgwra) € 399 s grax
FTEE LU AR F TAGIHFA T | [A
faa fo fom afeese &) T, safeg
3 au) A & At O gy & Sy
37 g7 § wan §, 3q¥ 34 afgwiQy
% fagms =1 w7 fore, fon & w0
3 AfgHiT, & IW FHINTNT A1H &
Y Fad) A 1 I 73 wfEwrd A
Iawr o fowre & W@ & A wr ag
T8 ¥faF §1 37 auMwy & fawrs
IART 78 FT TIT AT IF AWM |IT-
qx o7 ufewew 9§ A @, 9@ 9%
A AEY o gwar & 1 v oy g9
&3 for oy et B wrdard %
g1 & ag wfaww ¢ 7 arear o
a0 ¢ AW a7 W wwm 7 @ e
%A QT R XAt wgA € 7 ek qre
wgdr A wE ®) ATAR € | AT IAEI 39~
oy we gwex & o otz wfiew grad e
% At § 1 e 1w aep w1 faw @iy
v o R &1 we W) g W@ o
£ W dux Tem omar R, W 2w
¥ vy dq fwar are Y geaw el mim
FRE T xr o N avw xw A g4
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[y gww wix awa]
o B BE FIN @) A Z WA W
Y ATE ) FRATE AW W E | TA
o FY ¥ F JTT FA7 TAFT fAen) wAY
¥ Iy sy A FX ? W0y wSw AT
O Y afgwrc St AEAE ) @ IF
af 31 o gAwr Iw FT fay wIA
g w1 Sy X e fadw fear
HITHT A 7T TAAA g, AT A TFEEA
&, a8 @y g W wwAar § w amw
Tq fax #) qifrm & AF )

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU-
GUNA) : Mr. Deputy-Speaker, Sir, one
of the parliamentary techmques of the
Opposition is to confuse and con-
found an issue and, if that 1s so, I
congratulate my friends on the Oppo-
site ssde who have achieved theirr aims
for a short while. But facts speak for
themselves. The conduct of ths
Government is clearly borne out by
the fact that what we are domg by
this Bill is shedding power rather than
adding more power.

In that context, I would like to draw
the attention of my triends opposite to
the provisions which are being dropped
out from the parent Bill. Under the
existing Act of 1885, Section 5(2) lays
down that if any doubt arises as to
the existence of a public emergency
or whether any act done under sub-
section (1) was in the interest of public
safety, a certificate of the Central
Government or, as the case may be, of
the State Government shall be conclusive
proof of that. I am dropping this
provision under the 1885 Act which has
existed all these 25 years of freedom
also. I was looking into my records
and_to assure my friends opposite,

rticularly, Shri Sarjoo Pandey who

a8 suddenldeevel some doubts
about us after the -term poll. 1
must tell him that this power was

have never been used by us while
there was the United Front™ Govern-
ment in West Beéngal, there was the
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Now, there was no conflict and there
has never been a conflict between the
DMK Government and the Central
Government in spite of the fact that
these particular provisions continued to
form part of the fegislative power
which was conferred on the executive
by the Act of 1885. The whole thing
started 1ike this. The Law Commission
suggested that these provisions of the
Act as they existed were contrary to
the Art. 19(2) of the Constitution, that
is, the fundamental rights. Therefore,
the Law Commission has recommen-
ded that this particular law should be
amended so as to bring it in conformity
with the fundamental rights.

Now, a plea has been made that
perhaps this will attack the fundamental
rights like the freedom of speech and
freedom of expression. To that, my
assurance 1s that what we have done by
this amending sort of Bill is that we
are trymng to remove any arbitrary
power which was made available to the
Government by the Act of 1885 and
completely bring 1t in consonance with
the constitutional powers. That 1s, the
protection of thc whole judiciary will
be available to anybody who feels that
his particular fundamental rights has
been attached by a particular act done
under the powers of this Act. That
1s what we are tiying to see.

Secondly, an hon. friend has said :
what do you mean by these words
‘public safety, ‘sovcreignty’ or ‘emer-
gency'? Who will defineg them ? These
words are exactly those that are used
in the Constitution and in fact the Act
of 1902 had given somewhat a wider
sort of meanng to these exemptions,
Of course, they are reasonable restric-
tions on the fundamental rights. We
have not taken all of them because
certain situations are covered by other
laws. In the instant case, only those
which have been referred to in Sec, S
and not covered by other Acts inclu-
ding the DIR have been taken. That
was the advice of the Law Ministry
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not have taken and this House was told
by the then Minister of Information
and Broadcasting and Communications
that the Government regretted the
whole incident. So far as the other
action was concerned, it was connected
with the Indo-Pak war and it arose
when one non-accredited correspondent
from Agariala was trying to send, if 1
may say %0, an alarming news about
tioop movement. These two incidents
came (0 my notice from the records
that are available. But the Act cxisted

from 188S5. It says :
“Nothing in  sub-clause (a)
shall affect the operation of any
existing law or prevent a Stale

from making any law in so far as
such law  imposcs  rcasonable
restrnicuons on the exercise of the
tight conterrcd by the said sub-cla-
usc in the interests of :

“(1) the sovereignty and inte-
grity of India—" exactly the same
words used by us here.

“(2) the security ot  the
State.."—exactly the same words
used by us here, and

“(3) friendly
foreign States ..
words used by us.

“(4) public order. . "—exactly
the words used by us hcere.

“(5) decency or morality, ,"—
it 15 covered and taken care of by
other legmlative acts.

*(6) or in relation to contempt
of court..”—again that is covered
by other Acts.

“(7) defamation or incitement
to an offence..”—the General
Clauses Act normally lays down
as to what these things are and
what they mean. There are judg-
ments of courts which clearly say
that the Government, acting within
the provisions of this particular
proviso of Sec 2.,...

with
the

relations
" exactly

SHR1 DINEN BHATTACHARYYA:
Fc:lr anything you can apply ‘public
order'.

SHRI H, N. BAHUGUNA: We
have been here long enough. We have
pever misused the power.

SHRI DINEN BHATTACHARYYA:
No question of you. You are delegat-
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ing it to the State Governments and
they, in turn, are delegating the power
to the SDOs.

SHRI H. N. BAHUGUNA: The
Government of India and those State
Governments, whether they are United
Front Government or Congress Govern-
ment have not so far misused these

powers.
15.05 hrs.

At this stage two visitors from the
Publie  Gallery shoured and threw

some leaflets vn the floor of the House.

SHRI H. N. BAHUGUNA : There
has not been a single case so far. If
they could point out any case, they
would bave been justified in what they
say, but during the last 25 years, there
has not been a single case where the
misuse of this particular power took
a certain direction either by the State
Government or by the Union Govern-
ment. Nothing ot that sort had
happened. Thcretore, 1 should like to
allay the fears that have been expressed
and 1 would like to say that what is
being sought to be achieved through
this Bill is to bring the power of
the Government within the four cor-
ners of the Constitution which guaran-
tces fundamental rights rather than
abndge fundamental rights.

The second point raised was this. I
was 1cally startled when, 1 heard my
triend talking about the DMK Gov-
ernment trying to send information and
we, stopping it in the way, in the name
of friendly relations with other countries
and so on and so forth. Unfortunately,
Sir, one thing is happening. Whereas
the relationship between the DMK
Government chief and their Cabinet
and the Central Cabinet and the Prime
Minister has been one which can be
called admirable, there are people on
the way, who arc always trying to talk
something, to drive a wedge between
the two. 1 hope my friend will not
fall a prey into that trap, to imagine
something which wc never have in
mind. After all, the DMK Government
has been in Government for such a
long time. My friend Mr. Dinen
Dada’s Government was in  West
Bengal and they did some terrible acts
which no Government would have done.
But we never stopped their publicity ;
we never stopped anything, because
this is not our record, We bave never
done this for the last 25 years.
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Somebody said that vilence was the
language of the ruling party. Again,
this 15 a veg wild  allegation, wuot
having been borne out by tfacts at all.
We have never declared an emergency
except when 1t was absolutely neces-
sary, in the interest of the sovereignty
of India. It is always easy to make a
wild charge but it is absolutely impos-
sible to substantiate the same, I do
not want to dwel more on this parti-
cular point.

Shri Kachawaiji feels that somebody
could use his personal vendetta against
the party or person in the Government
of these particular areas. I can assure
him that much wider power was availa-
ble to us and is available to us, which
this House has given to us, but which
has never been misuscd. Mr. Dinen
Bhattacharyya’s party has not pointed
out a single case. They send telegrams
even to persons outside, who are not
very friendly to this country. Not a sin-
gle telegram was stopped by us, Even
the Communist party (Marxists) send
telegrams to China or telegrams to any
part of the World. They were never
stopped. What he says is not based
on tacts. I do not want to argue on
emotion. My only submission is, I
expected, as a reasonable man, he
would give us a chit and say, “yes, you
have much wider power, thank you
very much, you never made use = of
Ehem ". And then he should have said :
‘What you are trying to ko is in con-
formity with the four corners of the
Constitution.  Congratulations.” But,
instead of that, he acuses us of so many
things which are hot  warranted by
facts. He just points his accusing
finger at us; but what he says is not
bomne out by facts; what he is doing
i something which is misguided and
if he has to point out his accusing
finger against anybody, it is against
those who are mis-informed about the
thing, who try to confuse the jssue.

With these words I close and I hope
the House will understand the positiotzx.

MR, . DEPUTY-SPEAKER:
question s :

“That the Bill further to amend

the Indian Telegraph Act, 1888,

as passed by Rajya Sa be t
into consiggmlng” oha, aken

The motion was adopted,

The
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MR. DEPUTY-SPEAKER: Now,
we take up the clauses. For clause 2,

an amendment has been given notice of
by Shri B. V. Naik. Is he moving it ?

SHR! B. V. NAIK (Xanara) : No,
Sir.

MR. DEPUTY-SPEAKER : Since
there are no amendments, I shall put
all the clauses etc. together to vote.

The question is ;

“That Clause 2, Clause I, !he
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.
Clause 2, Clause 1, the Enacting
Formula and the Title were added to

the Bill,

SHRI H. N. BAHUGUNA : I beg to
move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question s :
That the Bill be passed.”
The monon was adopted.
15.12 hrs.
DISTURBED AREAS  (SPECIAL

COURTS) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART-
MENT OF PERSONNEL (SHRI
RAM NIWAS MIRDHA) : 1 beg to
movce :

“That the Bill to provide for
the speedy trial of certain offences
in certain areas and for matters
connected therewith, be taken into
consideration.”

Government are deeply committed to
promote national integration and main-
tain the secular character of our demo-
cratic framework and have indicated on
several occasions in clear terms that no
effort would be spared for dealing with
the problems relating to communalism.
The people of this country are deeply
censcious of the value of national unity
and secularism, They have cleatly
demonstrated this in unmistakable terms
twice within a period of one year by
giving their mandate for secularism.
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Consistent with this mandate, several
legislative measures have already been
undertaken.

As the House is aware, in 1969, we
had made more stringent the provisions
of law dealing with elements responsible
for creating mistrust and ill-feeling bet-
ween different sections of the people.
This had been done by virtue of the
enactment of the Criminal and Election
Laws Amendment Act of 1969, whereby
the scope of section 153A and section
505 of the IPC was enlarged and greater
punishments were laid down.  Govern-
ment had also tuken powers to prevent
the publication of  inflammatory
material,

As the House is aware, more recently,
we have enacted the Crinimal Law
Amendment  Act, 1972 to deal with
associations whose activities are pre-
judicial to the maintenance of communal
harmony, prejudicial to the interests of
national integration and prejudicial to all
the essentials of secular democracy.

The present Bill seeks to bring to
book more expeditiously persons guilty
of offences connected with communal
incidents. 1t may recalled that the
National Integration Council in its
meeting at Srinagar in June, 1968 had
recommended that offences should be
investigated and the offenders prosecu-
ted promptly and that prosecutions once
launched should not be withdrawn ;
Special courts with summary powers to
deal with offences connected with com-
munal incidents should be constituted.
The recommendation was forwarded to
all State Goveranments for necessary
action. The reports received from the
State Governments indicated that when-
ever necessary, they were appointing
additional magistrates to expedite trial of
cases arising out of communal distur-
bances. But considerable delays con-
tinue to occur in the disposal of such
cases. The recommendation of the
National Integration Council was, there-
fore, examined to see whether the offen-
ces committed during communal dis-
turbances could be made triable by
special courts as distinct from appoint-
ment of additional magistrate and in
accordaace with an expeditious and
special procedure.

Such trials by special courts acocrding
to a special procedure would not
ossible under the existing law, except
n West Bengal where there is a special
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law called the West Bengal tribunals of
Criminal Jurisdiction Act, 1952 for trial
of certain classes of offences by special
courts, No, legislation is, therefore,
necesary, which may be undertaken
cither by Parliament or by the State
legislatures.

The interest of uniformity deems it
necessary for Parliament to  undertake
the legislation. The State Governments
have becn consulted in regard to the
proposed legislation.

The Bill does not require any detailed

explanatory statement. 1 vgill only
briefly explain the essential fea-
tures of the Bill. Cl. 3 enables the

State Government to declare any area
within the State where extensive com-
munal disturbances have occurred as a
disturbed area. The notification for this
purpose can be made also with restros-
pective effect. The notification could
be issued initially for a period of three
months and can be extended from time
to time. Thereafter, under cl. 4 the State
Government can constitute the neces-
sary number of special courts for the
purpose of trial of offences set out in the
Schedule to the Bill committed in the
area declared to be a disturbed area.
Cl. 5 empowers the special courts to try
all scheduled offences in any disturbed
area and also any other offence with
which the accused may be charged at
the same trial, if it is connected with
the scheduled oftence.  Cl. 6 enables
the special court to take cognisance
without committal proceedings of any
scheduled offence. 1t also enables the
special court to try a scheduled offence
punishable with imprisonment for a
term not exceeding three years
in a summary way in accor-
dance with the procedure prescribed in
the Code of Criminal Procedure for
summons cases. In the case of any
conviction in such trial, the special
court can pass a sentence of imprison-
meng not exceeding two years. Cl. 7
provides that the ecial court can
transfer cases to regular courts when
the offence, although a scheduled offence
is unconected with the disturbances.

It would be seen that the principal

advantages of the suggested slation
would be (1) that the time by
committal proceedings in cases triable

by courts of sessions will be eliminated,
and (2) that since the trial according
to the summons procedure under the
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Code of Criminal Procedure involves
Jess delay and because a large number of
offences generally committed during
communal disturbances are punishable
only with imprisonment of upto three
years, the trial of such cases according
to the summons procedure will thus be
more expeditious.

The House is already aware that the
Code of Criminal Procedure Bill which
is being scrutinised by a Joint Com-
mittee also seeks to do away with com-
mittal proceedings in respect of cases
triable by special courts. But the power
of summary trial given to the special
courts under this Bill are more than that
envisaged in the Code of Criminal
Procedure Bill. Fistrly, whereas the
Code of Criminal Procedure Bill
provides for summary trial only in
respect of offences not punishable with
death, imprisonment for life or imprison-
ment for a term exceeding one year,
the present Bill provides for summary
trial in respect of the scheduled offences
punishable with imprisonment for a
term not exceeding three years or with
fine or with both. Secondly, whereas
the Code of Criminal Proecdure Bill
provides that in such summary trials
no sentence of imprisonment exceeding
six months can be passed, fhe present
Bill. empowers the special courts to pass
a sentence of imprisonment for a term
not- exceeding two years.

It would, therefore, be seen that the
Bill would be providing a more expedi-
tious procedure of trial in respect of a
larger number of offences generally
committed during communal distor-
bances. It will be seen that the object
of the Bill is to expedite the dispoal of
criminal cases arising out of communal
disturbances. It would be a clear
warning 1o offenders in such cases
arising out of communal disturbances
that the law would take its own course
expeditiously, which by itself may have
a deterrent effect in regard to the com-
mission of such offences. Prompt dis.
posal of such cases would also restore
the confidence of all sections of the
people in the administrative machinery
and would also.erase unhappy memories
that would linger if there were delays
in the disposal of such cases. With

these words, T move, '
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MR, DEPUTY-SPEAKER : - Motion
moved
“That the Bill to provide for the
speedy trial of certain offences in
certain areas and for matters con-
nected therewith, be taken mto
consideration.”

SHRI BIREN DUTTA (Tripura
West): I rise to oppose this Bill. First
I wish to recall how the situation in the
country has improved after the Simla
agreement. The whole situation in the
Indian sub-continent has radically
improved.

MR. DEPUTY-SPEAKER : Just a
minute, Mr, Biren Dutta. I am sorry
to interrupt you. Certain amendments
to the motion for consideration are to
be moved. 1 will call you again. Now,
there is an amendment to the motion
for consideration, given notice of by
Shri Atal Bihari Vajpayee, He is not
here. Then, Mr. M, C, Gaga. Are you
moving ?

SHRI M. C. DAGA (Pali) : I am
moving the motion that it be referred to
a Select Committee,

MR. DEPUTY-SPEAKER : There is
only one amendment that you have
given notice of, and that is for circu-
Tation of the Bill. Are you moving it ?

SHRI M. C. DAGA : No, Sir. But
I have already given notice—

MR. DEPUTY-SPEAKER : 1 have
no other amendment in your name here.

SHRI DINEN BHATTACHARYYA
(Serampore): He wants to move his
motion for reference to the Select Com-
mittee,

MR. DEPUTY-SPEAKER :
amendment is not before me.

SHRI M. C. DAGA : 1 have already
submitted. ..

MR. DEPUTY-SPEAKER : There
are certain rules for giving amendments.
(Interruption) Order please. Will you
sit down? There are certain rules.
You have to give notice of amendments
at a oémrticular time within a particular
period. - If you have not done it within
that time, 1 take no notice of it.. Yes,
Shri Biren Dutta,

SHRT BIREN DUTTA : Sir, I was
referring to the situation in the sub-
continent of India which has much

That
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improved, and this change is reflected
in the Simla agreement. Nobody will
deny that the country, after defeating
the conspiracies of divisive forces, is
witnessing a situation where the progres-
sive forces, in the national interests both
in India and Pakistan, are asserting
themselves to achieve more and more
of people’s democratic rights. The
people ot Pakistan as well as the people
of India arc addressing themselves fo
this task and are reorganising the whole
of the sub-continent not on the basis of
confrontation but on the basis of peace-
ful co-operation. We have scen how, at
the time of the Bangladesh crisis, the
whole ot India stood as one man and
supported their cause, and they showed
that no longer can the people of India
be affected by the communal and divi-
sive forces.

At this juncture, fo biing such a Bill
before the House is to mar the image
of the progressive forces not only in
India _but also the progressive forces
of Pakistan. 1 am astonished how, at
this  juncture, the Minister has
brought such a Bill before this
House, empowering that any area
or on the ground that, or on the fear
that  there will be communal
riots. I request you to consider
seriously whether such a Bill should at
all be discussed in this House at this
point of time.

What is happening ? In Bangladesh,
we have scen that the communal forces
have been isolated and the forces of
democracy have taken root. In Pakistan
as well, you are seeing that the forces
of democracy are asserting themselves.
Here in India we have witnessed the
tg;owth and development of the RSS,

e Jan Sangh and similar types of com-
munal organisations, but we have also
been seeing that these divisive forces
are now declining ; they are now dec-
lining forces. So, if you have eyes to
see, you can see that the root-cause of
the development of communalism, divi-
sive tendencies and provincialism lies in
the influence of the imperialist forces
or the exgloiting classes of India who
try to maintain these forces in our
social fabric so as to gain something
out of that divisionalism, communal or
provincial or otherwise.

Now all over the sub continent these
forces are heing defeated and the forces
of ﬁgress under the leadership of the
working class people are asserting them-
selves. They fought the imperialists and
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driven them out of this sub continent.
They helped to drive out the American
imperialists from Bangla Desh and they
are trying to drive out the forces of
reaction who nourish this type of com-
munalism and division in India. Look
at Calcutta or Bombay, people of all
areas from U.P., Bihar, Orissa, Tamil
Nadu, Kerala and other places gather in
factories, schools and establishments
and are fighting for their rights against
toreign  and Indian vested interests
unitedly.

MR. DEPUIY-SPEAKER : Are you
in tavour of special courts ?

SHRI BIREN DUTTA : No. I say
that this Bill should not have been
brought at this stage. I am going into
the intentions of this Government why
they bring forward this Bill at this time.
The Government joined hands with
communal forces like the Mus-
hm League in Kerala for forming
a Government. What is their attitude
towards the Jana Sangh and the R.S.S,,
Jamaiat IJslam and other forces of com-
munalism ? They are soft to them. It
is aganst the real democratic unity of
the people that this Bill is aimed.

You will be astonished that under
this Bill any urea can be declared as a
disturbed area. I opposed a similar type
of Bill when Shri K. C. Pant brought
torward declaring the whole of Manipur,
Tripura, Meghalaya or certain parts
thereof as disturbed areas. I warned
the House that it was the beginning of
such Bills. You have not heard of any
disturbance in Tripura. After passing
that Act, a part of Tripura had been
declared as a disturbed area. What is
the disturbance ? There is no news to
Parliament, nothing in the papers, But
the fact is that there is no food in
Tripura and people are dying out of
starvation, ey are not willing to die
in the hilly villages. They want to come
to the plains and share the food with
the people living there. That is why
it has been declared as a disturbed arca.

I ask the minister if he has heard
anything happening in Tripura to be
declared as a disturbed area. At this
juncture of our history when we should
encourage the people saying, “You have
given up the communal feeling and you
are trying to get out of the influences
of foreign imperialists and vested
interests, “Go ahead 1", instead of saying
that, vou are saying that you are not
helieving the people of India and so you
want this power to declare an area as
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disturbed area. That is why I oppose
this Bill lock, stock and barrel and [
request the minister not to mar the
image of ‘progmsive India by bringing
such a Bill betore the House.

SHR1 DINESH CHANDRA GOS-
WAMI (Gauhati): Sir, I risc to sup-
port thiy Bil. 1 thought that nobody
could have any objection to the basic
object of this Bill. Of course, to some
of the provisions of the Bill 1 have got
my reservations and I hope the minister
will clarify them. But 1 was surprised
to hear from the previous speaker that
he has objection to the Bill because
according to him the communal forces
are decaying and this Bill 1s not neces-
sary. It is true that communal and reac-
tionary forces are decaying. But let us
face facts. The tacts are that these for-
ces have not completcly vanished. They
are m existence and because of that, we
have to bring various legistations includ-
1ng amendments to the IPC. By this Bili,
we arc trymg to apply some chemicals
to toster the growth of decay of these
torces. I do not know how my Marxist
friend can have any objection to it. He
crihcised us saying that we are not
fighting the Jan Sangh and RSS. The
records of this House and the records
of our party both inside the House and
outside will amply prove that the Con-
gress Party has always fought reac-
tionary forces. On the contrary, my
Marxist friends have been talking at
times of joining hands with reactionary
parties to fight the Congress. That it-
selt shows who is fighting whom.

Coming to the provisions of this Bill,
nobody can have any objection to the
basic objects of the Bill, which seeks to
provide for speedy remedy in the case
of certain kinds of offences. We have
seen that i our country, there is great
delay in disposal of cases, with the
result that the very purpose for which a
man is punished is to a great extent
lost in many cases. The pu of
punichment is both punitive and preven-
tive. The purpose is to punish him for
doing a wrongtul act and also to prevent
others from doing it and set an example
so that others may not commit a similar
offence, But if a long time is taken in
the disposal of the case, the purpose is
naturally tost. If somebody commits
an offence today and if he is punished
atter 5 or 6 or 10 years, that does not
create any impact on me. Therefore,
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speedy disposal is necessary and it
sﬁiﬁxﬁ be mandatory and essential parti-
cularly for soci offences, The
scheme of the Bill is that if a State
Government is satisfied that in any area
within the State extensive disturbance
of the public peace and tranquility has
taken place by reason of differences or
disputes between members of different
religious, racial language or regional
groups or castes or communities, then
it may declare such an area 10 be a
disturbed area. So, an area will be
declared as disturbed only when this
condition precedent is satisfied. 1 do
not think anybody can have any appre-
hension that this declaration of disturb-
cd arcas will be politically motivated
or politically used.

If the area is declared as “disturbed
area”, for the purpose of providing
speedy trial’ of scheduled offences the
State Government will create  special
courts. I have not been able to gather
from the Act itselt whether the Govern-
ment is contemplating the creation of
temporaty cousts or permanent courts.
It the government 1s thinking of creating
permanent courts, undoubtedly there
will be heavy cost for the State
exchequer. Government should see
whether the workload of such offences
will permit the creation 6f permanent
courts. If the government is thinking
of creating only temporary courts, then
1 feel that the qualifications for which
they are asking ar€ so High that they
will not be able to get ent number
of people. Section 4(3) of the Bill
says that person shall not be qualified
for appointement as a judge of a Special
Court unless he is qualified for appoint-
ment as a judge of a High Court, or has
experience of at least one year as
sessions judge or additional sessions
judge. The power which is conferred
by this enactment is more in the nature
of magisterial power. Therefore, I do
not know why you are insisting on the
qualification of a High Court judge. As
such, I have given notice of an amend-
ment that a person who is qualified to
be appointed as a sessions judge should
be qualified to be appointed to the
special court.  Because, the special
court will not be trying graver offences
than offences tried by a sessions judge.
If a wew man having the qualifications
of a sessions judge can try such offences,
why are you wanting geuter qualifica-
tions in such cases? We know that
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the condition of the country is such that
in most of the States persons with
greater qualifications are not very keen
to come to the judicial service, parti-
culatly if the service is temporary,

My next most serious objection is to
a provision in this Bill which says that
all the offences which have been” men-
tioned in the schedule to this Act will
be triable by the special court. In the
schedule we find sections of the Indian
Penal Code like sections 121, 143, 145,
302, 303 and so on. If the offences
are committed in pursuance ot the
reasons mentioned in section 3, then
only they should be tried by the special
court. Suppose a man commits murder
in a disturbed area, which has nothing
to do with either communal, linguistic
or religious disturbance, why are you
making the offence triable by the special
court 7 It you make all such offences
triable by the special court, there will
not be expeditious disposal ot the case.
Secondly, Section 7 says :

“Notwithstanding anything contain-
ed in sub-section (1) of section 5,
where, after taking congnizance of
any scheduled offence, a Special
Court is ot opinion that the offence
is one which does not form part or
arise out of, or that it is uncon-
nected with any such disturbance
as is referred to in section 3, it
may transfer the case for trial to
any court having jurisdiction under
the Code.”

I feel that if this option is given to the
special court, then it will be violative
of article 14, because if a man commits
a murder in an area which is not a dis-
turbed area he will be tried umder the
procedure laid down in the Criminal
Procedure Code and if he commits a
murder in a disturbed ar#a he will be
tried under the procedure laid down in
this Act. If the offence committed in
the disturbed area has no rational
relation with the object of this enact-
ment, then the courts will undoubtedly
hold that it is discriminatory and
violative of article 14 and declare it
iltegal. Therefore, 1 strongly object to
the entire ut of offences being men-
tioned in the Schedule and being brought
under the provisions of this Bill. This
Bill should confine itself only to such
offences which occur because of reli-
gicous, racial or language disturbances

ween different regional groups, castes
or communities, In that case, we can
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except speedier trial and we can expect
that the courts will not strike down
the provisions of this Act.

Coming to other provisions of this
Bill, i clause 6, it has been said that so
far as an offence which is punishable
with imprisonment for more than three
years is concerned, it will be tried as a
warrant case and other cases will be
trialed in a summary way. My request
to thc hon, Minister will be that, I
think, it is better to dclete the serious
offcnce of murder from the purview of
this Act. Afier all, the murder is an
offence where a person loses liberty for
life or the life itself. The person would
feel that he has been denied a procedure
simply because an area has been
declared a disturbed area. The number
ot murders that take place because of
communal or religious disturbances are
not of great number in the country.
Therefore, I feel, considering the gravity
of the offence, Sections 302 to 304
should be deleted from the Scheduled
of this Act and the person should be
at least that much of a feeling that the
gravity of the offence being such, he has
been allowed all opportunities which
arc allowed under the ordinary proce-
dure of law.

Secondly, I teel, some latitude should
be given to courts or some discretion
should be given to courty to judge
whether a case should be tried in a
summary way or according to the
summons procedure. Summary way is
a very compact procedure. It may be
that in such type of cases, there may
be many accused and there may be
many witnesses and it may not be possi-
ble to try a case in a summary way or,
if it is tried in a summary way there
may not be proper justice. In
the Criminal Procedurc Code, there
is a provision that if the courts feels
that the case is not a proper one which
should be dealt with in a summary way,
the court is allowed the discretion to use
the summons procedure, Why are we
not allowing the same discretion here ?
T feel, we should use the same discretion
here. The ordinary procedure should
be the summary way but, if a court
feels. considering the number of accused
or considering the number of witnesses
or comnsidering the complexity of the
crime. that it is not desirable to try
the case in a summary way, the discre-
tion should be left to the court that it
can be tried according to the summons.
procedure,
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So far as the trial in a summary way
1s concerned, the proviso to clause 6(3)
makes an interesting reading. It says.

“Provided that mn the case of any
conviction m a summary tnal under
t'us section, 1t shall be lawful tor a
Special Court to pass a sentence ot
imprisonment for a term not cxcee-
ding two years.”

Is it a substantive provision or a proce-
dural piovision ? Does this provision
empower the court to give pumishment
upto two years? It you keep the
proviso that empowers the court in a
summary way lo give punishmeng upto
two years, there are certain  offences
mentioned in the Schedule tor which the
maximum punishment 1y six months’
mmprisonment  How aie you permmtting
the court 1n a summary way to deal
with a case ot imprisonment for two
years when the maximum punishment
laid down under the Criminal Procedure
Code 1s six months You may say that
this 15 a procedural part of it and that
the court, where the punishment 1s two
years or more, will be allowed to give
a pumshment of two years 1 feel
drafting of the Bill has not been very
happy

1 have also given
saying

“(34) That m case ot any convic-

tion i a trial under sub-section (3),

1t shall be lawful for the court to

tmpose any sentence authorised by

law for punishment of such offence

but 1n case of summary trial the

period of imprisonment shall not
exceed two years ™

Now, 1 come to clause 7 which gives
an unfettered discretion to the Special
Court erther to transfer or not to transfei
a case There 1s no guide-dme laid
«own as to m which cases the Special
Court will be competent to transfer or
not to transfer a case, Clause 7 says:

* . after taking cognizance of
any scheduled offence, a Special
Court 13 of opinion that the offence
15 one which does not form part
or arise out of or that it 1s uncon-
nected with any such disturbance
as 1t referred to in section 3, 1t
may transfers the case for tnal to
any court having jurisdiction under
the Code.”

Such unguided and un-canalised power
in the hands of the Special Court 1

an amendment

AUGUST 9, 1972 Areas (Special Courts) Bill

244

violative of article 14 and from that
point of view also, 1 feel clause 7 should
not be there.

So, my respectful submission to the
hon Mmister will be that this Bill, not
bemng very properly drafted-—I do not
know whether 1 am entitled to say so—
should be scrutimised and, I feel the
campus of the Bill should be narrowed
down There should be an amendment
in the scheduled offences and only those
cases where offences are commutted
because of the reasons mentioned n
section 3 should be tried by the Special
Courts and not otherwise and subject
to what other amendments T have given
1 hope, the learned hon Mmster will

tiy to clanity the pomts that 1 have
ratsed m this debate
ot ey qi¥ (mIgT)  ITeaw

w1, a8 Y fast qgy & wowd ar T@of
d Tn &0 fa9g FTAT g 1 MATT A
Nysmrwmr s sfm@maw
faw # fawmfro sgame Fmm & 235
a1 oY sfwd g€ o) f srgr ey weew-
atfur 7z R F 37 97 F F79 ¥ (A4
a1 wea) A wqnifady 71 A9 €} ¥ {49
Fn e %) wasgan ¥w A¥T wRAT
T ™ 4l

15.46 hre.

ISurt K N Tiwary i the Charr)

4 a3 ager g f& gmi 3w ¥ Ay Aie-
zifaw g7 &) @&, adrars & 5 v @1
faarror @ mfgd, 707 § AAga g
fe ga faw & w1f awE 5 N 97
qer YT 7 ZA } vy WHA Afow WG
Mg g1 fax w1 faage g, @ am
AT A 37 @t & faeg ga * v faar
st A argnfed 180

w) o) o FegEfon N I FT QY
41 9 far AN aw § wATe qfem
gfrafad) twz 7t grea A ara gar, AT
g7 97 AN § 5 S qrm gar) wAR
IR A & wamarey & 39 faw w1 fr're
A4 famr ¢ 7@ frar o 7 8w
amg 30 ¥ frdty § gaww g, afee
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& faed qmd 1 ¥RE, fEdamEr
a7 sriag & qg gt | AfEs o 7B
gferq ¥ fmay & awal § saaT wHATE
Frem w0 T g fRQaTEre ¥ qW
aTrar vt f5 o feT A & gn feay ?
mAA gon fF oF e 7 A wa
woer wqy faen § a¥z ar g Aesfr
e ¥ faeis qier A wrar 1 afse
37 ¥ fawria sqax & wrE #ar F7 g
£ ? fuogar axstar, fan &1 fx 30 8Eq
F ox e # Anda fwar, o8 & fagg &
A feq amaw F @7 qAF fAwme £,
T8 A7E H1 42 A T IR FW@E, A
# gfma AT 7 A% SE A IR T
g1 wfFa gmu sAfad F & ST
aTA FaTw G g ar gfewn W ST ¥
fg=re g oA 8, AT ¥R ONFIT HT
gFv ¥4 & SR AFw g § fE ow
e 7 F) §) g gfFE ar 1 I aTe
? 7a g ¥ wiqgT Avgifaw aea W
g w4 W ww Ag A fom A Ew
a7 g 1 wiw wigwfe A
T B EREATEF A AL T 46,
A FIE O favar g1 sm A |Gy
g o fag amzrrarz @ § fam & Aar
& B ¥ AT THE | ST A A AT
#1 Fr7A goaT § o 7 gfew ge 3
gafead gg faw A #rf soore Y &
afew 9ed ug v 5 d@ A ¥ @iy
¥ qrae £F @ @) W ¥ gRk qJw A
Yeqefon M gwam qgaEd 8 €@
w17 A #) N T AW F qT@Q W
qgaT w4y fadmr Y fae) ag w1 fad
weAT AEA T | ¢ Iw ¥ qw Wy Ay
¥z 7 w1 2% § 1| e fref) Y Farary
ammYar sweT A¢E waar & I W fadw
w g% ¥, ¥fer @g @) aore A I
o aer 3 arm O ¥ e Bw o W
wegfd) uwed) § fir g e v A
w1 2t s oy § o wu W o) e
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SFE FTA FTICEF § | W TH §) 2%
7 & ot gl s & 9 e
T, ¥ wamat g f6 g9 8 5 faw wr
faggw &, st 1@ & sownfar
g &HT |

BT W g gu E, F ¥ w3 ang Fa@y ¢
S| A FATTH 74T, T 7T T o gfea
F o @¥ g1 FT g7 AW FY T FC
% 4 fm qz #4077 | ST w
fed, g% at@ & < #1 uv fagr s
FX AT FT Fg7 5 77 1 9811 AR
AR & "FETT q2 79 S fREY avg
@ETfas-Ra ¥ wins 7@ 9 1 @
qAw® A AT, AR A § 1 FT ug wEgAy
2 fe ot fawr s &7 @ € vw B swig ow
g FegfaE T 38 w7 @ § e W@y
R & & fgrg wrwerfaw qex € 3«
1 F) AL T ArEm AT T 9T ¥
famie 7a far w1 gevarer i anfare
T Y oA g ?

T A H A wwar g fw o o ¥
T 7S v w1 feeesd gfrome feay-
T @ #1 afawit fegr mn o -
YT F TEA FIF F) qaeqr 7) w6 T
9 ¥ o Tlo &lo F AW gqrersh)
120, 143, 45, 83, 93 ¥ g graq
FTH FT FIN QAT TR A feqr argw |
¥feT arw Nf9F fr fag ofen =Y &
TAde 7 fewesd uftar feade ooy
g o # ) wrgal w1 ey @ v &,
q7 F T ¥ Jovk @ I ¢ v Fwf
Frfaw ey A & w7 o€ & N &
A fox 37 1 Trow €F a7 A e
ax feeesd ofcar fesdae T ¢ aw
W aE & IERAR ¥ wrae vy A 0
syeqr ol & | Ty B qrfer Far ?
w & fedl g w7 Yiea der wifil
faa & grur arorerfoe wedt ¥ srerray
ot oty qz T F@ g, fir www €
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[oft ey W]
& qwaw w3 €, for &1 erew-
wefaw aeit @ W€ aveg ol &, s9 A
ferifroue fiear ot @ | T AW &
Zr@w w1 FfawTe 37 A AT @ I
g m Hafr d 1 e
¥ #rde To Wio ¥ AR AN F 1A
reg a7 E | A arAAT Angar g e oww
£) exraz & fod are & qre 397 squwqy
2 1 A e avwrfas aas) Y & T
g 3w ¥ wiwwiE @ 8, wT e g
Al {7, arem #} I F, 7T 08 -
w1 faa w arewerfas gy
3 e qrgey @Y AAar 1 IF A FewR-
frmoz w7) % faa ga fam ¥ sgeem
qee A =rigs

20

A|Q FT 4 4¢ TEA A g {F
A ¥ 99 TEA9 ¥ sqwear &) T
faq ¥ &1 A1 AF F) a7 1 IFA |
ag 31% A § ¥fE W A QU Faren)
sq7a ALY AT 1 Y AT FAFE FE F
fag £ € a1 N A WA IAE 78
mi&wimm%a‘ma f& 97 ax
FAAT 7L A & ARGT | ag AR (e
97 qOF 5 w0 FQA £ @ 7 qqat
gw aw wy § 1 fow A28 2 A graa
T s @S
it ¥ gz afex @ ¥ e fearm ¥
Fem” ¥ aga ®) a@ fad €« gfew
& "y fegwT anaTy S § %0 %) W
Mcfrmmalt ) OO S g &
oy WM P 1 TP GHWN TR,
wral A freRET AW | N A 8
fo fod a0 A LIWHT Y 1 W W
& g MAe § o e o
w9 fawea gy kg € ag
T #T G TRV HT F 9T W @ 9
) war ¥ 1 w8 TR e ) e
& faars § fiv frel ) #7 adv w
o o fad gy B ag e W
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w frfrrg wife wx &% 3w ¥ gar
R W wr wfgwre sy wtwwr wEg
T4 § wawary fe wg Ny waw guh |
YT T WHY) T W sawedy wft )
arfgd 4

;T A ATER € e ¥w A wvygam
E 7§ A e WY wF) A ¥ gL
FTHT LRI A q0 7w HY AgaT w747
T AW g awav E, AATE w9
G A AFAT-AIEEE FATT0 EPT A6
g T HIAFaF A\arct ¥ 1 S O geg-
arfas fawret & & § 3 & faarer
gfeaisia fad faar s ong g Avg #1
02 FAAT G § Auwar z fF 9w qe
T gL acfET g, TR & dae
¥ 5 #17 a/ greverfas qwe
ferri W& rrady | agar W §
W AT LI FEIAAE | S IT AT sfe
#F1T fear 77 41 93 T AF0 F7 gFe
FT OWGT AT AUA® AT

# wA) wEw A wEAr wg g fw
yead 81 39 f997 %) 9T 997 ¢ granfw
72 #2) § f& zai} ¥ ¥ aowwifaw a
WEE ) TAH AT anra F A Aw
AW AT AT F| GURE 30 F 7y
£ &1 ag1 ov w7 ¥ My f5gw Paie
gt arfgd |+ wer A qiem g
F1 qHA FQAE g0 AT A7 AW & WFD
&Y 9 a%F Qfad | A q1A1 gwIe A
guEa v §, war ware v f, i
art s € Ik farers sl wrey aw
Y v oY forar 1 se wav € e
fed & fawrs aror W€ wrdag A
1 faw ¥t ok e W T v o
& 5 wgar wgar § e o g
WA § m ¥ e v we w4 aw-
aw fomzvin M wraed fewodn ¥
My Fen sty Aww g W A ¥
Frfe SR X o oy Y 4 e TR

ot Y fear e mfy nlome el
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A ATg W war g W wd At W
eqrer wah amw # qer gt | o T
% arg & xw fam w1 fadw wvn

ot faly fmr (slgr) ;. fa
#lt ¥ w fem wr el firar § s
gt & fr WY a1 WA wa N FAet
) QA N7 I w60 | 7g Tiw faw-
A 1 AT FAE 7RV RE 1 A
FFIAN WU EA IH Mg AR FE
F AATATTAT | ATY FATT 7HT GT 4 )

FeqAq AT wvard Farle g agE
feMidamr s g1 s w77
7€ @ § & gfF Ta § U g A
§, T A QA axfawa @1 O A
grural & 1 59 I S faer [T & 3om
% wwda F7ATE | 7R faw ) @Ar aga
AT 9T 1 BAY| TAIHFAT F) ASTE
A ¥ 7AW qw aw W A T3
7 fo qazea #, A A9 gEQ el a1
AT g & AT A AT FAUF q0A AR
478z T0E | W A f anmAr § o
qg faw wrav war ¢

FiH) @) 1T UE N ) | IF FE
¢ s gfrm areit &Y sig sifese @ 73
€1 e gw wY A A & ')
£) 1M A IaF F97 gw A fede w0
T w¥m v 71¢ 7g ghva N asa
2 ar A Y 1 Frell 7 fired) snaw)
ot fad e &Y $wT &) 9% 1 ghrar &
fow) W) ¥ % dar wdf § Fs vl 7 five)
M) ax fede « fisqr arm ) 1 iR
¥ ¥ wgT e agk W wiE gy §
ghrar § =@ O @) wlemre
aft § forerlt awt & 4

ot yon ww wotg ;. vl -
o, v Y §

wowefy afew : dYax Wi § o wiew
B a1 AT TR St W
L
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o faqfa v g N wg g & fv
yfere wneedl 7 € 1 F uw forar oY
T ¥ Freal § ‘wren 2@’ aorw sEwy
Tg g W7 1 fagar g3 W S
T &® § § 398 wfow gim & fea)
WA WA anwa g fa
wgowa: #1 fadg sar oiw o) & fag
3w 7€ &, Sfag afy &1 &1, 8w
g #1 fady w78 § wiife aw 38
& qaw WrE

a7 =T TAddE F g 2 W@ E
a3 «#) & I =z weddz fea) w) nfmp
71 fewzdw ofvar gifes 300 7 gz
AT AT WA @A ) ATFA § wwAT
g fa 3 # dver a1 @7 e oA
ary 59t aifgd 1 fwa) afvar 2 feez-
de witar @fuy fegr § & =2z &
7@ Fgl 4% aF) ¢ A W@ aF ™R,
goaT ¥OT W) R@Ar aifgd 1 gwE
fam &7 T &&F INT T THENE @
afey §% 7 $© wawm fom siar =afed
¥R FEY AT MY A AT WAL EY O
g1 frfqea &1 § T @U@ § U a7
¥ e fen &1 et €Y i & =g
TR FT 91 §7 FT0 § T 319 Hq9qF
g wifed & dawier w1

FAE 4 & A 3o T Fio § FigH
aa ® 1 snfafedve &0, o feer
§) # quwan g 5 SR o g wpi
aff v Ffgd 1 qTardz AT ¥ S
w18 Zré w73 & fag strewy woar nfgd
N S aw X §, I7m) wrfafos-
vy i 9y w ®) &, Afew ovpww
warar § fs avwir w5t an o § fag
doaraatd AL 1 fafew v &
WA A A0 W A 6w ag
@ 4 aY g e € i s wff wwer
gam, Tm T garr ar Ml weh A g
wr 38 wrefirf ¥y wery wen) 4 oY
Tuh whEW O € T § aret ord
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[=fr farw for Firer]
¥®& 7| T fau 30 sy § fe &
qafiz ST & I T @) vEAT AR |
LERT 9 #Y w@d A Afrzg AL fawr
qrET |
16.00 hrs.

Agr % GEAT) AW ®1 AFeE g,
FTEIT T FOEA| FTH FEAT A00ET )
qF AFN F JUA FTOF AT A §
f5 gt g UF QU A0 T« 6 e
I qEaeq ¥ IR AT, TS FAT |
B YT G297 AF A4, AwT A A 7 T
FHAT qF FIE W) FAC) T AN AT TG
a1 FT et graw F F7HT F 9 F
gl 7 fvar | gIF wY oA faaw
#1T gafraw 3w =tfgo fw & sw awT
graw ¥ fag frgaq fear s, ag ai%
grasH 1 feresd afm R &
Fror A warigar W @Y faem, H7
gvwiT Y qrg) feafy &1 qr gy =

ag fa 51 § AT A 59 F7 74947
FTM g | fgegraia F sAedww ¥ fav

ag IEU E |

*SHRI J. MATHA GOWDER
MNilgins) : Mr. Chairman, Sir, I wel-
come the Disturbed Arcas (Specil
Courts) Bill introduced by the Mimster
of State in the Minstry of Home Affairs
thy I am of the view that this 1»
a bel measure.

Before Independence, when the Bn-
tishers ruled us, they were able to ex-
ploit the differences prevajed among
the people of India n the name of
language and caste. They created divi-
sive forces in the country in the name
of religion. All of us are, cially
in the year of Silver Jubilee Celebra-
' T bk the
the circumstances un c|
country was partitioned and how Ma-
hatma Gandhi gave his life at the altar
of wunity of different communities liv-
ing in the country.

As has been pointed out in the State-
ment of Objects and _there are
considerable delays in the disposal of
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criminal casecs arising out of communal
disturbances and disturbances bétween
different religious, racial, langusge or
regional groups or castes,or communi-
ties For the speedy trial of such sche-
duled offences by es:tabhezhinfh special
courts 1n the disturbed are¢as, the Gov-
ernment want to control the frequent
recurrence of atrocities commutted in
the name of religi The Nationat
Integration Council made this saluto;

recommendation in 1968 and with all
the legal luminanmes available at the
disposal of the Government 1t s
strange that four ycars should have
been allowed to elapse before giving
legislative form to that recommendation.

Here, I would like to accuse the
Government that, due to inordinate de-
lay 1 bringing about such meaningful
legislation, there 1s indirect encourage-
ment for the communal disturbances.
If the Government had enacted such
laws when the communal forces started
raising therr heads, much bloodshed
and many murders of innocent peo-
ple could have been avoxded We are
all not likke Mahatma Gandhi to go
to the spot of disturbances, as he went
in person to Naokali, and to put an
end to the spread of such gruesome
incidents We have to derive our
strength from statutes. We can remedy
the situation only by taking recourse to
legislative processes. When this is the
posttion, the Government should have
realised this and brought forward legs-
lative measures much earlier By not
doing this, the Government have given
impetus to communal conflicts, religious
nvalries and language animosities. We
have on one side the Algarh Mushm
University and on the other Banaras
Hindu University. In Kerala we have
got side by side Christian Colleges and
Hindu Colleges. By permitting the
cstablishment of educational institutions
m the name of rebigion and commu-
oity. the Government have helped the
growth of communal animosities result-
ing m the loss of human lives.

Last month, over the Aligath Mus-
1im University Act, there were
mhetAllal:eg“g{i 1 % like to know
Wi T S area declared un-
der this Bill as a dlltut;gad area and
whether such criminal atrocities will
be enquired into. i
Government come to grip with the grow-
ing violence in the country in the
of religion,

|

*The Origmat speect was Setivered in Tamil. ’
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1 was hearing carefully the speech of
the hon. Member, Shri Bibhuti Mishra.
Some people seem to think that lan-
guage 18 the main cause of frequent
disturbances in the country, They are
of the view that the Central Govern-
ment should have all the powers to put
an end to such language disturbances
and the States should not be entrusted
with any powers. I would like to point
out here that language should be the
cementing bond of unity and not the
instrument of hatred and violence,
which will put the national integration
in jeopardy. I would emphatically say
that unless the Central Government act
impartially and dispassionately, there
will not be any lasting solution to such
serious problems. If the Government
want to create any conmstructive impact
of the implementation of this Bill, then
they should not funcfion in such a
sluggish manner.

When you open the newspaper in
the morning, every day you come
across instances of inhuman atrocities
committed on the Harijans. Harijans
are murdered in day light and they
are burnt alive. Even this morning this
House discussed about thc mass burn-
ing of Harijans in a village in Utlar
Pradesh. I would like to know whether
the Government will declare such areas
also as disturbed areas and establish
special courts for the trial of criminal
offences committed on the unarmed
Harijans. In our country we have
Muslims, Sikhs, Christians, Buddhists
and so many other communities. But
there is no community fike the Hindu
community in which the caste Hindus
treat cruelly the Harijans. If such an
act had been in force, many Harijan
murders and incidents of burning Hari-
jans alive could have been averted. We

ave given constitutional protection to

the minorities. Though the Govern-
ment have tgreovided constitutional safe-

ards for welfare of Harijans, who

ave got the equal right to live like
the caste Hindus, the Central Govern-
ment have failed to give protection to
the life and honour of Harljans.

Before I conclude, I would tike to
urge upon the hon, Minister that
wherever atrocities are on
the Harijans, wherever they are bumt
alive, wherever their honour and life
are at stake in the hands of caste
Hindus, the Government should declare
such areas as disturbed areas and esta-
blish special courts for the speedy trial
of criminal offences.

With these words, I conclude.

97 LSS/T2
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oft qw wx M : wwefy wEed,
& &) Cwar Y Fgor T & fod ey
gwar qfewg § §9 fawrfod /) o, o
& e g fawr Y 7Y qAgr v g o
I WYY AT

“Offences should be investigated
and the offenders should be prose.
cuted promptly. Prosecutions once
launched should not be withdrawn.

Special courts with summary powers
to deal with the offences connected
with communal incidents should be
constituted.”

ag ATy Y iy gwar gftwg #) faere
far 91 s g ofeeg 9 fagrfal &
AT o gy g9 few WY oy w9
¥ wifowr #), ¥fFT 39 fadas & ¥
& ST Y F) WEAAT 91, IW F TH AT By
g xa ¥ gt 4

warqfe o, o9 ¥ ¥ AT 5 WY
xfem, form # wgv mar §—

“Notwithstanding anything con-
tained in the Code or any other
law, a scheduled offence committed
in any disturbed area at i
during the period specified in the
notification issued under section 3
in respect of such area or during that
period as extended under th: proviso
to sub-section (2) of that section shall
be triable, whether during or after
such period, only by the Special
Court constituted in or in relation to
the disturbed area in which the
offence has been committed.”

amg F wrr 5 ¥ W fewesd afea?
wrdemr 3 ...

Wl gUN Wy ¥OWG :  ANTiE Ax
xw, agv ¥ gl ff &

MR. CHAIRMAN: The bell is be-
ing rung—now there is quorum,

ot qm wr g awTY 5 F aX

W wray < § e W€ W) e fi—
whether it is not connected with the
right or anything. . .
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[ xw ww= e}

AN € & wrawg § A997 T AT 79
&) 3y ¥ Qar av fiv 7¢ faw fadwe +34)
N RAT T | AW 5 F oqr Tw A
wwar & ford wreverias qedl AT sErw-
fas gl & faans oY SoX AR FW
¥ ford s wraar feav g, sa 9w §
farerrs Qo % § w2 wewd o faw
¥ q) § 1 §9WT 147, 143, 148
151—% ArpAY F1 fas av §, AfHT
302 I7 EEL AGAT F N F v Fewfa
& &Y @ A wvar w9 W, A A
w1 gad fog sl ifaaa wa § fearee
Traer T 1 qY T WS WAT | 9
R 7 af FF ¥ g gegw 9 e
147 ¥, FAGT dAwE) F, 7ET AW
£1q69, IAFT IqX FAq TN AT TAH
g gvrr + gafaw o et fae @
9T FI% IaFT T @ warfaa sfag)
w faw ) 4 ¥ famfxw w1 & & ey
@z w0z § S g A T2 I W)
| ) AT |

fre aigw faar ¢ f oadl goew &
w1 wara 7 faar a1 A7 graea
T ar g fr g0 and) frwr 8 g0
INE T
Now the case should be transferred to
another court.
feezad gfear w1 srdea 4 &, dggw
# ady § oz arrw ey § qud) A W
fegr ;g | 33 ang ¥y g ?

The court will send back that case to
another court.

IF gHT wri -AAEY Sraer v Ay Faasr
21 Tt & 3a¥% Mz g, 78 W) wfc-
fstarr xad Tt 81

frr aranr foray ¥ -

Heo has been qualified for appointment
a8 judge of 2“ Co

2 urt.
E2] mgatﬁﬁ?:witg:
He is or has been for a period of

not less than one year Sessions Judge or
Additional Sessions Judge.
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oY 7 ot AT 717 wary § ¥ Fraw
v & fag sYr e araw oY sy
MY § —g I HAnT w1 § A7 a8
gy afs 7 € 1 fefrrw Wk
N H w gram § | F wgar § A grew.
eifow aox €, faaed), sewerame, o)
TAE § A qeard ) € AT Y sowd
O § 9% fan sy fon § e ot
gra s A Agsa & I@T FF
fog § afew SraiFge & owdl FO &
fag a1 e § 7 Pafwas Sefac
e # 170 F NWFWA 15 for A
garT, femme 30 faw &) ey, 1sfaw &)
& &), wiena arfow 9@ gan & ag graw
g € 4 &Y sigr e Y & agr QamA
7ot far | eriwwt wawT 9t fw Y o
wed §, W ¥ § srvly Fex , o 2w
¥ wreweifoear ¢y @ 9w fews
AFT wrAAE) & avfr oy § ofvr
T 7% | AfF g9d fag ey QT ?
o forar &

Magistrate can take cogmzance—Ses-

stons Judge can take cognizance.

g i gF1v Frfmde A saaw s
AwrA 170, Pefwam Shlor we &
ITHT AHF W AL & Am@w P owrwe
o T & forg arad v sieore fwra
27

aY Y STy AT § IawT F v
war § fe ool zraw € arw o war
farer g Afier o fawr 3 gn Rud € wory
WTE IT AEATE | AT TEET B v
¥ #fg  arod wad wgr & fr A H
ww & fag ofewer Afae few
Ut

It may be for a year or two or ey
period.

e v 7y wr oewdwy fr A
aw ? o fex ad) wda gedufow wrd
w qiwam § ! wafug F e f
w ar o) oY iy & fag F & S
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w¥E) ¥ w fam o TO4F w1 @ W
frar § sad F9T w< fagr o o ™
frsr #y 9% ¥ wr JgT W% f&o
AT | AT Y g A W faw wT AY
qiy § 78 WEIT P AT | FIX AAE-
e Aqvqgee AN IWHED
greele 4% gy 3 ) gag wAer { faar
qr @1 W) AR gwrAd famd) =wefge o
ot fast atig ot § ggwr odw a8) ¥ B
ai amufadt Y owdr A way fawey
wifgr 1+ =% siwAAT ¥, 302, 304,
376 ¥ A<t graw FAr A T €,
FiTrE TP 1T & fwe 97 F a7 ¥ #9
grrr ? e drerer wdw faor w7 Ao
& A FURA AT v nfgr—eag
w2 Fvg | ar ag gwr wifen fr
T Zraw g AR Frfaae e we
AN (1]

You will have to submit the challan
within such and such day.

164 ¥ gagz, wfgww a‘m wifgy %
I qgir ¥ fom arg anfs e S
g ag M2 ¥ dreergy A ond | ¥ awaAy
g 18 fasr =Y qoqR Telm uwar F gfee-
w7 A w@r g1 ATHT wegig wwA qafe-
g% 7 giweq A A< W fgw § 5w
Fq o faagr aff T A ag wEr 2
AT TFEN F) W grEAT § 9@ A F

T:h.at is there. But when you want to
ietxplaiu the whole thing, you must bring

gafay v faw ® @14 &1 Y oy
& Ia# Qv w7 & frg awn) § fr qe¥r
T@H AR TN & 7@ W fear ad
fargs frg 77 famrfemr A

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Chairman, I do not know
whether you have accepted the amend-
ment moved by Shri

e oo mﬂ“"‘ﬁmpﬁ’y‘w”“‘ e
t when ¢ r was
in tlml' and be over-ruled it; he
did not accept it. So, I have nothing
to say about that.
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SHRI R. D. BHANDARE: Sir, I
seek your permission to move a motion
for referring the Bill to a Joint Select
Committee. 1 hope you are giving me
permission.

MR. CHAIRMAN: If he wants to
move it, I will give him permission.

SHRI R. D. BHANDARE: I am
thankful to you. The reasons for my
moving for reference of the Bill to a
Joint Committee are that there are a
number of lacunae in the Bill und there
are many cxtraneous matters in the
Bill. I may also go to the extent of
saying that the Bill is not properly
drafted and is full of loopholes.

Firstly, in clause 3, on the declara-
tion of disturbed ereas the period is
not mentioned. It is mentioned that the
declaration will be for three months
but thereafter the declaration could be
extended from time to time. At the
same time, there is no specific period
laid down as to what extent the declara-
tion will be in existence.

Secondly, clause 5(2) seeks to punish
all sorts of persons. There are acces-
sories before facts, at facts and after
facts. There are even abettoys of all
sorts, before, on and after facts are in-
corporated

Thirdly, in clause 6 two types of
offences are classified. One 1s that
offences which are triable by warrant
procedure. If the warrant procedure
1s sought to be incorporated, then the
very purpose of the Bill is defeated. We
want the offences to be tried summarily.
By what stretch of imagination can one
conclude that trial by warrant proce-
dure would be summary trial? far
ag summary trial is concerned, the pro-
vision is that offences which do not
deserve a punishment of more than
three years will be tried summarily.

Now, there are a number of offences
for which the punishment laid down is
three years. In how many cases would
you like to have summary trial. There
are a number of offences which would

sought to be tried under a summary
trial under clause 6(3).
Coming to clause 7, hon.

friend has aiready mentioned, it pves an
unfettered discretion to Special Courts.
Taking all these things into considera-
tﬂk and meumml advanced, 1
thi you wil accept my amend-
ment and the Gom!"nment vzill also
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accept my amendment that the Bill
may be referred to a Joint Committee
so that the law could be made fool-

1HE MINISTER OF STATE IN
IHE MINISTRY OF HOME APF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): Sir, in deference to
the wishes of the hon. Members who
have raised some doubts about some of
the provisions in the Bill, the Govern-
ment is agreeable to refer the Bill to
a Joint Select Committee. Though 1
have a lot of things to say about va-
rious points, technical and otherwise,
that have been raised by the hon. Mem-
bers, I will not go into them now.
If you would permit me, I could move
a motion to that effect or the hon. Mem-
ber could move it.

MR. CHAIRMAN : I think, it is the
desire of the House as well as of the
Government that the Bill should be re-
ferred to a Joint Committee. Accord-
ing to Rule 345, I waive that cond:-
tion. I allow him to move it.

SHRI R. D. BHANDARE: I move
that the Bill be 1eferred to the Joint
Commuttee consisting of the names
which would be submutted later. . .

MR. CHAIRMAN : Not later.

SHR1 R. D. BHANDARE : That s
also done in a number of cases. Any-
way, 1 read the following names.

I beg to move :

“That the Bill to provide for the
speedy trial of certain offences in
certain areas and for matters con-
nected therewith be referred to a
Joint Committee of the Houses con-
sisting of 45 Members, 30 from this
House, namcly :—

Shri S. C. Besra,

Shri Somnath Chatterjee,
Prof. Madhu Dandavate,

Shnn P. K. Deo,

Shn C. C. Desas,

Shri Devinder Singh Garcha,
Shr1 Karan Singh Yadav,

Shri Bhogendra Jha,

Shri L. D. Kotoki,

Shrimati T. Kakshmikanthamma,
Shri Priyva Renjan Das Munsi,
2. Shri Krishma Chandra Pant,

i

Y
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13. Shri Anantrao Patil,
14. Shri Banmamali Patnaik,
15. Shri 8. Radhakrishnan
16. Shn G. S. Mishra,
17. Shri P. Ankineedu Prasada Kau
18. Shri M. Satyanarayan Rao,
19. Shri Vayalar Ravi,
20. Shri Ebrahim Sulaiman Sait,
21 Shn Erasmo de Sequeira,
22. Shr1 Shambhu Nath,
23. Shn Nawal Kishore Sharma,
24. Shri Shiva Chandika,
25. Shri B. R. Shukla,
26. Shni Mukhtiar Singh Malk,
27. Shri N, Tombi Singh,
28. Shri Tayyab Hussain,
29. Shri Tulsidas Dasappa,
30. Shit G. Viswanathan;
and 15 from Rajya Sabha;
that 1 order to constitute a sitting
of the Joint Committee, the quorum

shall be one-third of the total number
of members of the Joint Commuttee,

that the Committee shall make a re-
poit to the House by the first day of
the last week of October, 1972;

that in other respects the Rules of
Procedure of this Hopse relating to
Parliamentary Comnuttees shall apply
with such variations and modifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and commu-
nicate to this House the names of 15
members to be appointed by Rajya
Sabha to the Joint Committee.”

SHRI DINEN BHATTACHARY-
YA : From our (g:up in the place of
Shri Somnath tterjee, Shri Biren
Dutta’s name may be included.

MR. CHAIRMAN : Accepted?

SHRI K. S. CHAVDA (Patan):
There is none from our Party.

SHRI R. D. BHANDARE: It ma
beveriﬂedandthenamecanbaum&'

SHRI C. CHITTIBABU
gut) : mmam.vm:m
e&.M' Gowder’s name may be inchud-
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=t qg1 faw fag awm (wigas)
garr A Ar gy A AEY 21 o
AEXMTIT qrEd T NE NE §

aaala afeg @ wa ofzat F o
git 1 T 43 JEF )

SHRI B. V. NAIK (Kanara): If you
dom't mind, I will make a submission.
Most of us here very much interested
in this Bill are likely to be in the pre-
sent or m the tuture disturbed arcas.
It may be communal, it may be langu-
age.  That is why we are preparing
with all earnestness. I think a very
pood wuggestion bas already been made
by Mi, Siephen that the preparation of
the final Iist may be held over ull to-
mortow when all scctions could be
consulted and thereafter the final hst
could be brought out. Tt may be held
over.

S oggrs ewsy (ovE) oA
AT A% Al TS E Vo) AR AT
Tfs quaig § T4 fa wv, wmaler & {
AT A g Y HIA WE T N T
fari g

o U et e Sl 92 ]
Pt - el o
s Al LR )Li.' ‘ﬁﬁ L
b gy K d“;’ & & caalydyd
SHRI R. D. BHANDARE : That 1
why | said that the numes could be
given later on. 1 accept the change

suggested by him or any other change
suggested later on.

SHRI C. M. STEPHEN ({(Muvattu-
puzha) : ‘The discussion on the debate
may be adjourned till tomorrow. A
formal motion may be made.

MR, CHAIRMAN: There is a pro-
posal on behalf of some of the members
on this side. What have you to say?

SHRI B. V. NAIK: { am moving
postponement of the discussion till to-
morrow.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ

17 1.88/72
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BAHADUR) : It the only point to be
considered is abowt the adequacy of
the hst or the fullness of the list re-
presenting all sections of the House, for
thar Iimited purposc, my colleague 1s
agreeable that we may hold this up
tit} tomorrow,

SHRI PILOO MODY (Godhra) : No,
Sir  The Motion can be made to-
mor(liow along with the list; we don’t
nin

MR. CHAIRMAN: The Motion
has been moved.
SHRI PILOO MODY: It can be

postponed, Sir. Names have to go in
todav according to the rules.

MR. CHAIRMAN : That cannot be
again moved tomorrow, | have accept-
ed. T have told him to move the Mo-
fion. He has moved that. The hon.
Minister for Parhamentary Affairs says,
it there v a question of analysing the
list, only for thu purpose, that can be
postponed, 1 don't think 1t would be
proper. | am puttiig the motion to the
vote of the House.

The question is :

“That the Bil to provide for the
speedy tiial ot certain offences in cer-
tain areas and for matters  connected
therewith be referred to a Joint Com-
mittee of the Houses, consisting of 45
;\4cmbms, 30 from this House, name-
Y e

Shri S. C. Besra

Shri Biren Dutta

Prot. Madhu Dandavate

Shii P. K. Deo

Shn C. C. Desai

Shri Devender Smgh Garcha
Shri Karan Singh Yadav

Shri Sarjoo Pandey

Shrr f.. D. Kotoki

Shrimati T. Lakshmikanthamma
. Shri Priya Ranjan Das Munsi
. Shri Krishng Chandra Pant

. Shn Anantrao Patil

. Sh:si Banamali Patnaik

. Shri S§. Radhakrishnan

. Shri ¢i. S. Mishra

Shri P. Ankineedu Prasada Rao
. Shri M. Satyanarayan Rao

. Shri Vayalar Ravi

e
PR®ISABELON SO N
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20. Shri Ebrahim Sulaiman Sait

21. Shri Erasmo de Sequera

22, Shri Shambhu Nath

23. Shri Nawal Kishore Sharma

24. Shri Shiva Chandika

25. Shri B. R. Shukla

26 Shii Mukhtiar Singh Malik

27. Shnn N. Tombi Singh

28 Shri Tayyab Hussain

29. Shri Tulsidas Dasappa,

30. Shit G. Viswanathan;
and 15 from Rajya Sabha;

that 1n order to constitute a sitting
of the Jomnt Committee, the quorum

shall be one-third of the total number of
members of the Joint Committee;

Curient  Sugar

that the Committee shall make a re-
port to the House by the first day of
the last week of October, 1972;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Commuttees shall apply
with such variations and modifications
as the Speaker may make ; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do jomn
the said Jont Committee and commu-
nicate to this House the names of 15
members to be appointed by Rajya
Sabha to the Jomt Committee.”

The motion was adopted.

16.38 hrs.

STATEMENT RE. CURRENT
SUGAR SITUATION

MR. CHAIRMAN : We move on to
the next item. Prof. Sher Singh to
make a statcment.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): Sir, I rise
to make a statement on the cusrent
sugar situation, which 1 am painfully
awarc is causing serious concern not
only to all the Hon'ble Members of the
House but also to the public. To faci-
litate a proper appraisal of the situa-
tton in the right perspective, T would
state briefly the developments since
the control on the prices and distribu-
tion of sugar was removed with effect
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from the 25th May, 1971. As the
House is well aware, the decision to
decontrol was taken by the Govern-
ment in the context of the record pro-
duction of 42.6 lakhs tonnes of sugar
during 1969-70, which resulted in the
prices of sugar in the free market com-
ing close to, and in some areas even
falling below, the levy prices. As a
chrect consequence of this development,
the hfting of levy sugar, particularly
from high-cost zones was tardy, and the
stocks with the mills in these
zones became disproportionately higher
than the stocks with the mills in the
other zones. The rationing system had
also lost its utihity. Principally for these
reasons, the Government decided to de-
control sugar.

For about two months after decon-
trol, the prices of sugar remamned fair-
ly easy all over the country. There-
after, the news about thete having been
about 3% reduction in the acreage
under sugarcane for the season 1971-72
and also of the standing sugarcane crop
having suffered damage by floods
and excessive rain in the northern parts
of India and by prolonged drought in
some parts of the southern region,
which would result in a decline 1n sugar
production  during 1971.72, got
round. Consequently, the sugar prices
started showing a steadily rising trend.
Action taken by the Government to
im quantitative restrictions on the
holding of sugar by authorized dealers
and to compel the milly to sell every
week at least 20% of the monthly re-
leases of sugar and not to refuse to
sell if released stocks were available, m
an effort to curb hoarding tendencies in
4 rising market, succeeded to some ex-
tent in checking this trend. However,
towards the end of 1971, in the con-
text of the mounting emergency arising
out of the influx of Bangla Desh re-
fugees and the conflict with Pakistan
thereafter, the Government succeeded
in arriving at an informal agreement
with the industry, whereby, the in-
dustry made available with effect from
the Ist January, 1972, 60% of the
monthly releases of sugar at a fixed
prive of Rs, 150/- r quintal ex-
factory, exclusive of Excise Duty, for
D-30 grade for meeting certain emer-
gent requirements and for distribution
to domestic consumers th fair
price shops. Similarly, a further 3.5%
of the monthly release was also made
aveilable by the factories at the same
price for meeting export commitments.
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Though the emergency still continues
and the prices of sugar in the open
market had been steadily rising, the
Indian Sugar Mills Association inform-
ed the Government on the 13th June,
1972 that some factories were unwilling
to continue the informal arrangements
beyond the 30th June, 1972, and that it
had not been possible for it to recom-
mend any other scheme cither, 1In
these circumstances, the Government
found themsclves left with no option
but to continue the existing arrange-
ments under the nrovisions of the Es-
sential Commodities Act with effect
from the 1st July, 1972, in order
to ensure that the domestic consumers
would continue to be in a position to
procure a reasonable portion of their
requircments of sugar at a fair price.

Representiations were received that
the levy prices notified by the Govern-
ment were highly unrealistic, unscienti-
fic and wrong and would be a great
disincentive to the efforts for increasing
sugar production in the coming vears.
The Government huaving been compelled
to take recourse to the provisions of
the Essential Commodities Act for con-
tinuing hevond the 30th June, 1972, the
svstem of partial control of sugar.
which was in force on an informal
basis till then, the levv nrices had, in
accordance with the provisions of the
Fssential Commodities Act, to he fix-
ed having regard to the notified statu-
torv minimum orice of sugarcane for
1971-72 and the recommendations of
the Tariff Commission as accented by
the Government Thoueh the last Re-
port of the Tariff Commission was sub-
mitted in 1969 on the basis of cost data
relating to earlier seasons, the Commi-
sion had also subcequently recommend-
ed to the Government certain escalations
in consideration of the Second Waese
Board Award. increase in railway freieht
rates, dearness allowance, packing
charres and higher depreciation rate.
On further consulation by the Govern-
ment, the Tariff Commission recently
advised that apart from the escalations
already recommended by it, the only
other factor which would iustifv a
small increase was the Emergency Risk
Insurance premium mnayable for the
vear 1972. In notifving the levy prices
for sugar for the different zones, the
Government had taken into account all
the escalations recommended by the
Tarff Commission since 1969 including
the fatest one on account of the Emer-
goncy Risk Insurance, No doubt, ex-
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cept for 2 or 3 zones, the notified prices
in other zones arc less than
Rs. 150/- per quintal, in some cascs by
as much as about Rs. 25/- per quintal.
Even so, detailed calculations made in
my Ministry taking into account the
higher cane prices actually paid or,
promised to bec paid by the mills in
most of the zones have shown that the
factories can afford to scll the free
quota of sugar at thc same or, even
less than the then Ievel of ruling prices
without incurring any loss in the over-
all.  Minister of Agriculture, therefore,
appealed to the indusiry not to raise the
factory delivery prices of free sale
sugar on the plea that the levy prices
were lower than the one agreed to un-
der the voluntary scheme or on account
of the market sentiments, and also to
s0 adjust their policies so as to subserve
the essential interests of the public at

large.

Nevertheless quite a number of mills,
particularly in Utiar Pradesh, Mysore
and Andhra Pradesh filed writ petitions
in the Supreme Court and the various
High Courts und obtained interim
orders restraining the Government from
enforcing the Sugar (Price Determina-
tion) Order, 1972, subject to the facto-
ries concerned providing bank guaran-
tees for the diffcrence between the noti-
fied prices and the prices at which sugar
was actually sold by them. This
development not only  disturbed the
smooth working of the levy system of
distribution of sugar both in regard to
its pricc and quantity, but aiso helped
the open market prices of sugar to rise
further steeply day by dav. The lull
in the monsoon for over a fortnight and
the dumages caused therecby to the
standing sugarcane crops have contri-
buted further to the spurt in sugar
prices based on market sentiments,

The remedies to the existing unsatis-
factory situation would lie in:

(a) improving and streamlining the
existing system of distributiop

of levy sugar by the various
State Governments;
(b) taking effective anti-hoarding

measures and awarding exam-
plary punishment to persons
found guilty of offences under
the Essential Commodities Act
or otherwise;

(c¢) evolving a proper sugar and
sugarcane policy for 197213,
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with a view to augmenting the
sugar production, and

(d) persuading the public to observe
austerity and avoid wastage dur-
ing the current period of acute
scaicity of sugar

The Government of India have al-
ready initiated measurcs accordingly
and subject to the full and active co-
operation of all the State Governments
1t 18 hoped that the present stuation
would be pot over as early as possible
The Hon'blc Members would have seen
reports 1n the Press about the results
of the raids conducted in Delh: during
the last two days, and 1t 15 expected
that other State Governments will also
take similar action to deal with hoar-
ders, as alrcady requested by us. 1
am also hoping that 1t should be possi-
b'e to announce the new sugar and
sugarcane policy for 1972-73 before the
session ends

At gew w7 woAR (qIM) @ A
gft 78T, T 9T 997 787 ¥ swfa
% NT | IF 7R FT TITET AIAY @Y
T8

aamafa wdaw : § TS wE FT @I
g1

=it gen w7 wTAm : AT w3 @
W amag R d ..,

MR. CHAIRMAN* Half an hour
discussion

SHRI K NARAYANA RAO (Bobil-
1"+ Therc should be a discussion on
this

R CHAIRMAN : Let him write to
the Speaker.

o geralta ew (arelgT) ¢ e Ee
¥z A afhe w3 Afad

MR CHAIRMAN : Yes, it should be
circulated.

16.46 hrs.

HALF-AN-HOUR DISCUSSION
BONUS BY SUGAR MILLS IN MADHYA
PRADESH

o madtATOTN qredy (wHedlr) ¢
gamfy wdww, feats 13-4-72 ®Y ow
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wuw & 32 ¥ que foalt e f&d R
T A F avaey ¥ qg 789 Iov€ A
%1 T 7 of) 3 9w ang I ¥
gr 3% wrHe wega fd 4, fax 4 am
woaar § B fafww oy grer fom faw
gul ¥ frg wwre @ Naw fear &1 o
HTARNT qH) T} AqAT FA|F, qraee| qaerey
@ W@ 4, 39 ¥ §o q faay # wfa-
T qUT aT ¥ wR Afg & IR
¥ oocvg e & wEw ¥ oIw & gEw
e Afr & T} § ag7 TO L 0W
&, o fam mfawt § R & W g8 9
Tga §9 wgr T §, freg wgr aF sfaw
F1 HrER §, TET oh (RMIED w1 weey
£, mag gar 74 Sfr &1 sarw IT AE
w6 s« v fam wifas smaw
Iq FSTLA TAAT I, TH FT WA
I X Fiw FE T, TH F IeNRT F
fieraz 17 & Few war fowady amv
a fama) § Y 88 & FROT T {FT
AT F) FAT G F A A A9} FQ
@ & &t avER W) AgEd @ A E
g 7)) wrow ¢ v DA B Awe wor
T &, AfFw qegd N fadaen &
v &, fam & 9 & w@r AT @ Y
f& 3 71 8 33 wfawa Fv faar arm,
I qT AT grET wedlrear & s
& ¥ fag dqur 7@ &

ot frd Aaaw Gy € o o
frd Y go d) fer aw o § 1 5o frel’
AT 4T 9w §, TO I advr ot
g, 19 fad 60 far Wi 7 w=r oy,
o fr dww e FRX & faw Aqwew
Frawawa ¢, forw w1 o 78 S €
fr gfasy = o sfgmvr 4, 30 @ oy
e B M § 1 F Tgn £ v G
wer a9v 3t § oy ey g0
w2 fr 3% srfoe} %y Wy ey & weaen
¥ g v e ?
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T F T F oY g% WA g, 92
7z & f5 wfag a® WX 4% Fm 4l
3, 1 fad 9a A 3o faiea fag a% |
3% & qftaw ¥ agd § 9 To wIW
fadr gar wgmE &Y @1 39 § Ay foar
ary, fex sfa fad IgdamE Fwar ®
) 39 F Ag foaqn T, AT ET AT F
41aT 9T 38 A1 Fo wAlafwaq faqr o
Zq) Frre 9T ATa w0 Xfewa a7 fpar
T ar WR 4 qfqmA AAgE e By
FITFEITEDL | AT IA FTAGTHT 8, 33
aforr 61 A0 w7 A g, MfE 9
wdfY A% wd g |

& fqd da & faw & T agr W
£, faa & qv e faw, A3 difae
Tq A1 R fae, ;a1 g fa,
g7 9 (ot ¥ A1 1969-70 ¥ Y Fr§
a7 fean g qar wl@R e faw
1969-70 ¥ & 441, Ta¥ 7@ WY famr-
T Tdr &1 wa g awA € w ag Tew
ARy ¥ faqq &, 7 T F fory warw &,
3§ MAA FETE w1 AT
AT WA AR Y s E,
g T § % g2 WET T&T YITAT 99T |
ST ATHINT &7 30T G067 Y FT 9%
£ 1 afx s sw Far o fraitor w@
& AT DA #Y 9gfy a7 FA E a7 @%-
gror 1 wfaFT WY o w6 &Y & Fom sfey
#Y g & A Fraife frar § 9w & Far-
fasarafma g g afi | twd o
fat dal £ o M€z we N ww W
& A &l% oF gwre A I9 R BN
IR w7421 € 1 oY faq Y dvy Py
wifgd g7 & af W@, N ¥ iy aw
ot 2 v dtar B 4X A 9w,
req gear g7 fewwed & i § #nf
ardarg) w77 ¥ fad dmcafi €, & wwgar
g f st wrem @l WY AW wwTe &
fifer 8% %) g0 w9 A I A gy
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= % fF oY sriag) 37 F1 T wifEd
%) g FAAEF T A B

TF q<h §AR qiwd fae arfa® agim
T aea g fw g fuet 60 {27 & ww
=Y, ot &9 gwlaq a1 & o @
IMITT TF A 1 KU IEANIA 4T T
g g8 & 9 a9 OF AU FHE
do &, star fr ' [ggena zizww”’ sr@-
qT & 1 ATvET, 1971 % 39 H{ fawey

“The Union Govt. has constituted a
highpower Sugar Industry lnquiry
Commussion to go into the question of
decline in sugar yields and iccovery.”

ua 39 & fag g wET wde 43 @
g % sifaT gd1 1 HT0 T AT W E
T F AN 9T qg 0Tl (A Fw g
£, A1 qIFA 1 F@A T ¥ 37 F 909
F qhFTT F 7 MW T FRTFA G
o I MQUT F o @ = w8 &
A 1 98 AT 734, s f5 “Tigwm
(% gfear”’ 18 @@, 1972 & qog ®
faeT &, «g wEraw & gEhram 9% qag
771, off g U aifes T owg § e

“Along with the sugar producers, he
said, workers, consumcrs, the capital
invested, and tho natton as a whole
should equally benefit from the produc-
tion of increased wealth m the form of

su%ar and that produced by the agri-
culture-produce processing industries.”

B T gl wRAT & 6 oww ag T
# qrA § {5 aAd F 39 71 adrfwr
faerr ifgd, AT 99 €9 A 37 wY
Iy &7 AR T Aifgd | war .
A ® WS 799, § € ¥ awar,
Ty §IFT Iy feafy § ad f5 ),
Ffww o wYer aga v o fasar wifgd,
g WY afy faet W & 1 9 Ny Aifer
¥ R v E 5 AT B anm,
% ww faaar 9ifgd, 98 ow ¥ o
I T AN @'ﬂ'T WFE&, fire T IF
oY wwet & ¥ & Ford it Ay Forer v oy
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T OH{IT W g | dId HIGE MW A
YHIT §4 9 AOTET Gl § df F YHAal
g % oIS S LG A Ala §, T
1T FL it §, 9¢ qo &1 wadr § 0
qIT HIGI 61 Siv A ITT A1 YHG 9T
i fqear § a1 16d1 oG 't o 0§ fasFr-
af A8 WA | of i BTl 4g ¢ 1o wua
9 HIZAT I IR o (0T & 107 9T
¥ qadIq § [Sre w1 Qo g B YT
g 9 weaT & ganger ¥ friae ach 1
foT /g g oIl A cine W@ fa FHgi
QHIAT Tl b ofed F, 1973-74 F
AT ATRFAT 42 Nid T G o,
T IAdd AFE T &, 48 201 R
ALY GIT 1 TS TG0 4 T H Jod Taeli
"L Y WD ofia § |

L AWEQ W A AT ST ]
T H QXX A4 7 1 etqld 9@l
AN 1 T G T 00 fa iw Ay
fEal A1 ME9T 600 3a1 F Frd 4
i AFTAR G 1 ag F BT L1 gAW
AT ISU | HT & 7 gl Z 15
fardeft 1 1) (et € 1991 9 FASOTET
F I AZ IT4T § I B 1GHF UK
TR FT ARG 3 olfF ag Gma w0
TATT 7, AR A [wweew § I F
fadis 91 F14411 FTAT 08T | USE
AT F ofrg qur (73w & axd € f@
fIQIA  of i OF ITald T FT AG
faar & ag oot @ aaga @1 TR E 0
# gamar g f& soor & feafa & 4 qe@e
A TG SIF TG AT 9w AT A
#rt agd € fw dre & wfawe # agmar
it 01, I 430 Tifgg 1 & wwar
3 fowr uw faw 3 Qewn-dfaa g g
az e safaw T fgar @, o fem) formr
R AT T W 90T gde ¥ fam @ A
I 3 F3 A At 1 wa) frely ) teufy
¥ w7 A A7 IR 3w N 9% @)
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&, AT gy & o7 sy IR oY Fa
awmT QY € fr 9 o sawfae
& iy sl < &

A foeu & or 9w a6 § 99 §
ar’ ¥ faafuy agfo «midy g f& 60
fer #Y srafg g 3 & & ar W wa
F amy F ¥ ¥ sfaftw aauin faax
aifd v yag sd fr il & g a9
FY AMS I § qT ATF A1 7 AIE
o T &F Y47 9% I 71 7 gaviwar
FT AAT 2

SHRI D K PANDA (Bhanjanagar)
Ihe Union Labour Minister has  al-
ready madce a declaration that tor all
the mdustizes the munmum bonus
should under no cucumstances be less
than 8 33 per cent lhat declaration
was made long ago But in sugar mills
numbering 267 mn India, we find that
actually not more than four per cent
bonus had been paid by the employers
to the workmen

In the matter of bonus the sugar
industry workmen had been ncgiecied
In Orsssa I should tell you, Sir, that even
that four per cent has not been
paid for two years and it 1s only this
year they have paid the bonus for the
years 1969-70 and 1970-71 The su-
gar magnates have already earned enor-
mous profits because of the nse n
sugar prices Why should not a direc-
tion be given by the Centre to the mills
and also instructions to the State Gov-
ernments that the minimnum 8 33 per
cent of bonus should be given to the
workels m the sugar industry, including
Madhya Pradesh?

ot JOR AR wBATE ¢ HH], T W)
W) ATy Fiqg 731 an )

awwfy wgien : g w5 WA @ g,
farwram sy sy awa &7 Fraw &
warfaw fax w1 mn foee a9t otar § o
F W TEAE | aW Om Y FF A
Lk X

ot gEn Wiy wPTY : HIT A9 wal-
g & q@ .f9d, B9 ¥ HEN W AW

L ]
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qR g4y gty Ao ¥ ga-40 (0
T mifarg waf) :qumafy o), 9o FEwl-
AW 4is7 FT F ML W1 §, AN
Iy ATY 92 & (TR F O { g arAy
et qid w7 @ WA snwad gar fw e
TFT A U4g U, fan F1 18 § fox @
K TET 2767, TA F FT Y AT
g2 F) AT HiATIT GT°T A | A{ FEY
q e faar & 9n ¥ 37t 4 ww & & welt
A a3 iy e § fF Qe
faq & 1970-71 &0 ara & faar &
d sy F| wHfa A I4F T8 T I
Aigal g fav a a7 fw stewr & fi g
y7 a¢ sgi@ A9 fem g fw 1970-71
# Ay Sraer s faa & & faar g 7
e afe ady dr w7 shwad § fw &7 8w
A I § B@ A WMANT AT 9w
M & (& a1

Mo Wil yigy : aurafa
#gry, 9q fgq 36T 9w fam ax
a1 Qe o /g |

o) q@ nifieg wat @ BT Ty gEe
WAR § 1 T 3 W AT H gAT g

o AYMAITIAN 4igT : AR Qi W
g

ofy e wifasa wAf 2 F § wgr g fF
Stfarer TR fue & 1967-68, 1968-69 %7
e fear § 1 €@ T A S A A awrd
aff %¢) va 9 Tgy vork & 1 9N
wgt f5 weFT ¥ 7 % 1970-71 &1
RNy fgar § o= aaC whwwE w82 §
fo wdi frar § | @ F I IFN €@
£0g ¥ I57AT § | 78 T Ay ol oY
ar & faa & of awe «ff arr fe fow
wwre 3 gre O qav fewwew w1 faon
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FTATE | SU IR AA ST f qox feg @
7§ ¢ FqT FWHIET F) gHAT F OO
97 feq @ 1 Ffww &1 wew s i gaTm
TIHF QXY =) 7y wg7 1 Few
FHWT & & 7g W) Towvn § e s
e foew w1 30 97, 1972 @% TG
AT wifgg a1 qF 7@ F A § g
AT 7JY foaefy § & ag fa=r & ar adh

% WA "qaew c o oAgr fwar g

) qree mifeer Wl 0 47 wgv i el
FAw? & qo wf gEar @ frefr §
t fem & av & fem & 1 gfwas N
wrfed fai 98 w@e madlz ¥ @ T
Y A7 AT AL o7 7 fvw F fagare
g a & g wiea w1 e el
F QI wr maade wiige safid
AR T wiwE T O | AW
TEAHe MENE T F 9FA | H9ST
g1 318 AT 988 T8 TG A weY
W HTRMT @ ITA w@ifF FEng F
%4l |

To wEwMICHW Oi¥y ¢ 4 T
faggs fem fv @z waddie 3 siad
7Y Fl g8 o9 e & na FAT ger 0
Y 3T A 48 {7 3@ M@ W |

= ary gvfawy aat : $0€ W) e gqf-
T4 30 U F) I5T 4FT § | Y¥e A%
A T Fi 1965 FT §  IaF) MU
19 @Yo ¥ wRMa fod &1 N3 AT F
Wi dw ¥ 3 wlegd 1 s wEy fear
§ @ sa & Sifasgers faan a1 avar §
AT VI JIFIT 39 F faws wrdang
#T aFd) § | Tofad § Fgat § {5 que
gfmg F Ta HEH T W JER &
e ¥ s fwgd 1

g] & qrg Y o Fo I A qF YW
a7 6 97 F a1 W) foal § Smyg adf
fear Ty
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o wERATCEW Fidy ¢ FX gAY
woq W) SEAT 97 | USH HIHIC A I
F graed & w1 Wi A A F
Tq &THAT 48 & 5 1969-70 T 1970-
71 ¥ W gy e fua § a8 fewree
@) HfFA @EEET AEA 9T A I8 F
farars #1€ TEaTs Adr 7 U ) I
F @ @ §F) 7RI F UTF I K
GGG

s ava wifasg wat o fad F wga
g fF T A1 Z8 ATAN AT ST HIWT
F| qrfra § avn Afgd 1 w9 Ifaam A
#% fwa ¥ qrer A &1 gawr e ¢
fiF a8 79T ATHT T Tt TR AN FY X
WA | AfPT T WY A ®T TaANe
usifroe Tadde § dz vAAdT Tm AR
- % g Ad ¥ awd | g8 H A 3 T
¥ wwar § (% a2 2@l @1 T T7 wEA &
ALFIT F 91T ISA |

gr ada §E
% fag 2wy § 1

#f} a1 nyfaee wat ;7 @ ew faa,
#feT wooT i 5 s Jgt @8 359

=) glo Fo gl ¥ S TS Fel § I
FaRH A rgawa g F...

SHRI D. K. PANDA : I cannot un-
derstand Hindi.

MR. CHAIRMAN : He can hear the
translation.

SHRI BALGOVIND VERMA: Mr.
Panda said that the mills in his State
have not paid bonus for the last four
years and only this year they have paid
some bonus. There are specific rules
in regard to this matter. If they have
not been paid, 1 think the State Gov-
ernment should have taken action.

SHRI K. NARAYANA RAO
(Bobilli): The State Government
passes on the buck to the Central
Government and . the. Central Gov-
ernment passes on the buck to the
‘State 'Government, although the Essén-
tial Commodities Act and Bopus Agt
are Central Acts. '
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SHRI BALGOVIND VERMA: So
far as sugar mills and labour problems
in sugar mills are concerned, they are
‘the responsibility of the State Govern-
ment.

o MAHIATIAW TVEY : THE SHTTHT
2| Td qRE T UTT {THIT w1y ALY
FEEY A A weiAE v avA & | 0
FTFT FET §, USE WIER F FEA
LG

ot a1t M awt ;3@ FHE WD
T JIFI G177 ) a6 AvaT § 1 gAw
AATT qA TG ALY TN & |

SHRI D. K. PANDA : May I know
whether the Central Government is go-
ing to send some instructions to the
State Governments for implementation
of this formula?

SHRI BALGOVIND VERMA: 1
will draw the attention of the State
Governments, so far as the bonus is
concerncd.

TMo FGRIAITIUW qroyq @ GlAe
h¥5 B F woor agt 7w ) S
€ faa it &1 Az faq qu F wiw
A FT A §

oft are Mg wwt ¢ o frgw @ gER)
g v ad awy €

17.06 hrs.

MOTION RE. CONTEMPT OF.
THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHiIP-
PING AND TRANSPORT (SHRI
RAJ BAHADUR): As the House is
aware, there were some incidents this
afternoon. As-a result of that, in con-
sultation with members of this House,
T beg to move:

“This House resolves that the per-
sons culling themselves (1) Siphai
Rai and (2) Ram Janam Singh, who
shouted and threw some | leafiets
from the Visitors' Gallery on the
floor "of the House at 15.05 hours

_today and whom the Watch and

Ward Officer took into custody
" immediately, have committéd a grave -
.- offence and -ate - guilty of .the cegr
- tempt - of this House, ' S
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This House further resolves that
they be sentenced to simple im-
prisonment till 5 P.M. on Thursday,
the 10th August, 1972 and sent to
Tihar Jail, Delhi.”

ot gvR wE weAE (A1) : W
TFR 7 w®Y A geArd gf§ 1 A

AT U FT T T 9@ w7 fr

TAT E 1 FA AT & AA) 9T Fi AE
A 9% FT A FA) AL FAAT T G

MR. CHAIRMAN : The question is:

“This House resolves that the per-
sons calling themselves (1) Siphai
Rai and (2) Ram Janam Singh, who
shouted and threw some leaflets from
the Visitots’ Gallery on the floor of
the House at 15.05 hours today and
whom the Watch and Ward Officer
took into custody immediately, have
committed a grave offence and are
guilty of the contempt of this House.

This House further resolves thar
they be sentenced to simple impri-
sonment till 5.00 P.M. on Thuriday,
the 10th August, 1972 and sent to
Tihar Jail, Decthi.”

The motion was adopted.

17.08 hrs.
DISTURBED AREAS  (SPECIAL

COURTS) BILL—Contd.

SHRI R. D. BHANDARE (Bombay
Central) : I beg to move :

“That rule 338 of the Rules of
Procedure and Conduct of Business

GIPN—7 L.S.8.(ND)/72-~9-10-721010

in Lok Sabha in its application to
the motion for rescission of the deci-
sion of the House adopting amend-
ment for reference of the Disturbed
Areas (Special Courts) Bill, 1972 to
a Joint Committce be suspended.”

MR. CHAIRMAN : The question is :

“That rule 338 of the Rules of
Procedurc and Conduct of Business
in Lok Sabha in its application to
the moton for rescission of the deci-
sion of the House adopting amend-
ment for reference of the Disturbed
Areas (Special Courts) Bill, 1972 to
a Joint Committec be suspended.”

The motivn was adopted.

SHRI R. D. BHANDARE : I beg to
move :

“That the decision of the House
adopting amendment for reference of
the Disturbed Areas (Special Courts)
Bill, 1972, to a Joint Committee, be
rescinded.”

MR. CHAIRMAN : The question is :

“That the decision of the Housc
adopting amendment for reference
of the Disturbed Areas (Special
Courts) Bill, 1972, to a Joint Com-
mittee, be rescinded.”

The motion was adopted.

MR. CHAJRMAN : Now, the House
stands adjourned to meet again tomor-
row at 11 AM,

17.11 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Au-
gust 10, 1972/ Sravana 19, 1894 (Saka).





